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SN —— t Q‘ Grder of £he. Trlbunal; ;‘”‘
. Not s of the. Bgsliirv ;?a.ﬁ.cﬁ‘"" e . ' il
> o ,\: i1‘7-.a1_f06gpresent- The Hon'ble sri K.V.Sachidanan-
L ummF g% A

The'applicant was iniiially appodw=
‘nted as Auditor in the year 1936 and
- post.ed at xhhima. Nagaland under the
L respondents . He was: promoted as, Senior
{ Auditor, . section- officer and thereafte:
Bas Assitt. auditior (AAQ) ‘and his-
i

;. '.i{ dgpﬁ‘ﬂ d Y

service was continued 1n Kohima, .whlch

o is considered as a hard station and
i
C . the had been worklng ‘there for 23 yearg
{ '_‘s' a

fe In 1999 he was temsferre:d to Guwaha-
.1‘, : . . o

A+ The averment. made in the O.As is
 shillong, Guwahati, Agartala. Dophal
and Kohima have common cadres for
AAQ/SO and general policy and practi«
ce is totransfer on rotat.ion all
incumbents after 18 months, The

|
%applj.oant worked for about 23 years

in Kohima and then \transferréd to
Guwahatit. Aocording \to:, the rapplicant
Ythere are AaCs and Sos, ‘,tm Guwahati .
and other stations who had not work-
ed at Kohima and t.he transder of t.he

A \
R
Gontd.s .o
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17 .1.2006 applicant. to Kohima again will put him

in’ hardship and it is; ¢lear violation of
policy in practice. Apcording to the
applicant. and the statement filed by
y% him 'in the O.A. R$s juniors and seniors
j“are Spared from transferring to hard
‘He has alsq;narrated his.
present difficulties such’as his son is
Vo in the mid academic session and his old
o widcw moﬂther who' is. under his care and
such transfer will put’ him in misery. He
i/ -- also submits that he has also four years
" to retire.,

spgtions.

Br.G.Baishya, learned SreCeBGeS84Cy

appearlng for the reSpondents submits
v that ‘he would 1ike-'to* get instruction on

the matter, GeneEally mribunal does - ﬂOtas
interfere. with the transfer matters But f
however. pqmafacie I am of the view that
it is fit case, to. a&ﬁft ,gﬁagrdingly the
CoAs. is admiitedr Writtensatatement to be
£filed after six weekS. In‘ﬁha meantime,’
‘in the interest of justicé. ‘the Tribumal
suspenda the order of transfer in 8o far
~as the applicant is ccncerned till the
_next dates ’ '

post on 3 3«2006.‘

e Ay - R . . 1
. r ' .
N ’ ; ' - - - . .
. - N T e
. ' ~‘ .

v1ce-Chairmén

(RSt

*

031.93 J.w:w- ~ When the matter ceme up fer -
hearing the learned counsel for regm
pendents prays fer feur weeks time
te f£ile written stat '

Pest en 284
will continue,

6 Interim erder .

- Vice=Chairman .
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28 .4.2006 Hroé.Bai!hya. leam.ad 8r «C.G.8.

bb

31.5.2006

bb

C. subnits that reply statement is
ready and he is tiding today. XsiiRmni
Applicant is at liberty tu file re joi-
nder, if any. Post on 31.5.2006.
Interim order shall, continue
till the next date, '

Vice-Chaiyman

Written statement has been filed
Dr«J.L.Sarkar, learne ccunsel for the
applicant seeks time to file tefc¢ndgg
Let it be done- post the case on o
13.6.,2006, :

Interim order shall fcontinue
till the next date.

vice~Chairman

13.06.2006 When the matter came up for heaye

mb
27.07.2006

ing learned counsel for the applicant
submitted that he has already filed
rejoinder and further sukmitted that
since pleadings are over, the matter
may be listed for hearing. Let the
case be posted on 20.07,2006 in the
hearing list. Interim oxrder shall
continue till the next date

Vice-Chaiman

Learned counsel for the respondents

submitted that the matter may be posted .
dfter two weeks, Post on 16,08,2006

mb

Vice=Chairman
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29,0606} When the matter came up for q)
hearing Dr]J.L.Sarkar learned counsel

for the applicant has submitted that.

o O%MM 13le)s &

% Jgarm/tq@( ‘ as per notification dated £.3.06 th,e.- '
mg @07"4 %’v Deputy Accountant General(A&WY
F 'Jr—\ 2Ny _ had passed an order by which the
names of the Sr.AOs/AOs/AAOs/Sos as’

e

mentioned in Annexures IILIHI & IV

has been placed permanently in the
\.‘\P\J\ QW«&B’D/'—W’&"J» | s . .

%“G‘ ‘\Q,OWV"(} N office of the Principal Accountant

,ﬂ_gg

TS

General{Audi) Assam, Guwahati and

the names of the Assistant Audit

| P : Officers as shown in Annexure V are
.J_ retained in the office of th Principal ’k
, tﬁ" Accountant General{Audit) Assam til}
| J' "SP‘ Uu | . ‘cii.sp?sal of the Tribunals order.
j N '_3\_'43 ) S (S1.No.3-26) as shown in Annexure III
f N ?\’ ' - o the applicants are therein.
|r ‘ %w;he‘ . S | s 2
| s . Mr.G.Baishya leggned_gx'.Q.G.S.C.,
T ) for the respondentsvha: submitted oy
Jj\i‘:‘i\b\/ &L-o 8 ﬁo,jidé{ . ' that he has accepted the order ag_;‘d he |
Mvo(ake_a dovy ot Phat o wants to take instructions.’ ‘
‘OM\-{JV_\ ‘ o _ Post the matlter: on 14.6.06.
éc\%\o 6 L | | " " Copy of the order-dated 8.8.06 shall

be kept in records.

%__—-— _ Vice-Chairman
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O.A. 130£2006 g A

14.09.2006 Present: Hon'ble 8ri K.V. Sachidanandan
Vice-Chairman.

Post on 15.09.2006.

Vice-Chairman
jmbf

15.9.064 Judgnent delivered in epen
Ceurte Kept in separate sheets,
Applicatien is clesed as infrucw

Vice=Chajixrman



CENTRAL ADMINISTRATIVE TRIBUNMAL::GUWAHATI BENCH.
(0.A.No.13 of  2088,)

DATE COF DECISION: 15.08.2086,

Sri s.c.pautl
APPLICANT

Dr.3.L.Sarkar \
ADVOCATE FOR THE
APPLICANT(S)
VERSUS- ’ '

Union of India and ors. © RESPONDENMTS

ADVOCATE FOR THE
Mr.G.Baishya,
5r.C.G6.5.C.

RESPONDBENT (S)
HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

1. Vvhether Reporters of local papers may be allowed to
see the judgments?

2. To be referred to the Reporter or not? AA)

g

¥hether their Lordships wish to see the fair copy of
the iludgment?

”~

4. VWhether the judgment. is to be circulated teo the

Yl g

Judgment delivered by Hon’'ble Vice-Chairman }



CE'N'ITRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH
Original application No.13 of 06
Date of Order: This the 15™ Day of September, 2006.
HOBN'BLE MR.X.V.SACHIDANANDAN, VICE-CHAIRMAN
Sri Subhash Chandra Paul,
Assistant Audit Officer,

Office of the Principal Accountant General (Aud:tl
Assam Beltola,Guwahati-Z29

Anplicant.

By Advocate Dr. J.LBarkar, Mr.8.Nath '
-Versus-
1. Union of India,

Through the Comptroller & Auditor General of India,

New Delhi-2
2.The Principal Accountant General{(Audit}

Meghalaya,Shillong-1.
3. The Principal Accountant Genper al(AuézL}

Assam Beitola,Guwahati-29
4. The Accountant General{Audit)

Nagaland, Kcohima.

Respondentis

By Advoczate Mr.G.Baishaya,5r.C.G.S.C.

ORDER (ORAL)

SACHIDANANDAN, (V.C.)

The applicant was initially appointed as Audifor and ;)osi“ed at
Kohima Nagaland under the respondents. He was promoted as Senim."
Auditor, Section Officer and thereafter as Assistant Audit Officer and
his service was in Kohima, then he was transferred to Guwahali.
Guwahati, Shillong, Agartala, Imphal and Kohima have common
cadres for AAO/S0, and general policy and practice is to be followed
for transfer on rotation of all incumbents after -18 months. The
applicant worked for about 23 years at Kohima, and then transferred

to Guwahati. There are AAC/Saos in Guwahati, who have not worked at

-
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Kohima, but the respondents have again ordered the applicant for
transfer to Kohima by office order dated 29.11.05 as Assistant Audit
Officer. Neither seniors nor juniors of the applicants have been
iransferred. Being aggrieved the applicant has filed this O.A. seeking
for the following reliefs:-

i} The transfer of the applicant by order
dated 29.11.2005(8LNo.2 page-2} be set
aside and the letter dated 23.12.05 be
also sef aside.

ii) To issue necessary direction to the
respondents for maintaining the uniform
policy of Transfer formulated by the
Respondents for the common cadres of
AAO/SC who are under transfer liable

for service of a minimum period of 18%
months at hard station.

iti} Any other reliefs this Hon’bie Tribunal
may deem fit and proper.”

1 have heard Dr].L.Sarksr learned counsel for the applicant and

Mr. G. Baishya, learned Sr.C.G.S.C. for the respondents. The

respondents have filed their written statement. Mr. G. Baishya, -

learned Sr.C.G.S.C. has produced a letter of thelDeputy Accountant

General{Admn) dated 14™ September, 2006 , wherein it is made clear

that “ Shri Sub hash Chandra Paul, AAO has  been  permanently

allocated to the office of the Pr. Accountant General (Audit),Assam

Guwahati. However, this does not preclude the Pr. Accountant

General {Audit), Assam, Guwahati to post him fo any Audit offices of

the N.E.Region.” The learned counsel for the respondents has also

submitted that the respondents have prepared a scheme as per the
office order dated 08.08.2006 which is reproduced below:-

“ In pursusnce of Estt-1/Order No.58

dtd.8™ August, 2006 of Principal Accountant

General{Audit}), Meghalaya, etc. Shillong, the

names of Senior Andit Officers/ Audit Officers,

Assistant Audit Officer/Section Officers as

mentioned in the Annexure-1,J1,13] and IV
respectively are placed permanently in th e

\—



T

P

Py

office  of the  Priacipal Accountant
General{Audit) Assam, Guwahati-28 and the
names of Assistant Audit Officers as shown in
Annexure-V are retained in the office of the
Principal Accountant General {(Audit) Assam,-
Guwahati-29 till disposal of the case in
Hon'ble CAT, Guwahati Bench. :

Authority : Pr. AG’s orders dtd.08.08.2006 at
P2 N of the Na.Estt.1/Auf1-51/Vaol-11/2006-07.

Dy. Accountant General(A&W}”

The learned counsel for the applicant has submitted that by this

office order the applicant has got the reliefs as prayed for and

therefore, the O.A. has become infructuouns.

Considering the submissions made by the learned counsel for

the respondents and on perusal of the record I an of the view that the

applicant has been permanently allocated to the office of the Pr.

Accountant General {Audit) Assam, Guwahati. Accordingly, the O.A. is

closed as infructuous.

Copy of the order dated 14.09.06 and 08.08.06 will be kept on

(K.V.SACHIDANANDAN)
VICE-CHAIRMAN
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12,
13,

14/
15,

16,

17,

18,
19,

20,

21,

23,

‘l'lhether all the annoxure pm“biba éna impleaded s Yes/No:

GaNTRAL ADHINISTIATIVE ©f1 BUNAL N
T _ o GUWAHATI BENGH: |
i ﬂ | | Ql‘iglﬂalihpplica‘tion .No." | [> /QG

Ty , | -

a) Name of the &pblicant;- S Q. ‘?&'-M—D

b) Bespbnda.§$:¢Unioh of India & Ors.

cf No, of Applieant(S)i= '

Is the applieatiion is the proper form:- Yes LNﬂ.ﬂ.

#hether name 2 description. and address of the all the papers been
furnished in cause title %= Yes / :

Has the application been duly,si. ed and verlf:.ed - Yes//Nf
Have the QOpies'duly signed 2~ Yas /N . '

Have sufficient number of copies of the épblica’cion,b-e'en' filed :YPLNG_’.‘ '

Whether Gaylith tnanshation of ducoments m the Languagc e W

' #%s tho application is in time s Yes/)w’.’.

Bas the Vokatlatnama/Memo of appeafén’ce /&uthorisation is EiledsYes G.
Is the application by IPQ/BD/for Rs. W—REQBI 37‘9\?‘ '

Has the appllcata.on is naltanable ¢ Yes’ :
Has the Impugn-d order orlgz.nal duly at‘l’.est od been flled S Y'es;’ y

Has the 1eglble coples of the annexurea duly attested flled .Y"sy

Has the Index of the: ducoments heen filed allmavailable s-Yes/y»O/
Has the requlred number of envoloped bearlng full address of the
rospondants: boen filed i Y‘as/ S

Has the declatat:f.on as ropuired by item 17 of thé Foriyes / ;.

Ahether the relicf sough for arises out of the 51ngl Yes/ Nd),:
Whether interim reliof is prayed for :~ Yes/
Is case of @ondonation of deloy is filed is™ it Suppoi:‘ted .-Yes/NM .
Afhether this Case can be heard by Single Bench/ns.m,s;on_aengb-s-
#ny other pointd :- ‘
Result of the Scr iny with z.mt:.al of tmutxny Glerk:
4 The 2P fa e New SVAERYVN ‘
' o el 06
SECTION COFFIGER(J) '

3
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IN THE CENTRAL 2DMINISTRATIVE TRIBUNAL 3. MATI BENCH.
GUWAHAT I

Qe As NOs - ,3 of 2006.

sri 5. @ PQ%\.{L- - ) -
Al eso bt s EEliC&ﬂto
~Versus-

tinion of India & others.’
cese00 0 e Respondents.

SYNOPSIS. -

spplicant. was initially sppointed as Mditor in the
year 1976 and posted at Kohima, Nagaland under ‘gespondents.
He was promoted as Senior Juditor, section Officer anc. -
thex:eafter as Assistant mditor (MD) and his service was”
contimed in Kohima, which is considered as a haxd station
for 23 years and his case was considered for bringing out of

gohima and in 1999 he was transferred to Guwszhati.

@uwshati, shillong, Agartala, Dmphal and Kohima have
common cagdres for AXO/S0,° and General Policy and practice is
to transfer on rotation all incunbents after 18 months. The

" spplicant worked for about 23 years Kohifna, and then transferred

to Guwahatl. There are AX0s/s0s in Guwahati and other stations,
who have not worked at Kohimak Even violating all nomrms and
policir and practice of the respondents he has again been

ordered for transfer to Kohima as AX, accommodating others

vho have never worked in Kohima, by office order dated 29.11.2005.
Neither sei'xiors or juniors of the 2pplicants have been
transferred. The applicant has only 4 years to retire.

The applicant's gon 1s in the mid academic session and his »=
anmial examination is in March, 2006. The daughterts H.S.S.L.C.
ex'amination is likely to be in March, 2006. His old widow mother
is about 85 years of age.

He is contiming office at Guwzhati has not yet been
gpared. His second representation is pending consideration.
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nistrative Tribunal mt 1985)

%’ .
iJ!ii»plic::at::l.c:»n under section 19 of the

| 6.A0 N@. IB |

Sri Slbhash chandra Paul.'

o 2006._

GUWAH}U'I BENCH‘ ’

Cesee Applicant. i

~Versis~ - ‘ .
Union of India & others: '
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH,

y b

GUWAHATI1
{ An Application under Section 19 of the

Administrﬁr[ive Tribunal Act, 1985).

0ANe XD 2006

\ow\:\m Civ Yo

Sri Subhash Chandra Paul,
Assistant Audit Officer,
Office of the Principal Accountant General { Audit),
Aséam, Beltola, Guwahati — 29. |
Applicant
- Versus - |

1. Union of India, - ' i

Through the Comptroller & Auditor General of India,

New Dethi -2

2. The Principal Accountant General (Audit),
Meghalaya, Shillong ~ 1.
3. The Principal Accountant General (Audit ),
Assam, Beltola, Guwahati — 29. |
4 The Accountant General (Audit ),
Nagaland,
Kohima.

Respondents.

Details of Application against which the Application is made.

OFFICE ORDER NO. Estt: - 1/ Audit/115 dated 29.11.2005 issued by the
Principal Accountant General { Audit), Meghalaya, Shillong - impugned

and annexed as ANNEXURE -
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+

2e Jurisdiction.

The Zpplicant declares that t‘ﬁe gubject-matter of the
rpplicahion is within the Jurisdiction of this Hon'ble

Tribunal.

2. Limitations -

The applicant éubmitted thaf@pplication haé been
filed within the. 11:ﬁitation period preécribed imdei* SEcti;)n 21

of the administrative Tribunal Act, l19g5.

4. . ‘ Faéts.

4.1, ‘That the Zplicant is a citizen of India and is entitled

to ‘all 1égal'; rundamental and statutory ri'ghts} and Riles.

4.2. That the ppplicant begs to state that he joined in the

2ccounts & mdit Service in the year 1976 as mditor, and v

more than 22 Years in different posts. He was promoted as

I
r
¢

Cs
served under the mépondent No. 2 at Kohima for continous §

senior mditor iﬁ 1984, furt‘her promoted as Section Officer

in 1991 and Assistant Mdit officer in July, 1994. ALl thriuch
these Years his service was utilised in Koﬁima. Ultimately

his case was consiaered by the dep;-;rtment for transfer cut of
Kohima' and he was transferxgd and posted ét Guwahati w.e.f.
30.3.1999, vhere he is working nowe.

5.

4.3, That it is humbly submitted that it would® be seen
from the aforementioned contents that the. Ppplicant has already
served the temire of "hard station" dquty at Kohima and for a

long.eees
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;I.ong. span of time and as per prevailing sfrstem of the service
conditions undgr the Respon dents the App]:icant' shall not be
disturbed in the event of his being transferred to any "hard
station" now till such time the whole list of Asstt. andit
o‘fficeré/g.os,_ in the Gradation Lists are exhausted ‘bf

rot stional transfer.

photo copies of Gradation lists 'f‘or A20. and 0 are

annexed as amexure s - I & II respectively.

4. 4. That it is submitted that a policy has been formulated
by the Respondents, as is evinced from the A.G's Order dated
22.3 2000 in rile No. DAG(A)/Con/C/Ghyo/POllcy/’I‘ransfer/QG
for transferring/pbsting of common cadre office_rs in the
agreement held on 10.4.1974 between the Association. and the
ppc_iountant General'. The Applicant had already served for |

nore than 2 yearsy-— AsXpy¥xx at Kohima, Nagaland. As per

*D%kmw ety Vout

nor;ns and policir of the respondents his temm of transfer to
Kohima shall come only after 11 S0, and AXNOse. &s in tﬁe
gradation list, are posted at Kohima on xctatibnal_basis.

It is stated that Guwahati, Shillong, Tr?ip.lra, Imphal and
Kohima are “in the ;ﬂ'»c'omrrbn seniority/gradation list of ax
and S0. It is also stated that post.of axD; o.-g:é-psemah—ien of
a0 and pmrnotion post on non-functional basis i.e. without

e Umburds
difference of works, and inbente are inter-changable.

copgEs of of above Policy of Transferlfosting. d&ated

22.3,2000 is enclosed as Annexure.- \l(

4‘;_5040- s 000

v



4.5. that it is humbly submitted that the Comptroller and Auditor General of
India during his visited the office of Accountant General (Audit), Nagaland
JKohima in 1999 expressed his view that a roster could be maintained for
rotation of staff to offices outside Nagaland .1t is, therefore, clear that intention of
department is to transfer AAOs/SOs, out of Kohima and rotate from amongst
other units viz. Shillong, Guwahatl,,Tnpura,Imphal When optlon was called for,
the applicant opted for Guwahati.

-Cepy of the D.O latter dated 2.12.2002 is enclosed as
: armexure'—W

4.6. That most unfortunately the applicant has again been ordered for transfer to
Kohima by order dated 29.11.2005 without completing rotation of other
AAO/SOs who never worked at Kohima, including juniors and seniors of
the appllcant

A Copy of the order dated 29.11.2005 is enclosed as
Annexure- Y ;
4.6.A. That the applicant submitted a representation dated 9.12.2005 to the
respondent 'No.-L| to review his case as per the norms and policy of the
department and not to transfer him.The applicant has not yet been spared from
Guwabhati office. '

\Do\gww o rnt-

Copy of the representation dated 9.12.2005 is enclosed by
AnnexméE
4.7. That it is stated that in response to the aforementioned representation of
the applicant the respondent No.- /; communicated by the establishment
officer, officer of the principal accountant general(Audit), Shillong-793001
* vide his letter No. Estt.1/Audit/12-3/2005-06/3162 dated 23.12.1005. and
rejected the prayer by a cryptic and non-speaking order without
considering the contents of the representations. In the facts of the case the
representation has not been considered and only a predetermined reply has
been given with closed mind.

Copy of the order dated 23.12.2005 is annexed as annexure- Nt



- -"-"--*—..,-'.-—,‘. .

g

A\

‘ Dizector General (AEC), office of the COrnptroller & mditor

General of Indiaxﬁ New Delhi, v:i.de his letter Nl. 530-ac-11/
340-2005, VO1.I dated 30.9. 2005 recdmmended for an action plan
to be drawn up and implemented for setting right the deficien~

cies An 'rega-rd, to Ent-itlement- ‘Functions in t-he North- ‘East. _

- It was mentioned themin - "North Eastern Offices have a-

,combined fcadre of sr. ms., :_A-Os- AADs and SOS. _since'lg'?l .
when -these officet-s cam%“into‘\existence. Deficit offices like -
Nagaland and Manipur pe:nennially depend_on the. offices of Assam,
Tripura and . Meghalaya for the:lr requirement of st:aff. since
the temn:e of these officers :I.s eighteen months. the turrxoVer
staffs is very fast-' Also, as a matter of policy, only '

juhionnost officers on promotion are posted to these offices"

-_E:;tra_ct of the above Report is annexed as

.‘ . -_.,_-
mnexure - BE. VI

Dbhaat, ¢4, ?mt

4.9, That i‘t is the po_;Licyi .of the respondents; to trensfer

~ back o:E:Eiclals from Kohima after a period of about 18/24 months.

There are officers who have never been posted and served at
Kohima/mphal etc. The statements showinq the position of
such officers/officials would depict the true picture of

transfer and posting orders arranged by' the office;‘s List
of officers never posted at. Kohim:-1 is also enclosed 'I'hese

Lists are not exhaustive..h.lt illustrative only.

. ~

rhoto -copies of above are encloged as Annexu:esT X and X

e o T IR ~f



4.10-  That in this connection it is humbly submitted that
in the case of Sri Tridib Ranjan Dey in O.A, No. 86 Of 1996
this Hon'ble Tribunal on 21.8.96 decided after _analy:sing the
whole str{xétﬁre of the aa0/s0 cadres in the mcdxnts side
and passed ofders to maintain a uniform transfer policy: 80 as
not to invide any diééfiminations _and’ "it will bé falr ahd
reasonable for t.l*ie_ Respondents to re-consider on merit the

case of transfer®.

A photo copy of the order in OA 86/1996 is enclosed as

annexure = X

4.11. That the son of the applicant is reading in Class Vio

\Ob\alQ(A.MA/ Cr VCMJ’

CBSE, at Guwahati, and is in mid academic Session, and anmal
examination is in March,2006. His daughter is a candidate for
HSSLC ‘(SEBB), l.e. Class XII and final examination is kiley lurly
to hold in £km March, 2006 The wildow old mother is aged

85 yearsr of age and receiving treatment at Guwshati.

442 That the applicant has only 4 (four) years to retire
on slperannua‘:.ion. T™he transfer at this stage will c‘%auwsf'}mlch
_hardship for his planning.of post retizement life, and,\old
motherxr anda,\fc;ildxen 's education. Thé applicant has subma.tted
another appeal to the Respondent No.lj on 05+01.2006 to review
and reconsider his case of transfer with sympathy and humanita-
rian approach, in addition to the prevailing system and Rules ‘

of transfer.

A photo copy of above 1s annexed as Annexure ~ X .

4.1300006



4.713. That the impugned Transfer order cinsidered on the

basls of the Principles, Policies and p_racticé formalated

@t@ﬂoh C!n/ ?W

and issﬁed bi; the Respondents as mentioned in the foreg;aingi
paras whould show that- the saié_l transf'er-p;_rder was issﬁed

by the Respondents as mentioned in the: foregioing paras with -
their supportive.annexgres wou1§ shm:: peeeu-ﬁte tl'.xat the said
transfer order was issued without fair administration and
lawful recourse and hence_é, ..were agairist all canons of justice,

—

equity and fair play and malice in law is M‘-explici‘i:“-in the case.

4~14. That the applicant served at Kohima for more than

-

22 ;ears (asv ziiditor for 15 '&ears from 2.11. 1976 ana t‘hereafter__'

~on profnotion as $/a20- contimied in Kohima for another 8.years

ﬁp{;o February, 1999) and only thereafter he was transferred to
Gt-iwahati as A -in March, 1999. His temrm for transfer to
Kohma cannot come now when others in the common cadre %;57 left

on rotation and seniarity‘ principles.

The impugned transfer order, it is humbly mbmitt.ed,

is therefore, not tensble in the eye of law.

4415, That the impugned transfer order, for the masdn

mentioned above, has caused the infringement of rights under

the articles 14, 1'6(1) and 21 of the Constitution of India.

4.16.  That fairness of the Aministrative justice was

not observed and Respondents' own set of Rules . . -~ violadzel

4- 17. L2 U )



4,17. That under the facts and eircumstances*mem:i_ened,
above, tl{:e }pplieg_rit most thmblly- and fexvently-ﬁfay._s-.that |
your Lordshi@s ma}f be pl'eased- to look into the ﬁxatltrer :
sympathetically and be also pleased to do Justice to- this
Zpplicant by' decision and order for his grievences redressed
by’ setting aside and quashing the impugned order and for this
qct of your kindness th:.s humble applicant shall remain ever
grateful and be hJ.ghly obliged.

4.18.  That this petition has been filed bona fide and to

secure ends of justice.

5. VGROUNDS FOR RELIEF:

5.1.  For that t:he sald decisioh has taken in violation
Jeblie

of the principles of natural by a criptic and non-gpeaking and

arbit rary' order.

S5¢2e ror tﬁat the FRespondents have 'ect'ed arbltrarily and
withlntexamining the case of the applicant on its true

perspective and considering his earlier services culminated

. at Kohima for long years-

543, For that Respondents have violated thelr own prevail:.ng

syste, and neglected the existing m;l.es and guidelines for
rot atiohal transfer of the common cadre in A20/80 grades

5
fomnlated by the Respondem-.s themselves,

S5¢edeee ose

QLMMV )
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5.4.. For thai: the transfer in the xxbd mid academic sessibn %
shall vexy adverkely' affact the education of his children, and
also the health and life of his widow old mother aged about
0 85 years of age.
/

5.5. - For that the_i;mpuénea order was unreasonzble and

withput_.- ::epp;l.iceti;oh of proper mind.

ot

5.6." . For that the applicant prays for justice amd in O.A.

4
)

No» 86/1996 decided by this Hon'ble Tribunale.

5.'7". o Fbr that the 1mpugned order was not the 'oﬁt:come of
considering all aspects in regard to maintaining the indiscri-
mination ameng the serving employees for transferring to hara

st at_.ion_ : like Kchirna.

5',.'8."_  For t:l"lat Respondents have caised the infringemnt
- &f Articles 14, 16(1) A 21 ang=369 of the Constitu*ion of Imdia
and thexeby made dlscrimination with the ipplic ant- for the

reasons besl:- ’known to the Regpondents.

5¢9. . For that the action of Regpondents st ated in the
imp,ugned order has invited "miscgrriage of 'jg'stiee!' and

anfair play" of action.
) 5.10. For that there ie no ‘eleme__n_l; of public interest in
the order of Transfer.

6;0000}0
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‘8. "5Re11é7f.'sought for.

§
>

6. Details of remedy exhausted.

The Applicant humbly declares that failing to get his :
grievances redressed he has come to this- Hon'ble Tribunal fer
having justice which is efficacious and there remains no other

alte_rnative to get Justice.

7 ( Matters not previousll filed or Rending with
_ any other court. -

'.lﬁe- applicant declares that he has not filed any other
application, or case regarding the ‘matter before any other :

ribunal or court and no. euch case is pending in any Tribunal/

C@lﬁ'-o

: i)» '.[he transfer of the applicant by order dated
‘29 11.2005 (Sl. No. 2 page- 2) be set aside and the
letter d_ected 23.12.05.be also set asigde.

NN

i) To. issue necessary direction to the Reepondents
for maintaining the uniform policy of Transfer formulated
' by the Resporﬁem:s for the. common cadres of AAO/SO vho

' ;e’-are unaer transfer liable for serxrvice of a minirnum

period *}imonths‘ at hard station.
"":iﬁ‘f)v AnY other relief(s this Hon'ble 'I‘ribunal may

deem fit and pmpero s

"ia

9, . Interim Relief g

Pending disposal of the Application Your Loniships may .

be pleased to.i—ssue order to,the Re__spondents to stay the:

’ A - - ' T . tz:anSfero . o.'o’.--
.,. — """’E‘
g
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transfer of the applmant and suspend the said order dated

29.11.05 ‘( Sl to- 2 pal;e\) for the gmﬁnds stated above.

10, faft,imla_rs of pplication Fees
i) I.;p.b. NO. %473]‘72?
'- ii) Date. M—,‘r}ﬂ'}o

1ii) 1Issued £rom Guwahati.

iv)' Pa}"_abl_e at - Guwahati.

, VERIFICATION.
_ 1, s.;bhas chanira Paul. aged- about 56 years, son. ef

Late SJ.dhir chandra Paul, resiciing at Kahilipara. Gllwahati-lS,
ao. hereby solemnly affixm and Verify' that the statements in
_paragranhs 1, 4 and 6 to 11 are tme to my knowledge. and
those iv_n paragraphs- 2, 3 and 5 are true m as per legal |

advice and T have not supp¥ressed any material faets.

sién'atnre of the Applicant
Place :+ Guwahati.
Date = |0 +01.2006.
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E Date of Birth Year of Da!c of Dale of Basl.;;‘f-’a?,’ T _I
Ead...:on Name —==—-==== Passing Promotizn | Confirmzton, | and Dac REAT
{dertci Not Educalional qualfication and Datol | gnge and | tothe | Pastinwhich of
P Caste (SCIST/NR) Joining to Pav.Aud. Cadra confirmed Inc:cinant
" Gowl. Servico ) N S
| i  SANKAR NARAYAN 171/1951 1989 23/311923 11311986 RAUBI,
) ' BHATTACHARJEE, BALLB, NR.  24/3/1971 NONE STENO GUw AT
212" :SUKARNA CHOUDMLRY, 6/2/1954 1989 29/3/1993 M39gs e AG, Uy,
.i. " -BA{HONS), NR. 8/9/1976 NONE SRAUDITOR CUW! At
:'E,‘;f o
3 13 . BIPUL CH NATH, BCom, NR. 28/10/1950 1989 31/3/1993 14311984 . AU,
Ii K 25/70/1976  NONE SR.AUDITOR -.;u’/..».n
f‘::.;f.Ll.
4 (4. GATIRNPAUL, BA, NR. 2/9/1953 1989 2313/1993 131964 CAUDITY, e
J" : 21211977 NONE SR.AUDITOR ACEETALY
[
o J D
5 5. 'JAGADINDU NANDY, NR. 23/12/1954 1989 16/3/1993 (51211037  ¢700 ARAUON), SHRLONG
g 7/611972 NONE SRAUDITOR  1/3i200
!
B
C,_;]ﬁ - SUDHANSHU SINHA, BSc, NR. 14/3/1954 1089 29/4/1993 13/1¢84  ©922 SEAUDITY, EMILLOND
S 1110711975  NONE SRAUDITOR  $/3/2025
1
7;;’7._' JAYANTA KR SARMAH, BA, NR. 1/12/1955 1989 317311993 2401271885 .
EF e 2211171982 NOpNE SR.AUTOR
8} § .TAPASH DAS GUPTA, BSc, NR.  1/6/1958 1082 174501933 Uiogs e rEALDI,
L 273111082 NONT SRAUDITON GUIARATE
g 13/12/1945 4980 141211883 1371988 194€3 LELATIT Cronn
: 21/11/1864 NONE SRAUDITC W2i2004
aipl et o
“’L 0 -RAMANUJ BHATTACHARUJEE, 2/611948 1089 21/2/1994 113/1934 2706 fOLTINGDITY, SHILLOE D
g BSc, NR. 13/8/1971 NONE SRAUDITCR /472097
P
”,'1’ 117 . SUKHENDU CHOUDE" ‘RY, 1/8/194¢ 1989 14/2/1994 141984 €225 AGIUDITY S LG e
! ‘.BCOfn NRR. 25/4/1972 NONE SRAVDITOR  5i2/2004
! :
12‘1 12, ‘-81 MALANANDA DEV SUIPTA, 1/12/1945 1089 141211984 31034 9025 S3LUNIT), SHILLONG
{7 -BA NR. 10/711972  WONE SRAUDITOR  4/T/2307,
Ao -
13 : 113 AlAAR KRISHNA DUTTA, BA, NR. 13/8/1940 1989 221214094 11371984 AGUOEY,
g 311111872 NONE SR.AUDITOR AGRIE Wy
;4,;,_‘- e; RATHINDRA KR 1/5/1947 1989 181201994 11311984 10150 AT, SN
. . BHATTACHARJEE, BCom, NR. 3/1/1973 NONE SRAUDITOR  1/2:2125
| :

“iformation not received il printing.
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Y déi"e'o”r‘"airiﬁ‘r’?é&'o’? [TDetwol | Delecf |Basis Pey. o
- Name p————rrwed Pssing | Piomoilen | Confirmziion, md Du\G RELATS
Egucational qualiicalion &nd Dale of S0GE and | lolhe Post In which i
’ Casle {SC/ST/NR) dolning lo | pey aud. Cadre eanfined !nrr\,r..ew%
o Govl. Servico | L
(€ 4, SANKAR SEVAK DAS, BA, NR.  16/3/1950 1990  16/2/1994 wsges AGIAUDIT,
I 2411211970  WONZ SR.AUDITOR ATARTILA
§
o
[é 3 ASHIT DEY, BA, NR. 171211947 1989 161211994 17311084 - Fg\,:{JDH\
¥ 19/411973  NONE SR.AUDITOR VEALA
7 KUNU CHOUDHURY, B.Sz, NR. 221211850 1669 271311920 1/3/1¢84 - AGIALCITY,
]1 } 18/011970  NONE SR.AUDITOR GUWALIAT
5\ BADAL KANT! MAHAJAN, MA, 25/6/1851 1988 251211994 1/3/1684 ** CN DE?("T.’-!.—V‘JH'H
!8 . NR. 26/8/1976  NONE SI_AUDITOR CHAU'S OFFICE.
g 3 NARAYAN CH ROY, BCom, NR.  1/11/1951 1989 18/2/18%4 1311984 AGIALNT)
/ l 11911976 NONE SR.AUDITGR CUWARATE
" la DHIRENDRA CH PAUL, 8Com, 26/12/1951 1639 2521994 Yges AGALLITY KORILLY
20 1 ONR 18/011976  NONE SR.AUDITOR
. SUMIT KUMAR PAUL, 8Com, NR. 26/1/1652 1980  18/2/1884 131984 = ACIFAATNTY HORIL
24 F 16/10/1976  NONE SRAUCTTCR
b RANJIT PAUL, BSc, NR 277105952 1089 @194 U393 o ACEAUDIT),
?,2’ - 411211976 NONE SR.AUDITOR GLVANAT
£ BIPIN CH PUJARI, NR. 19/1/1952 1689  23/2/1594 TEICEr L AGIALTNTS,
. E;- 26/6/1974  NOWE SR.AUDITOR CUWALAT!
i JASHABANTA CHOUDHURY, 14311957 1689 16/2/4994 AT B
24 1. BSc, NR. 9/12/1980  MONE SRAUDITIR
b - ‘
~ b MRIGANKA DESHMUKHYA, 18/9/1954 1889 7731934 1iees e AEIALNET,
25 1 BCom, NR. 13/1/1981  NONZ SR.AUDITOR GUvARATS
i PRADIP KR CHAKRABARTY, 94911956 1989  24/2/1994 1inesr o FGIALDITY,
24 ' BSC{HON), NR. 22/2/1983  NONE SRAUDITOR GUWAHAT
Fﬁ TAPASH CHANDRA MAJUMDAR,  4/3/1947 1080  17/2/1984 vansss LD
2) Eoeanr 3311967  NONE SRAUDITOR REIR
- BHABANANDA PATHAK, BSc, 191050 1900 24m19ss mrege YT
&% - NR. 11511973 NONE SR.AUDITCR CUVIAATS
o) ;7 i1 KIRANSASHI DAS, BA, NR. 13/2/1950 1990  1a/2/1994 TRVEY PR AGLAUTIT),
:.::‘ 17/11/1976 NONE SR.AUBDITOR CGULIAHAT
» SUBHASH CH.DUTTA, BSc, NR.  20/2/1951 1990  5/&6/1894 yess AG
2711211972 NONE Sr.AUDITOR GL
'BHUPAL CH.BHOWMICK, BSc, 11171950 1990 £i5/1904 1371954 9925 AGURUDIT, CLLDR
MR, 28/2/1973 NOWE SrAUDITOR /517004

Liformation not received il printing.
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‘ - VBRI T Vearat 1 umGel | Delodi [Casie Py, | ;
©Laalioh N:me e menen e Pastlny (P cmeidon | Confrmation, | 2nd Dalo .
rad o :du,anrml qualiicaticn end Jgsifgo‘b SOGE end to the Pest in which of %

- ste (8 ¥ - : oy 2 cafirned | Incromes
.. Caste (SCISVHR) . Gout. Servics F(ad&‘bd. I Cedre ,C, ﬂjﬂau ! I om:: o ;
. MRODE CHAKRABORTY, BA,  1H1/1950 1880 toiiosa 1B/oEe 7 AGHALERT.
© R 231411973 NONE Sr.AUDITOR AGLATALY
; {SAWAJYOTI FAUL 1/5/19580 1920 51514594 1/3/1984 . AC[AURIT),
1_CHOUDHURY, BA, NR. 25/411973  NONE SrAUDITOR GUWAHATE
K IBOCHOUBA SINGH, BSc, NR.  1/8/i851 1900 10/E/1884 ises AG(ALDITY tR2HAL
’ 5M1/1576 NONE St AUDITOR
‘| ARDHENDU KUMAR DAS, BA, 13/11/4855 1990 5i5/1094 11311984 9925 AGALDIT), SHILLONG
TuNR, 6/5/1976 NONE Sr.AUDITOR 1/3/2005

~NIRODE RANJAN BISWAS, 1/5/1652 1990 201771994 1/3/1934 " ON DEPUTATION
. BCom NR, 21911976 NONE Sr.AUDITOR WITH CRAG'S OFFICE

/

SUBHASH CH. PAUL BA, NR. 28/1/1950 1980 201711994 1371984 . AGIAULT,

111111976 NONE Sr.AURITCR GUVYALAT

,"BRAJALAL MAZUNMDAR, BA, NR. 1/4/1952 1980 200711994 11311954 . C I RERUTATIO

i 15/14/1976 NONE Sr.AUDITOR VAT CAATS ("T 03

I
i MRIDUL KANTI HORE, NSe, NR.  28/11/1958  1£50 14/8/1994 131984 . ACIEUDTTY,

; - 15/714977  NONE Sr.AUGITOR CUWAAT
{!,.DEPTENDU CHAKRABORTY, 14/5/1654 1990 30/7/1994 11311984 °* AC(ALIDNTY, KOMIAA
7iBSc(Hon), NR. 28/11/1977 NONE S¢.AUDITOR
; BHABEN CH. KALITA, BA, NR. 17311856 1980 207711994 18/12/1986 o AGIAUDIT).

{ - 1211171982 NONE Sr.AUDITOR CUWAHATL
; JOY PRAMSH KUMAR, BSc," NR. 5/2/1856 1290 207711994 1641987 »Cmum‘r),

- 30/11/1082  NONE SR.AUDITOR . CGuaraTl

(ALYAN KUNMAR DAS (1), NR. 9/12/1948 1691 81311995 17371984 ki fC( U,
14/6/1971  NONE SR.AUDITOR AETALS

[{ NABENDU DEB, BSc, NR. 172/1950 1991 5(6/1995 17311984 €300 AGLALIOIT), SHILLONG
L 1011111972 NONE® SR.AUDITOR « 1/6/2C04

o HARESH CHANDRA 113/1949 1991 5/614895 131984 ©103 ACALDITY, SHILLONG
;!‘EORGOHAW, BSc, NR. 231411973 NONE SR.AUDITOR  1/6/2004

|
‘L SURYA KUMAR BHAGAWATI,  1/2/1949 1991 5/6/1895 Vinggs * QIUDTTY,

: BF}le NR. 27/4/1973 NONE SR.AUDITCR GUvA T

" DEBASHISH CHAKRABORTY, 1/8/1951 1691 5/6/1995 i1ies e AGIALTL
.JBA, NR, 21/10/1876  NOKNE AUDITOR SRR

FAITKUMAR DEB, BA, NR. 11471951 1991 5/6/1995 1#3/1964 9700 AGRUDITY, SHRLONG

221211971 NONE SR.AUDITCR  1/12/2004 »

iifrmation not received till printing. EUSL T ST/ EA 2805 f/\/«; Fo~a 9% .
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Date of Birth | Yearaf Cate of Datec!  !BaslcPay, i
. Passing | Promotion | Conflrmation, | and Dale RTUIARKS . {rs
" Educational qualification and Dateof 150GEand | wthe | Postinwhich of : o
Caste (SCISTNR) Joining 10 | pgyayd, | Cadre conlirmed | Increment i
Gow. Servics ~
ISHAGEN GOGOI, BSc, NR./ 17911957 1691 9/8/1995 17141992 . AGIAUDIYY,
24/8/1981  NONE SR.AUDITOR , GUWAHATY
KIRITKUMAR DUTTA. BSc, NR.  15/9/1950 1992 9/7/1996 1/3/1974 °e AG(AUDIT),
7/5/1971 NONE AUDITOR AGARTALA
BINODE KUMAR HAZARIKA, NR.  1/2/1948 1992 8r7/1996 11584 AGAUDIT),
3/11/1972  NONE AUDITOR GUWAHATI
,}‘SANTOSH DEBNATH, BA, NR.  27/7/1949 1992  10/7/199% 131934 o | AG(AUDIT),
Iz 6/11/1972  NONE AUDITOR AGARTALK
/311952 1992 10/7/4996 1/3/1984  *® AGAUDIT),
28/2/1973  NONE AUDITOR AGARTALA
1711949 1992 B/7/1996 1131988 " AGAUDIT),
71311973 NONE - AUDITOR  GUWAHATI
l ‘
22/12/1649 1992 91711996 1131984 AG(AUDIT), R
2511974 NONE AUDITOR AGARTALA S
1/8/1948 1992  5/8/1896 1/3/1984 9475 AG(AUDIT), SHILLONG
6/6/1974 NONE o AUDITOR  1/3/2004 : o e
11211957 1992 8711998 |/gr1984 ARIAUDITY, !
27/12/1980 NONE AUDITOR G WAHAT f
41211956 1992 15711996 131984 *° AGU-LDITY., . ..
31/12/1980 NONE AUDITOR GUWAHATI
10/1/1959 19892 19771996 28/2/1984 .- AG{AUDIT),
15/1/1881  NONE v STENO . AGARTALA
17711956 1992 8711996 141988 ** AG(AUDIT),
4/12/1982 NONE AUDITOR GUWAHATI
~ 11111957 1992 22111996 liaress AGIAUDIT), IMPHAL - - -
16/12/1982 NONE : AUDITOR -
. s:sf , : .
Vo2 %AéHIM JYOTIDUTTA, BSg, NR.  30/1/1958 1992 19/7/1996 14988 AG(AUDIT),
N . 416/1983 NONE AUDITOR GUWAHATI
2/3/1963 1692 19/8/1996 1111992 . AG(AUDIT),
11/3/3988  NONE AUDITOR GUWAHATI
1/4/1948 1993 37711997 1/3/1984 . AG{AUDIT),
26/1211970  NONE SRAUDITOR GUWAHATI
1/8/1949 1993 41711997 31976 AGIAUDIT), ‘
15/5/11971  NONE AUDITOR AGARTALA
ERADATION LST/2004-2005 (A.A0) Pags 13
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- ,)._‘ ,.—— T ' o S RN '.:'_n:tg;
dale of Birth | Year of Dale of Dale of Basic Pay, 3
Name : Passing | Promotion | Confirmation, and Date REMARKE -
[ducalional qualification  and Jgsj‘r“’;'lo SOGEand | lothe | Postinwhich of S
m < |
Casts (SC/STMNR) Govt. Setvice Rev Aud. Cadre confirmed Increment J
281271849 1993 37711997 11976 ¢ AGIAUDIT),
2/11/1972 NONE AUDITOR AGARTALA
1/3/1950 1993 371997 1/3/1984 ot AG(AUDIT),
1/3/1973 NONE SR.AUDITOR GUWAHATI
30/12/1948 1993 31711997 13984 9700 AG{AUDIT), SHILLONG
15/5/1973  NONE SR.AUDITOR  1/3/2005
15/12/1947 1993 31711997 173/1979 .- AG{AUDIT),
. 16/6/1973  NONE - AUDITOR AGARTALA
271211952 1993 11711997 1/3/1984 8700 AG{AUDIT}, SHILLONG
26/6/1976 NONE . SR.AUDITOR 1/3/2005
18/1/1953 1993 107711997 11371984 . AG(AUDIT),
1711978 NONE SR.AUDITOR GUWAHAT!
111211957 1993 251711997 22/2/1986 ¢ AG(AUDIT),
22/12/1982 NONE SR.AUDITOR GUWAHATH
§ULTAN MD. SALEHUDDIN 18/10/1959 1993 4/8/1997 26/11/1986 - AGIAUDIT),
1MED BSc(HONS, NR. 24/12/1983 NONE SR.AUDITOR GUWAHATI
- 16/1/1963 1993 11971997 11171992 " AGALIDITY, ‘f '
8/4/1988 NONE SR.AUDITOR GUWAIRATH !
12/6/1968 1994 31/7/1998 1//1995  8B0O AG{AUDIT), SHILLONG
17/811992 NONE ) S.O.(AU) 1/7/2004 .
111949 1094 5811998 NeTs AG(AUDIT),
i 18/3/1971 NONE AUDITOR «  AGARTALA
, )
1/12/1945 1994 4/8/1998 1/3/1984 9475 AG(AUDIT),'SHILLONG
5 22/1111971  NONE AUDITOR  1/11/2004 _
30/6/1951 1994 3/8/1998 11311984 9475 AG(AUDIT), SHILLONG
9/5/1973 NONE AUDITOR  113/2005
1/5/1952 1994 41611998 25/3/1986 - AG(AUDIT),
B 11/7/1974 NONE CLERK GUWARATH
I .
281711955 1994 317711998 1/3/1984 9250 AG(AUDIT), SHILLORG
19/12/1980  NONE _ AUDITOR  1/7/2004 '
QLM‘FN!B‘ARAN CH GOGOI, BSc, NR.  6/6/1956 1994 26/8/1998 frannoss - AG(AUDIT),
§ 18/3/1983 NONE AUDITOR. : GUWAHATI
82 14/1/1860 1994 24/8/1998 1171992 8800 AGIAUDITY, SHILLONG ¢
21/7/1988 NONE ) AUDITOR 1/8/2004 .
- ‘
i
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Date of Bith | Yearof | Daleof Date of Baslc Pay, I D
Nama Passing | Prornotion Confirmation, | and Dale REMARKS
Educational qualificaion and Daleol  igagEand | tolhe | Postia which of ‘
Caste (SC/ST/NR) Jolning 1o | gy Aud. Cadre |, confirmed | Increment
Gowi. Service AE e ]
LA Kl
11311964 1994  16/9/1998 vingey AGAUDIT),
9/6/1989 NONE AUDITOR GUWAHATI
1/311965 1995  5/7/1999 Notyet — ** AG(AUDIT), KOHIMA
26/5/1989 NONE confirmed
1/9/1948 .. 1995 2/7/1999 1231984 9500 AG{AUDIT), SHILLONG
2314/1973 NONE SR.AUDITOR  1/7/2004 .
30/6/1946 1995 2711999 ueTe AGAUDITY,
26/5/41973  NONE AUDITOR AGARTALA
2/2/1855 1995 21711999 1111982 . ON D" ”UTATEON
1177977 NONE AUDITOR WETH A G'S OFFICE
1/2/1958 1995 271889 1anoss AL:(AUDIT)
1/11/1982 NONE SR.AUDITOR GUWAHATI
21/5/1957 1995 5711999 19/5/1989 . 'AG{AUDIT), KOHIMA
12/11/4882 NONE : SR.AUDITOR S
1/8/1956 . 1995 27/1999% /41988  *° AG{AUDIT,
20/11/1982 NONE SR.AUDITOR GUWAHAT
181611957 1995 27711999 17471988 " AG(AUDIT), .’
15/12/1983 NONE SR.AUDITOR GUWAMATI !
3/9/1957 1995 2711999 287211984 - AG(AUDIT),
26/311979  NONE CLERK_ AGARTALA
18/4/1958 1995 877/1999 - (1111991 8575 %G(Auo'ly), SHILLONG
23/3/1988  NONE AUDITOR 17712004 » 3ot -
131121962 1995 2711993 “l4rnoss AG(AUDIT},
9/9/1983 NONE CLERK AGARTALA
3/1/1967 1995 2711999 201101991 . AG(AUDIT).
20/10/1989  NONE AUDITOR GUWAHAT;
16/7/1959 1995 2/7/1899 14/8/1993 . AGIAUDITY,
71121989 NONE AUDITOR GUWAHATI
1/1/1967 1995 271998 91141990 8575 AGIAUDIT), SHILLONG
11/11/1988 NONE - STENO 1/7/2004 ] . e
ALOK ACHARYYA BA(HON) NR. 30/3/1969 1095 13/8/1999 251111994 -1 AG(AUDIT),
9/10/1930  NONE AUDITOR ¢ GUWAHATI
]
1/8/5946 1996  11/2001 11311984 9250 AG(AUDIT), SHILLONG
2/5/1966 NONE AUDITOR  1/11/2004 L
GRADATION LIST/2004-2005

(A.A.0) Page 15 .
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' Date of 8irth | Year ol Dale of Dats of Baslc Pay,
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Educalional qualification and Dale of SOGE and | lothe Post In which of
Caste (SCISTNR) Joining 10§ pay Aud. Cadre confirmad increment
Govl. Service
hi PHUKAN CHANDRA BARMAN, 1/12/1948 1996 17172001 11311984 ' AG(AUDIT),
1BSc, NR 2711011972 NONE AUDITOR GUWAHATI
£
101 Bi* ARUN CH. NATH, BA, NR. 22/1011948 1996 11112001 11311984 AG(AUDIT),
A 7131973 NONE AUDITOR AGARTALA
£
102 fz BROJA KISHOR SINGHA, BA, 11171949 1986 11172001 1/3/1978 AGAUDIT), IPHAL
14 NR. 231411973 NONE AURITOR
{03 3 KARUNAMOY NATH, BA, NR. 11311947 1996 1/1/2001 weTs AG(AUDIT),
3 271411973 NONE AUDITOR AGARTALA,
i
Y : N
1 34 MANINDRA CHAKRABORTY, 1/9/1949 1996 11112001 /311984 8800 AGAUDIT), SHILLONG
1 BA, NR. 15711971 NONE SR.AUDITOR  1/2/2004
f
{0S b5 BIDHU BHUSAN DAS, BSc, NR.  31/12/1952 1995 14112001 1rao8s AGLAUDIT), IMP .
. 6/7/1976 NONE SR.AUDITOR
106 ?6 A IBOTON SINGH, BSc, NR. 30/9/1953 1996 11112001 /341984 o AG(AUDIT), iMPHAL
1/11/1976 NONE SR.AUDITOR
u ' .
107 P71 H. TOLEN SINGH, MA, NR. 11311953 1996 1/1/2001 iartos7 " AGAUDIT), IMPHAL
g : 151711977 NONE SR.AUDITOR
‘:'
10¢ 18 SUNIL NATH CHOUDHURY, 29/5/1951 1996 11112001 1/3/1978 . AGIAUDIT),
* BCom, NR. 25/6/1974 NONE AUDITOR AGHRTALA
H )
|0‘7 8 PRADIP KUMAR KURI, BA(HON), 25/8/1957 1996 11112001 17311984 AGIAUDITY. HiPHAL
- NR, 23/12/1580 NONE AUDITOR
o ) SHYMAL KANT! KAR, BCom, NR.  7/10/1953 1996 11112001 15/12/1987 b AC(AUDIT), IMPHAL
: 11711976 NONE AUDITOR .
;.
! 1 UBEDUR RAHAMAN, BCom, NR. 14/12/1859 1996 124212001 271121986 . ACGAUDIT),
s . 23/5/1983  NONE AUDITOR GUWAHAT
12 2 L. MAWIA, ST. 177711961 1996 11172001 10988 AGIAUDIT), IMPHAL
14/111983 NONE AUDITOR .
|l’_5 13 RATUL CH. BORAH, BSc(HON),  1/1/1069 1996 4/172001 29/5/1994 " AGLAUDIT),
y ST 29/5/1992  NONE AUDIIOR GUWAHATI
{14 M. SARADINDU PAUL, BSc(HON),  22/12/1956 1996 12/1/2001 20041987 AGIAUDIT),
? NR. ) 6/6/1983 NONE AUDITOR GUWAKATY
he 2 ARUP KUMAR PAUL, BA, NR. 5/2/1957 1996 120112001 sonngsr < AGIAUDIT),
‘ 25/8/1983 NONE AUDITOR GUVWAHATE
] 36 ﬁ PRADIP KUMAR DUTTA, BCom, 31111961 19906 12/112001 1111992 AGAUDIT),
i NR. 23/3/1988  NONE AUDITOR GUWAHAT
13
b et nem
‘f‘nformalion not received till printing. (AA0) Peae i
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{ e Dale of Birth Year of Date of Dato of Baslc Pay,
% 1ulion Name Passing | Promation | Coniirmation, | and Date TEMARIS
" 4:No| Educational qualificalion and Date of SCGEand | tothe Postin which of
R Caslg (SC/ST/NR) Joining to | ol Aug. Cadrg conflined tncrament
g o Govt. Service _
'-/A.RITA DEVI, BCom(H), NR. 1/9/1963 1996 12/112001 307311996 " AG{AUDIT), IMPHAL
g 30/3/19688 NONE AUDITOR
: ‘tzbEBABRATA SAHA, BSc, NR. 6/10/1954 1996 124442001 111992 e AG{AUDIT),
L 5/4/1988 NONE AUDITOR GUWAHAT!

"PRADIP CHAKRABORTY, NR. 29/7/1961 1996 12/179001 24121958 o AGIAUDIT),

e 5/12/1583 NONE AUDITOR GUWATIATI
';;f'-ANiMA SENAPAT!, BABEd, NR. 17112/1966 1996 12/1/2001 471171989 8350 AG{AUTIT), SHILLONG
S 3/11/1887  NONE CLERK  1/1/2005 :

. ".AYD!P GHOSH, BSc, NR, 271611967 199G 16112001 1994 - AG{AUDIT),

30/3/1992 NONE AUDITOR AGARTALA
i
{+SANCHALI ROY, 8Sc(HON), NR. 16/12/1966 499§ 268/2/2001 9/4/1694 " AGALDIT),
thall 0/4/1992 NONE AUDITOR AGARTALA

23/8/11968 1906 285212001 2071990 - AGIAUDIT),
207711992 NONE AUDITOR GUWAHAT
11171948 1997 21/1/2002 1/3/1984 . AG(AUDIT), KOMIMA
23/11/1971  NONE SRAUDITOR
20/411947 1997 11172002 181211984 AGIAUDIT),
X 16/6/1970 NONE . AUDITOR AGARTALA
: PARAKESH SEAL, BSc, NR. 1711/1950 1997 11112002 111171982 - AGIAUDIT), KOHIMA
19/8/1976 NONE AUDITOR
4 BIIOY BHASUN DEB, BA, NR, 28/8/1954 1997 11112002 11111982 . AGIAUDITY, KOHIMA
- 10/9/1976 NONE AUDITOR v
BALAI KR CHANDA, NR. 26/11957 1897 211112002 1/3/1984 . AS(AUDIT), KOMIMA
' 8/1/1981 NONE SR.AUDITOR )
;,..RUP.EN KR KAKATI, BA, NR. 1/12/1959 1997 11412002 1/10/1986 . AGIAUDIT, IMIPHAL

( : 7112/1982 NONE SR.AUDITOR
ﬂ"R'ALYAN BHATTACHARJEE, 4/10/1958 1997 111/2002 111/1992 8350 AGIAUDIT), SHILLC!2
4}BSe, NR. 18/12/1987  NONE SR.AUDITOR  1/1/2005
“'KA.AUGUSTENE. BA BEd, NR. 15/2/1957 1997 ' 1112002 20111992 B350 AGIAUDITY SIILLONG

21/3/1988 NONE SR.AUDITOR  1/112005
§ ITESH KAKATI, BA, NR. 1/1/1969 1997 171172002 2/4/1994 " AGEALDITY,
Foe 2/4/1992 NONE AUDITOR GULANATI
iBOTOSH BHATTACHARJEE, 11371968 1997 111/2002 3411994 .
Sc, NR. 3/4/1992 NONE AUDITOR
ERADATIR UIST/2004-2005 (AA0) Paga17
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Date of Birth | Yearof Dale of Date of Baslc Pay,
f Name Passing | Promotion | Confirmation, | and Dats RENARNS
- Educational qualification and D'a.le of SOGE and to the Post In which of
i Caste (SCISTINR) Joining 10 Rev.Aud. Cadro confirmed tncrement
=} Gowt. Service
[ B e
134§ [AKSHMI BURAGOHAIN, NR. 1/42/1950 1998 #/112003 snoss AGIAUDIT),
I S 16/12/1970  NONE SR.AUDITOR GUWAHATY
1 3% 3L, JIBONCHANDRA SINGH, 1131957 1998 11112003 angey o AGAUDIT), IMPHAL
4 BSe,LLB, NR. 71611978 NONE AUDITOR
|35 1 ‘._PRADIP KUMAR MOITRA, 20711958 1998 17112003 30/6/1999 * AG{AUDIT),
‘f“"?(HON). NR. 41211880 NONE SRAUDITOR - GUWAHAT!
P
123 o[ ATUL CH. DUTTA, BCom, NR. 26/1/1956 1998 17112003 19/5/1989 AG{AUDIT), KOHIMA
T 23/11/1881  NONE AUDITOR
134 [ SUBHASH CH. 16/12/1958 1998 1/4/2003 11471988 ** AG(AUDIT), IMPHAL
- BHATTACHARJEE, NR. 20/9/1981  NONE CLERK
o .
i 3‘7 £ BIPRAJIT PURKAYASTHA, BSc, 15/3/1967 1998 1/1/2003 137371994 " AGAUDITY,
+NR. 13/3/1992  WNONE AUDITOR GUWAHAT
140 PARTHA SARATHI GUPTA, 1/1/1870 1998 11112003 30/3/1994 .- ONDEPTN. TORTC,
“TBEC(HON), NR. 30/3/1992 NONE AUDITGR GUWAMAT
| 4] FEAIZUR RAHAMAN 11/11/1967 1998 11112003 s/1071993 AGAUDIT),
TrCHOUDHURY, BA, NR. 5/10/1989 NONE STENO GUWAHATE
149 'S SHALLYNECY D. SYIEM, 30/121967 1998 11172003 161501996 7900 AG(AUDIT), SHILLONG
1°BSe,LLB, ST, 16/5/1994  NONE AUDITOR 11712004
| 4 34 SANGHAMITRA DAS GUPTA, 11/12/1971 1888 1/1/2003 61611996 8125 AG(AUDIT), SRILLONG
Sc(HON), NR. 6/6/1934 2000 AUDITOR  1/9/2004
ARINDAM NATH, NR. 5/11/1968 1998 111/2003 17811994 AGAUDIT),
: 26/11/1991  NONE - CLERK . GUWAHATI
21511972 1998 23/1/2003 12/511996  ** AG(AUDIT),
121511994 NONE CLERK GUV#HAT!
l463é;§4\RAT CHANDRA DAS, BSc, NR. 1/8/1950 1999 1/1/2004 Aok - AGIALQITY,
- 3911970 NONE SAUDITOR GUWAHATE
.47 iGUNA RAM KALITA, BSc, NR. 9/5/1955 1999 1172004 {31984 AGAUDIT),
8/1/1981 NONE SR.AUDITOR GUWAHATI
1/2/1959 1999 17172004 9/12/1983 AGIAUDITY, 1IPHAL
_ 19/12/1981  NONE AUBITOR
i4C] i JF}INCHl KUMAR SARMAH, 28/12/1956 1999 1112004 11101986 ** AT(AUDITY,
SC(HON), NR. 12/11/1982 NONE SR.AUDITOR GUWARAT!
20/2/1957 1999 1/1/2004 30/6/1989 . LGAUDITY,
31/12/1983 NONE SRAUDITOR G AR
GRADATION LIST/2004-2005 ALY Prge 18
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Data ol Birth | Yeorof Doto of Dato of ) Oasic Pay,
i ‘BQ,‘ Name Passing | Promollon | Confirmation, | and Cate REMARKS
; g{& gEducallona! qualification and Jf{:i‘:g"’m SOGEand | tothe | Pastinwhich of
3 bﬂ» ;’;;T Caste (SCIST/NR) Gout. Service Rev.Aud. Cadre confirmed {ncrement
15 I %BPAL DEB BCom, NR. 112/1969 1599 17112004 1441994 8350 AG{AUDIT), SHLLONG
’w 14411992 2000 AUDITOR 1/2/2005
1&* f ]
162 GAYATRI CHETRI, BA, NR. 1/3/1968 1999 11112004 19/4/4992 7900 AG{AUDIT), SHILLONG
N L 20/4/1990 NONE CLERK 1/1/2005
Bt . \
lSB'SNEHANGSHU NATH, BSc. NR.  16/2/1868 1999 11112004 THSN996 AGALDIT),
4 _@'E{ 11/5/1994 NONE AUDITOR GUWAHATI
i e R
\ 3 USHAL BHATTACHARJEE, 17/12/1971 1999 17112004 12/5/1996 ' ON F)ETPN. WITHC.&
>4 “RBCom(HN), NR. 12/5/1994  NONE AUDITOR A.G'S OFFICE. &
i -
165 ISUBHASH KUMAR, BA, NR. 2/2/1969 1999 5/1/2004 610996 ** AG(AUDIT},
:ﬁ"l 6/10/1994  NONE AUDITOR GUWAHATI
!41 W -
15‘6 i NIMESH PAUL, BSC{HON), NR. 24/3/1970 1999 17112004 51511996 7675 AG(AUDIT), SHILLONG
‘ .e . 5/5/1995 NONE AUDITOR  1/6/2004
1o A
15? DEBABRATA BHATTACHARJEE,  7/10/1972 1999 11412004 Notyet  *° AG(AUDIT), KOHIMA
-ANR e 101571995 NONE confirmed
. A! .J.- R
i 58 i REEKANTA LAL, MSc NR. 25/8/1870 1999 111312004 231611997 " AG(AUDIT), KOHIMA
i I"" N 23/6/1895 NONE AUDITOR -
5) DUGGIRALA SHANTISHREE, 677119714 1899 9/312004 2671997 7675 AGIAUCIT), SHILLONG
‘ BSC(HON) NR. 26/7/1995  NONE AUDITOR  1/6/2004 !
*‘\:!
l(’) SUDIPTA NARAYAN BISWAS 30/11/1974 1999 40/3/2004 2002/1997 7675 AGAUDIT), SHILLONG
r Com NR. 20/12/1895 NONE CLERK 1/6/2004
*'.J
fé' : i PANKAR DEY (i1), BSc, NR. 11311949 1996 41112005 3ot AGAUDIT),
‘i qhis 31112/1972  NONE AUDITOR . AGARTALA
162 ANI GOPAL PAUL, BSc, NR. 114/1950 2000 41112005 113/1984-  ** AG[AUDIT), KOHFMA/
~£h i . 21411973 NONE : SR.AUDITOR
3 I - . . .
163 BABUL CHANDRA DAS, BSc, NR. 24/12/1956 2000 5/112005 aeed e AG(AUDIT), IMPHAL
;, 27/12/1980 NONE SR.AUDITOR
.f!'
’5" SWAPAN KUMAR BOSE, BCom,  14/1/1954 2000 41112005 1131984 * AG(AUDIT),
. ﬂs mx—- 3/1/1981 NONE ! SR.AUDITOR GUWAHATI
165 ’NABAKUMAR . 1/9/1958 2000 47112005 40471987 ** AGIAUDIT),
B‘ATTACHARJEF?‘ BCom, NR. 41211882 NONE SR.AUDITOR ?UWAHATI
] 4 5
- 166% INOYKUMAR DAS, BA, SC. 1/10/1955 2000  4/1/2005 (13n98s AGAUDIT),
m;. 2/10/1982 NONE SR.AUDITOR GUWAKATI -
PR, | 1. S
r - - N .
l(;.‘{ ss IRAN CHAKRABORTY, BSc,  16/41/1958 2000  4/1/2005 30071987 AGIAUDIT), E
- e R___..,(,':_‘ f - 1/9/1983 - NONE SR.AUDITOR . cuwaAT L
Aty \
I ‘LA ! '
n‘ 1 Her -~ . ‘
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s Data of Birth | Year of Date of Date of Basic Pay,
e Name - Passing | Promotion | Conflrmation, | and Dals REMARKS
. % Educational qualification and | D300l 150G ang | tothe | Postin which of
ileh Caste (SC/ISTINR) Joining 10 | ‘pev aug. | Cadre confirmed | Increment
ey Gowi. Service
ANASU CHAKMA, BA, ST. 3/2/1865 2000 41112005 8/2/1992 * AG(AUDIT),
8/2/1980 NONE AUDITOR AGARTALA
ESUDIPTA DAS GUPTA, . 19/5/1870 2000 4/1/2005 11511994+ AG(AUDIT),
7 BSe(HON),» NR. . 19/5/19G82 NONE AUDITOR GUWAHATI
i
170 ' JAYANTA BARAN ROY 1211271970 2000 41120035 25997 * AG(AUDIT),
F{{VOUDHURY M.Sc, NR. 2/5/1895 NONE AUDITOR AGARTALA
¥ L3
1211214969 2000 10/1/2005 1611997 °* AGAUDIT),
30/5/1885  NONE AUDITOR GHUWAHATI
1/1/11972 2000 41112005 26/1997 7675 AG(AUDIT), SHILLONG
2/6/19935 NONE AUDITOR 4/1/2005
. Y
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' . LRGN
GRERATIIAOY mm Strength = mm
_ ' b\ . Manon Rod - 27 Mog
o degutation Forgin Servics = 008
i 0 il Scalg of Pay = Ra 8500 2!]0 18500 .
& Data of Birth | Year of Date of Dale of Baslc Pay.
i ;{llon * Namt i Passing | Promotion Confirmation, | and Dale REMARKS
(iRiNe *'Educaﬂonal quatification and Dataof |goGEand | totha | Postinwhich of
i o % i Caste (SC/ST/NR) Joining to | Rev Aud. Cadre confimed | Increment
, i Gowt. Semce
I MPRAKASH UPADHYAY, BSc,  10/2/197§ 2000 24122001 2061897 © AG(AUDIT),
b ""‘?NR'qiw , 20/6/1895 ~ NONE AUDITOR GUWAHATI
1M/1953 2001 271612002 T B AGAUDIT), IMPHAL
3/1/1976 NONE AUDITOR .
1/1/1958 2001 27/6/2002 234981 " AG(AUDIT),
2/6/1983 NONE SR.AUDITOR GUWAHATI
3011011953 2001 271612002 31711994 7900, AG(AUDIT), SHILLONG
31/7/1992 , NONE “AUDITOR 1/2/2008 . -~
71511967 2001 25/6/2002 23/9/1994 7700 AG(AUDIT), SHILLONG .
23/9/1692  NONE AUDITOR  1/8/2004 :
1211111969 2001 271612002 Notyet ** AGIAUDITY,
1/11/1994  NONE confirmed "GUWAHATE .
. ] .I,L.
-% % ‘5$EBABRATA MAJUMDAR 7/6/1969 2001 271612002 Not yet o AGIAUDIT), '
T BComHON sC. 26/211996  NONE confirmed GUWAHATI
. 8/5/1969 2004 2062002 24N2119% “AG(AUDIT),
24/12/1994 NONE CLERK GUWAKATI
21/6/1976 2001 tarm2002 - 29491996 6900 * AG{AUDIT), SHILLONG
20/4/1994  NONE ' CLERK 1/712004
8111951 2003 3/2/2004 Ingss AG(AUDIT),
18/6/1971 NONE SR.AUDITOR GUWAHATI
4/4411955 2003  28/1/2004 wneez AG{AUDIT),
21/111981  NONE SR.AUDITOR GUWAHATI
: /21962 2003 /212004 wanses - AGAUDIT), 1
12/12/1985 NONE CLERK GUWAHATI
28/12/1963 2003 22004 waryoss AGIAUDIT), .
16/8/1985  NONE oo CLERK GUWARATI
20/4/1968 2003  8/1/2004 181501994 ** AGIAUDIT),
18/5/4992  NONE SR.AUDITOR GUWAHAT| -
. ‘
A
. i
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. Oato of Binth | "Yearaf Gato ol Dzle of Baasle Pay; P . '[ ;|
Vi Name - Passlag  { Promotion | Confirmation, | and Dale’ REIARKS D o
l Cducallonal quatificatin  and O"[m ot SQGE and o the FPast In which ol T L
RN T Coslo {SCISTMNNRY) Jaining 1o Rav.Aud. Cadie contirmoy Incromont ) iF
o Y FE Govl, Senvdeo : i I
4 |\ . i . i ] .
! ‘PAO?\:M KUMAR DAS R., MCom, - 27/5/1971 2003 167212004 131211996 7 ** AGIAUDIT), »A/ Y
R 13/12/1994  HONE AUDITOR GUWAHATI : Ly
: .g‘,mﬁ ' LI
{ fia { ! l
ETCROZE KR, SINGH, NR. 11211968 2002 07112004 Nolyer  ** AGLALUDET), BAPHAL E
© %y . 0088 NONE cantlirnied ) i
e ~ B
N ) H
‘ EDRANIIT SAIKIA, MSc, ST. V3969 2003 2802004 199 e AGIAUDIT), !
¥ A e 137278006 NOHE AUDITOR GUWALATI -~
{: : {;4. . ‘ . .
:_3 N 'SUBMT:\ SUTRADHAR, 1135¢ 1111973 2000 RIVATAR LR AUV . AGIALLITY, : iVt
i 5C., 5995 NONE CLERK ' GUWANATI .
\ - MY N
i . 3
¢ WINa6Q 2006 2002000 124171947 . AGALDLT), 1
! 3055083 NONE SICALUTHTOR GUWAHATL ENS
: Gy e, HEN)
i 11411666 2005 200172005 Coplyet | AGIALIDIT), KOHIMA 1
by 281211992 NOME confinmed
I PEoa
n . H -t
i . HR, 301871964 2005 20/112005 Notyet  ** AG{AUDIT), o -l 1
i S 91411992°  NONE confinined AGARTALA ° Ll
\'7;-; s . l
: . 11171860 2005 2004112005 36Ny . AGIAUDLITY, o
: 61993 NONE : AGARTALA 4l
Ly l9a3.‘lrf‘/C/T-‘ ' SE
g o 11411965 2005 200112005 " Matger ] AGIAUOITY, KOMIMA -~ HT] ]
;’_’il 11121980 NONE canlimed ; L
SR g / .
; 3 “ g m.UL CHANGMAL, BSc(AGRI, 141911971 2005 ¢ 20702005 . /21998 AG(AUOIT), . f
SRk . 61211996 NONE AUDITOR GUWAHATI . -1‘
T - €
e 26/6/1971 2005 2002005 254998t | AGEAUDIT), !
Iy 25/11996 NONE ™ ALDITOR «  GUWAKAT m
L . R Lo ) B
o o 1"3.}951}4% | {
\ SR o} Hmcmo SHITIRIE, DA, ST. JUBMYT0 2005 20012005 Notyet | ** AG(AUDIT), KOHIMA . + b3 |
T A 22/3/1998  NONE ,anfirmed _ P E
- i
% 16/8/1975 2005  20/172005 11312001 6500 AGAUDIT), SHILLON . f
4 1311999 NONE : CLERK  20/1/2005 N h
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ANNEK UKRIZ
OFFICE OF THE ACCOUNTANT GENERAL (A & E) ASSAM
MAIDAN GAON, BELTOLA, GUWAHA'TL-781029

POLICY FOR TRANSFER/POSTING OF COMMON CADRE OFFICERS
IN THE NORTH EASTERN REGION

As per Headquarters office letter No. 108-N.2/127-88 dt. 28.2.90 as per as
passible the scction officers Grade Cxamination passed stafl of” Accounts and
Entitlement Oflices in North Eastern Region on their promotion as Scction
Officers are to be posted in the Offices from which they passed the above

examination.

" As per I--Ieédquarters office letter no. 1334-NGE (APP)/104-95 dt. 01.10.96. the

SO/AAOS/AQs/Sr.AOs are to be posted to the office of their choice as far as
possible. If however, it is not possible to post them to the office of their choicg
they are posted tp other oflices on rotation basis for a specific period.

Lo
The tenure of posting in the outstation deficit oflices for the first and second time
M e " i

"""r—"v-a -l o e e e

M R s
for SOs/AAOs is |8 months as per. agreement held' on 10.4. 1974 between Y the ‘

Association and the Au,ountant Gcncrdl

" ——

. .On review the aforesaid policy, it is futther decided that the tenure of posting for

SO/AAOQ/AOs in the outstation offices for the second ﬁ;‘l’l:é anld-abové will be one
year subject to the condition that the oflicers can avail of regular leave of 30
(thirty) days only. Leave availed in access of 30(thirty) days will be added to the
tenure of 12 months. - .

/
The common cadre officers who have never served at outstation offices may be

ransferred, subject ol course lo item (2) above, first from the bottom of the

scniority list of that oflicc.

\<

~2
=g -

e —




- % - fg'\

_ ¢. The officers who have already served once at cutstution offices in their respective
cadres and after being posted hack to their base oflices have remained in their
base office for the longest period may be selecied first in order of station seniority
for posting outstation offices in order to facilitate smooth repatriation of thir

colleagues.

d. When a batch of officer in a particular cadre rcjoins their base officc on the swne
day after completing 1* and 2™ {ime transfer, the junior most officer from such &

. d . .
batch may be picked up for 2"/3% (ime trausfer, il any.

e. Officers who are’due to retire within two ycars may be cxempted from the

aforesaid transfer liabilities.

t
; f Posting of a particular common cadre officer 1o an outstation office may be kept
in abcyance in casc of unforcscen incidents like sudden accidents, demise ol j

family members, serious iliness or for urgent administrative reasons.

Authority: A.G’s order dt. 22.3.2000 at p/12N and P/34S of file no. DAG(A =
C/Ghy/Policy/ Transfzr/90. ;

D | :

Deputy Accountant General (Adm).
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OFFICE OF T ACCOUNTANT 6 ENERAL (A&E) ASSAM,
MAIDAMGAON, BELTOLA, GUWALIATL- 781 029,

LICY PORTRANSEERPOSTING SLCOMMON CADRE OVEICERS INTDE
o ' . NORVIEASTERN REGION

. dar'per, Headguters ollice Ietier No. I08-N.2/127-88 1. 28.2.90 as
THScction Officers Grade Examination passed stalf ol Aécomis

gNoith Easten Region on theirpramotion us Section Olheers
om which ihey assed the above Sxamination .
r ' -

far as possibic the
and - Entitlement Oftices  in
dre to be posted in (he Oftices

s per Headyuanas ol fice . fetler No. FJ.T-I-N(ilj(/\l’l’)/l()ci-‘)g Jde 01096, b X '
EAANOS/Aus/Sr.Aos wie (o be posied 1o the office ol their chuice as far

54
> R

fg-uf

b L
.?f‘%;‘gf saglivvever. it is not possiblc o pust th
.’_‘\:#:5 }}' 2 X

as  possible 1
cat to the offiee &f their ¢hoice they are posied o othe
Oflices v rotatiun bysis for aspecific period .

&

W

i

Al l : (] '
_'-.u’m_urc of posling in the ouistation  doficiy offices for the first wnd sceond time for L
a/'(\Os is.IB months ns_per agicement ekl an Itlul.]')?ti betwegn the /\ssolci:niuu and the »
A olmlunl General . - . oot ' " : -.;1
1o h-,:-_‘ - PR v i il \ . l
' ﬁ:g_i\tjcwcw the nforesaid policy, it is, further detitled
,_.g;ﬁ A0S in the outstition witices for iliv sccomd finie i ahove will be gne yeir subject
) Ty . ey — - Y= o
liclcondition that tire officers  can avail of rewular deave  of 30 {tlirly) days only, Leave
A v T T o ” ) 3 T
Riiled in excess of 30 (ihriyddays will be added to the tenvre of 12 thonths | . ,

14 421D . - - ] T —— e oy
Il}p__.Cunnunn cmlrc'ufh_c'qr..‘; who have never  served  al vulstalion oltices may e L s
; ii[c,r:cd. subject of course 16 fem(2) abgve, fust fom the bottom " of the seniority “list ol « AR

r,ofﬁcc. '

s (1) Ihe.officers who have abreily  served once at ot
“Ll.‘;'-'.'?'lwi“g posted” back 1o their base offices I
¢ l"fgx_:riml-‘nm){-hc selectad Tist in oider of &
Cpdedlcos) )lg"t_)r_dcn_ to fucilitaie smooth reputrintion ol 1l
: \cl

o
qr,

T %

A Lo T |
alion offices in: Hn‘:ir‘ respective cadres
e renained in their base office for the
alion seniority fur posting “to vutstation
icie colleagues . | . it

A llgg?;lu-xl_c‘!’l.o{' ’oll;ljict::r in 5@‘{:urliullluf cadic rejoins their buse gflice on the sunc day .7 B B
Pl Es ’?]{?"Q‘{l_l% I'V[% time rausler, the junior mosi office- frun} such a bateh may be i o e
‘:\:‘-jl 1qupAlor 273" tinie transfcr, il duy : : ]

'l'gqb "_(:si- who are due v retire within two yeurs may be exempied from the aloresaid

. g0 i . N v - L
3 {‘ labilitics . . V CoL
#,

S B i N ; ' ; o
1‘;» 11539f' u:j;uql1guigtr Cuommon C’udrc/OHaccr toan oulstation Office may be kept: in..
‘ rrp;cqsc:-ul',:m:lf'or.sccn incidents like sudden accidenls, demise of family members, .
W ebLs! licss or for urjent whisinistrative reasons . i . Ty

A "" “l féi. LI .- ,1._.‘ . . N ' l
A !,q_r!Iy:: AG's ordor i 2232000 a0 PN g pragc of File No. DAG(A) -
85 '.Qs?i,l\!?yn G/GliylPolicyr l't:msfcrl‘)(: J-
A , %- h .“.- ‘_ | .

B
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\ Deputy Accountant Ucncrnl(/\(!':f;n).
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Sranuste (erar wflam), Faeny, 7
IRUITUST waer wer o
. fRratior - 793 001
Pr ACCOUNTANT GLNEILALL (AUDIT,
o ME ngALAY SCARUNACHAL PRADEbrI AND
A MIZORAM.  SUILLONG - 793 001,

e \44 Hr»

s it o ’ s - QZ
No. Estt. Aud{i/12.372002-20032682. / Qc‘:\,\‘“ g, . D"'“‘[& 1 ngum 4
.8 A e .
75’? © {{ 94\7 °c~-/5“.
! g ;‘j: sreeenas ‘.' @ g,z
(.“«% § v 02/ 0F 3
Ny Dear S-L‘a\.(j,{\, \\ ‘3?,‘_ S

e W
Kindly refer to vour D.Q. letter No. Admiy Audit/2-19/Vol-1192-957%53 Dated

0l1. I() 2002 for\mrdm[, 2 n.pn.m.nt'mon of Shri Bijoy Bhusan I)b, 4.4.0. for lmnsfcr to t

Oflice ur(lu Pr. At.wuuhmchuu al (Avdit), Assian, Guwahati witl your reconmnendation.

The (,omplrolh.r and Auditor General during his wisit to Accountant General -

S(Audit), amhnd lxohnm in 1999 C‘(])YLS“Cd the view that a roster could be maintained for

T rotation of stall v offices oulside | ngdl‘culd Accordinply, Uris'ulTice being Uie C—udrc CunU’uHing

————

Ay

bv’ "‘( W
¥ I '\\\

‘ _,slm A.K.smgh \! o

Authority is ummuunuw a pam.l with reference to the date off submxssmn of rcpn.s«.nlahon of /|

wxllmg AAO/SO and u:msﬁ.rrmg at least (wo of them to their OHICG of choice every year. In the '.

afuresaid panel, the vane ul-Slm Bijuy Bllurum Deb Rulurud ul :svrml “w 4 s I s subniitted

I.Sl representation in March 2000. ‘The first two cmpmullcd olfficers have submitted ﬁmr.

representation in 8/96 and the third one has represented in 8/99. It is reasonably e g}gected ﬂmt

“

Shri Bijuy Bhusan Db, ArXO will be {mnsllm.d in th year 2004.

e —_—

o I}Mé‘w\&ﬁﬂ '

Yaurs sincerely,

n,
| T
L Accountant General (Audit) ..-. I
: , £ - N
f\ugllhuld Kohi s LY
T 2= k. arede - > 'I .
552 I
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\ @"’ /:;” OFFICE OF THE PRACCOUNTANT GENESSL (ALDIY) ??@@
e MEGHALAYA ETC., STHLLGNG - 793 401 FINNEXOR <
£0° 1™ : : y W
‘ ' . Office Qrder No.Estt-VAudit/ 115 Bsied s (112005,
l ‘the following Scnior Auditors/ Auditors oi¢ promoted 2 offlcinte 2s Section Offlcer j
(Audit) in the scale of pay of Rs.6,500-200-10,500/- P.M., uatil further, orders with cffect from the date ]
- of their taking over charge as such in the offices as shown against ticir RACS. ' ' K
. ) - E
% ?‘*q ;8L ] Name Present place of pusting Place of pustiag on prumnt_ioh. }; a
P ] Na. | &/8hri/Smti ' : _ " Py
' rl Kanak Ch. Das AI) Ofo the Pr. A.G. (Audit), Olo the Pr. A.G. (Audit), Assatn, Guwahati,
; ‘ Assam, Guwahati ' : '
: {2, | Suresh Babu P.A. Olo the A.G. (Audat), Olo the A.G. (Audit), Nagaland, Kohima vico o
} 1 Nagaland, Kohima Sha Nani Gopal Paul, AAQ transferred to the
& | C v Olo the Pr. A.G. (Audit), Aesam, Guwahali i
it i 3. | Dipendra Kr. Das /o the A.G. {Audit), Glo tite AG. (Audit), Nagaland, Koidma'vice | %
1 Naaaland, Iohima St Sublash Kumar, AAO transfend to'the R
Ofo the Pr. A.G. {Audit), Assam, Guiwzhati +
F 14, | H. Ajeto Wasta’ Ofo the A.G. (Audit), Olo the A.G. (Audit), Napaland, Kohima vice
; : . Nagaland, Kohima - Stui Strcckant Lal, AAO tansforred i tha ‘ Ei
-, , o Ofo the Pr. A.G. (Audit), Assam, Guwahati C
5. | Mrinal Kumar Ofo the Pr. A.G. (Audit), Ofv the Pr. A.G. (Audil), Assam, Guwahati h
ey, - Assam, Guwahati . : ‘
i‘ N G | Hent Bahadur Darjec | O/o the Pr. A.G. (Audif), Olo the Pr. A.G. {Audit), Assam, Guwahsti : Z{'_
i~ Assam, Guwahati , f {
!', i {7. | Bendangangnen Aicr | O/o the A.G. (Audif), Olo the A.G. (Audit), Nagaland, Kohitad viee 5
{i - Nagatand, Kohima Shri Nifmal Deori, SO (Audit) transforred to ™ Tk
M ' the Ofo the Pr. A.G. (Audit), Assam, Guwshat &
L 3. | K. Angami Ofo the A.G. (Audit), Ofo the. AJG. (Audit), Nagatand, Kehima vice, ¢
A . Nagaland, Kohima Shei Prangif Saikia, SO (Audit) transferred to i - ¥
*’. ;_f e o the Ofo the Pr. A.G. (Audit), Assam, Guwahati "
i o © 1o Swapan Nandi Ofo. The A.G (Audit), Olo. The A.G (Audit), Tripura, Agartala. f
i I Trpura, Agartala, L, ‘j
. On their promotivn as Section Officer (Audit), they are iabie to be transferred to the = g
: offjce of the Pr. Accountant General (Audit), Meghalava ctc., Shullong, officeof the Pr, Accountant '
| B General (Audit), Assam, Guwahati and officcs of the Accountants General (Audit), Nagaland, Kchima; ;
b ‘I1ipura, Agartala, Mahipur, Imphal ag well as BranclvZonal offices of those offices already In existence o
.{ | < or that will beereated in future and anywhere within tite States of Asaam, Meghalaya, Manipur, Trpurs,
. Nagaland, Arunachal Pradesh and Mizoram. . ’ -
. (i) In terms of FR 22- (a)(T), read with GOI orders thereunder, they are required to exercise
f option, if any, within onc munth frum the date of their juining as Seglivn Qg}cc};.(mulit)‘. . N :
(i) On their promotion as Section Officer (Audit), th,eyj‘:g'e placed on probation for a periad

et
U

- of 2(two) years w.e.f. the date o
- posting. -

f their taking over charge as such in their respective niewv place of

Contd.., pfi; )
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2.

Besides abowe. the following AAOs/ SOs axe seansferred to the Offices shown againgt - .

. theit names. . :
. | Name 1 Present place of posting | Place of posting o promotion.
7 s/shrvSmu , ‘ | N .‘
Debashihsh Olo the Pr. A.G. {Audit), Olo the A.G. (Audit), Nagalahd, Koldiua vice |\ ;f
Chakraborty, AAO Assarmn, Guwahati St Subrata Sutradhar, SO (Audit) transferred ‘ N :
: B ta Vo, the Pr. A.G (Audit), Assam, Guwahati, |
; . 2. Subhash Chandra | Ofo the Pr. A.G. (Audit), O/ the A.C. (Audit), Nagalmxd, Kohima vice
: Paul, AAO - | Assam. Guwahati Ghri Phiani Dhar Haloi, SO (Audit) transforred .
i;(\ . : T to Ofo. the I'r. A.G (Audit), Assam, Gusvahatl.
3 N.C. Ray, AAQ Olo the Pr. A.G. (Audit), Olo the A.G. (Audit), Nagatand, Kohima vice |
i Asnar, Guwahati Sty Dilip Kurar Dhos, SO (Audit) transferrod
; < R | 1o the Ofo. the Pr. A.CH (Audit), Assam,
| ! X ' Guwshati.
7 | Jitesh Chandra Das, | Ofo. the A.G. (Audit), Fransferred to the Ofo. the Pr. Accountant
SO (Audit) Nagaland, Kohima.” General (Audit), Assam, Guwahati.
| ' _ G A substituts will be posicd in hiis place shorly.
5, .| Padma Kumar Das R. | O/o. the A.G. (Audit), Transferred to the /e, the Pr. Accoweant
80 (Audity | Nagoland, Kohima. Genoral (Audit), Assam, Guwahatl.
‘ ' ’ A subatirute will Ge posted in his place shortly.
] .On joining of the aforcsaid AAQs/SOs to the Oo. Pr. A.G (Audit), Assam, Guwahati Office ,

g/Shri Biprafit Purkayastha and Snchangshu Nath, Assistant Audit Officers may please be reléased
with the instruction Lo report {0 the O/o. the Pr. A.G. (Audit), Mcghalaya etc. Shillong. :
The transfer is in the interest of public gervice. ' : oA

. [ Authorlty : Pr. Accountdnt Geunernl (Audid)'s Osrders dnled 29.11-2005 st puge 24 N ci‘.'mc -;;'
w5 ' No.DAG (A)/Con-C/DPC/S.0s/2005. ] ' >
r L] ' I ' . f:.
; g
}i . Sdl- o o
£ 3”' Sr. Deputy Accountant General {Admn).
, i; ’ . "‘

e A

Contd. P/3...
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Diated: /112005,

Copy forwarded for information and necessary action:-

The Deputy Director, Ofo the Diteclor General of Audit, P&T, S.W.T.C. Branch Audit Office,
33 B.B.D. Bagh. South, Kdikata - 7U0 QUL

The Secretarv to'the Pr. A.G (Audit), Assam. Reltola, Maidamgaon, Guwahati-29. Enclosed
P.Cs. may be handed over 1o the persons conceimed. The date of their release and date of joining
of the Oflicers, under orders of promotion and transter o the Guwahati Qlfice may picase bo
intimated o s office for eeund.

Enclo ; 8 P.Cs .

The A.G (Audit) Nagaland, Kohima. The cnclosed 1.Cs. may be handed over to the Persons
concemed. 1he date of joining and date of relcase of ofticers undurs of promotion and transkcr
mav please be intimated to this office for record..

fuclo: 15 P.Cs.

The A.G (Au) Tripura. Agariala. the enicloged P.C. mav be handed over Lo tie Person ¢nncerned
and his dute of juining as SO (Auhl) nray be infimated ihits oflice for record..
Enclo: 1 PC ' .

The, A.G (Sudit) Manipur, Imphal,

The Secretary to the Pr.AG(Audn), Meghalaya.etc., Shillong..

The P.A.O. (Local).

The $r.Audit Officer/Kecord & Claim

The Asstt. Audit Officers./Conf. Cell/Estt-II/Record.

Budget G.L Group/S.B/P.C.Group/Pay fixation group.

OfYicials concemed. .

Pysting Group.
Office Order Book. ' . .
]
P i
i
[ X]
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To . !
The Pr. Accountant General (Audit) -,
(Cadre Controlling Authority) '
Meghalaya ete. Shillong

[ Through Pr. A.G. (Audit), Assam, Guwahati }

Sub :- C.C.A’s 0.0.No. Estt-1/Audit/115 dt. 29-1 1-05 - clarification
t regarding Promotion/transfer of SOS/AAOs
Sir, o
With reference to part-2 of the Pr. A.G (Audit), Mcghalaya ete. order dated 29 }1 05 I ':T .y
i “would like to lay before you with humble submission the followmg facts for conﬁrmatxonk!apd b
} f_ consnderation of 3 your bemgn authority. . Ce e 1:. ‘ '
i

.'t
‘ll'i’

-2 - That Sir, as per terms and condition 01 promotion order (5) issued by the Cadre Controllmg =
rAuthonty (CCA) in respect of the constituents of the common cadre staff ( from SOs to Sr. AQs ), . -
L each & every officer is liable to be transferred to any of the Audit Offices in thc N.E. Regro’n o

L —e

1 4
‘ .

‘-3. . Further more, especially two offices of the N.E.Region located at I(ohlma and lmph'd are

N J 0 mgarded & accepted as hard posting places by CCA and the placement of officials on promotion/ 5 '

. transfer to those two offices has so far been regulated by a fair policy, mumally acceptable 1o all

BRI concerned wh1ch is still in vogue and nothing has come up contrary to ihat yet- : .'- B IR EV ;;f‘“‘

T - \,'.. vig .
4. : Bes:des, each person ( either from junior or senior of the common cadre of every grade( L. e e E

. ! S o/ AAO /AO/Sr.AO) who has never served any of the above mcntroned two, ofﬁpes shou}d rendex i

T,

Ui “transfer by the C.C.A. in each grade on rotation basis. The pxoceduro is fn’m

PR

4 a tenure of '18 months once in the event of his promotion to higher glade or. bty =po:§tmg through
y estabhshed e}nd
W7 have been followed smoothly so far. : SR

i-
PR § alns

s, Consequent upon passing Section Officer’s Grade (C1v1l) examination, I havc been ,,1,
promoted and joined as Section Officer (Aucht) in July 1991 in the Office of the Accor tant ‘

‘ L * o .General (Audit), Nagaland, Kohima and rendéred service for 8 (eight) years as SO/AAO m thaf

',ofﬁce Thereafter, I have been transferred to the office of the Principal Accountant Gener‘al (Aud t)
Assam Guwahati in February 1999 and working in this office for last 6 (Six) years 8 (clght)
months only It may not be out of place to mention here that I have ﬂlready re dered, 29 yedrs of’.
service in various capacity in the JA&AD and only 4 years of service left 40 attain the .age of;. ':u
- Superannuatlon Further, as asked for vide CCA/Pr. AG (Audit), Assam, Guwahatl office’ crrqular Ny
- no Estt [ / Au/ 1-51/03-04/101. dated 6.7.04, I have excrcised option for placement in the ofﬁce 01? a0y
' the Pr, A G. (Audit), Assam, Guwahati and that also perhaps stands accepted by th? CCA. ‘ :
. \ ; ) fre ! i
P 6o ‘But Sir, to my surpnse I found mysclf picked and choosen to be transi‘eu'cd in the sather”
. capacity (i.e. AAQ) again to the Ofo the A.G. (Audit), Nagaland, Kohlma vzde CC‘A’S -order -
o dte 29-11-05 gwmg no cognigance 'to my service rendered ¢arlier for 8 Years, wh;le my

o seniors/juniors in the grade of SOs/AAOs who are yet to serve their tenure undcr existing non‘nu of o
; f transfer pohcy . _‘ . ) . 1

[

-3
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. : . - Assam, Guwahati
. i

t

i
Sl
|
|

>R T _(%B/A N :
‘ - {2) -

{ . ’

~7¢ Sir, in the Jight of the facts staled above, it is felt that my transfer case to Kohima office:

deserves further review vis-d-vis established transfer policy. : \

8. . “Sir, I would, thercfore, request your kind intervention before giving cffect to 11§y transfer

order issued under CCA’s 0.0. No. Estt-1/Audit/115 di. 29-11-05, in addition, following points
may kindly be clarified and communicated to me early. : :

Ed

a) The basis / policy which guides my transfer to the O/o the A.G. (Audit), Nagaland,
Kohima leaving my seniors/ juniors in common cadre untouched who are yet to
serve their tenure at hard posting places viz. Kohima/ Imphal offices.

b) Please specify the tenure of my present posting to AG (Audit), Nagaland, Kohima
vis-a-vis order dt. 29-11-05.

i Sir, with due respect, I would say that order of my transfer would cause an unwarranted
 thardship to my domestic as well as financial front. Thus my case may kindly be looked into
sympathetically and the fate of my representation communicated early, so as to, relieve me of my
‘mental agony and also to help me restore my family peace that has broken down due to the sudden |
. transfer order issued to me. '

3

i t ‘. With profoupd regards,
| : Yours faithfully, - i
I

£

e : b
' . (Subhash Ch. Paul) " -
‘ ' . AAQ R
Co Of/o the Pr. A. G. (Audit),

/
|

The Pr. AG (Audit), Assam, Guwahati, for information with an earnest rcquést to tﬁke )
up the matter with his considered favorable & sympathetic recommendation please. .

. , 2/ /L/:M" ‘ :
(Sub IlSli'l Ch. Paul)

AAO M
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Gram : AGAUDIT.

SHILLONG 3TOOTTEIE Uael v Rigiesy o1
are ; i R wrafery, RIETT - 793 001
FAX D;)ﬁ'f-EZZ.M%
PARX NO : 3248861 QFFICE OF THE

'Pr. ACCOUNTANT GENERAL (AUDIT),
MEGHALAY A, ARUNACHAL PRADESH AND
' MIZORAM. SHILLONG - 793 001.

No. Lstt-1/Audit/12-3/2005-06/3182 4 Dated :  /12/2008.

To
The Sr. Audit Officer(Admn),
‘The Pr. Accountant General (Audit),
Assam, Maidamgaon, Beltola, Guwahati-29.

i | Subject:- Forwarding of | representation in‘respect of Shiri Debosish
R _ Chakraborty, AAO and Shri Subhash Ch. Paul, AAQ.
. Snr

In inviting a reference to your office letter No. Esft- l/Audn/Q-
ll/”005-06/’3753 dated ]13-12-05 on the subject cited above, I am directed to state that

the Pr. Accountant Gcncral has dulv considered the rcprcscntanon of Shri Dubashlsh
; 3 Chakmborty and Shri Subhash Ch. Paul, Asstt. Aud1t_10ﬂicer s but their request cannot -
4% acceded to. |

Shri Dehashish Chakraborty and Shri Subhash Ch. Paul AAQ’s may please
be released 1mmed1atelv under intimation to thls ofﬁce

T

i’omﬁs faiﬂzﬁtll}t

- Sd/-
2 3 QEC wsmhhﬂmwm Oﬂ'icer
Niemo No. Estt-1/Audit/12-3/2005-06/3183-3184 ' Dated : /12/2@05.

| Copv forwarded for information to ;-
o 1. Shd Debasish Chakraborty, AAO, Ofo. the Pr. Accountant General (Audit),
L - Assam, Guwahati with reference to his application dated 09-12:2005.

W Shri Subhash Ch. Paul, AAO, O/o.the Pr. Accountant General (Aud1t) Assam, |
- Guwahati m‘i:h reference. to his apphcation dated. 09- 12-2005.
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~F - T N AT @ i e Qe un"zi*mcx:»
D//‘t(//}/( N SRR A 10, TEGEANE S A, /L)
: S § Rt - 110002 %
T OFFICE OF THE
. : L .,  COMPTROLLER &AUBITOR GENERAL .
§ l.’ \ . Cr OF INDIA
s N L \ 10, BAHADUR SHAH ZAFAR MARG,
AT New Delhi- 110002
\\:‘ ‘\\‘; . . e b e
g T/ DATE 1
N !1' ! 7 ‘
T/ ChG [l
T 2 e less ' = .
" b i ,
To ’ . ) . | . ' R
. . . . . DA
o S .
*The Accountant Genera! (A&E) S SEN
Assam, . ‘ o .7 o o B _
G-!wﬂmt!-781079 _ , SRS I N
.z.’,__ . . . . s S o i;” .‘;."J‘ "
Subject: Report on the state of Accounts and Enmlement i‘unctlons in the C ’“ S
. NorlhBast _ : S [T
Dear Sir, ’ L . o CL O A
D o . f ) ‘ - : TR
The report on the ubove subject compiled by the undersigtied relating B
. .
to your office is enclosed. L
‘ , i
The Comptrolier and Auditor Genernl has dcsnred lhat an action plan S
DA shouid be drawn up Lmd u'nplemented for settmg rif,ht the dt.hucncms pomted out.,. p -
= o \ .o‘ - ' ' )} K
TS : o v 5. o
NI ‘ _ N ¢ Yours faithfully, ‘ .
’ l . |. Lt ' ° - - . . ‘/‘( 1_‘ /'/ - S
| ‘ v A“f"/-' [
: (K G Mah‘m!mgam) ; o "
' Dircetor General (AEC) ‘ Cop
i
3 BRI go mo/Pnone 23231440, zq2317o1 AT { Telegram : ARGEL NEW DELHI
4 TR ORI N
; ; ; A 'n"T Telex : Qul BEG31, 0231-85647 T/ Fax : 91-11-2325364: lé’.. 97-11-232340 14
A o ¥ i - R !
: 4 e .
S A \‘i\- Lot
. :1 . ; \ a
a0
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Atising e thie office wise analysis as above certam broad conclusions can

e o

Burring Tripuez, veccipt of initial accounts rom the treasuries and J
Divisions is inordinately delayed. While Atis o regakaly taking up the
matter with the state povernments, this problenyis likely to persist. One
direet consequence of this delay i that no acconnting work tihes pluce in
Atis office w thone months when besany . accounts e nol Tevejved.
Not only the compibation work per we but also the attendant Hems ol
work such i posting of broadsheets, Toan acconnts, inward and oubwiard
accounts. DOURG voncher postings, Gloovouchers pontings cte gt
deferred. When the ancars accounts are reecived i bulk, priotity Is
piven (o compilation of monthiy civil acconnts and ancdlary e of
work such s postings m Broadsheets GEovouchers postings, paibing of
chicchs vither lag, bichind o are not taheo up ot all. - AGS have been
requestad 1o taike note of this Biling and - onsure that all ancilary
accounting, e of worh e simultimeously brought ap to-date alony
with compitation of thonthly and annual accounts,

As brought out in the state-wise analysis many infeenal control chicchs
prexeribod b the MUS.OCare not Dheing, exercised o the entitlement wings
of the uilices. D.G. Unspection) reports of these offices highlight these
faitures.  Restoring these cheeks will go - a tong way i checking lrauds
and misappropriation. D.G(Inspection) audit of A& offices could be
made ammm! wherever they are so al present, .
Central Audit of entitlement work is ¢ither not done or il done it has no
results (o show.. A system of issuing monthly audit certificates, along
with audit notes (including nil audit notes) o the entitlenrent scetions
could be introduced to supplement the internal controls of A&E office.
North Lastern offices have a combined cadje ol Sr.AOs, AQs, AAQs and
SOs sinee 1971 when these offices cane jnto existence. Deficit offices
fike Nagaland and Magipur  perenntally depend on the offices ol Assam,
Tripura and Meghalaya for their requirements ol stafl. Since the tenure
ol these oflicers is cighteen months, the turmover of stable is very fast.
Also, as :\'inullcr of policy, only junior most oflicers on promotion are
posted 1o tese offices, This causes serious instability in the functioning
of these two smalt oflices.  Sceparation of gadres which is long, over due
nceds 1o he seriously considered if impmvi;m_cnls by way of stability arc
to be brought about.  ~ 77 7 ' '

The position is also somewhat simitar in the case ol TA&AS oflicers also
whose tenure ol 2 years is frequently cut short by teo many training and
ather assignments, Continuous leadersliip is essential. '
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Annexure -T)_(

AXs/80s who have never been posted
and served Kohima/Drphal etc.

SENIORS ( A20s8). *

Sl. NOe sl. No. of Names of Officer(s)
Gradation
List.

shri ,
1. 17 Kam choudhury..
2. 23 Bipin Pujari.
3. 24 Jashabanta choudhury.
4. 25 MriganKy Deshmukhya.
5. 26 ' Pradip chakraborty.
6e 28 Bhabananda Pathak.
7. 30 sabhash ch. patta.
8. , 31. - Bhupal Cn. Bhowmick.
9. 35 Ardhendu Kumar Das. ‘.
10. 41 , Ehaben ¢h. Kalita.
11 ' 44 Nabendu peb.
12. 46 Sirya Ramar Bhagawati.

JUNIOR( S) .

13, _ 58 Jayanta Sankar Paul.
14. 62 ashim Jyoti Dutta.
15. 68 Dipal Bhattacharjee.
16. 70 Rapraj Cchakraborty.
17. 72 Lalit Gogodi.
19. 113 Ratul chandra Bora.
21. 116 Pradip Kamgr pDutta.
224 il° Pradip chakraborty.
23. 123 pipu Borah.
24 132 : Hitesh Kakaty.
25 134 Lakghmi Buragohai.
26. 136 pradip Kr. Moitra.
27 140 Partha Sarathi Gupta.
28, 141 . Faizur Rahaman Choudhury.
290 144 Arimm Nathe
30. 146 Sarat Che Das.
31. 147 Gana Ram Kalita.
32, 156 Animesh Paule.
33. 160 / Sudipta Narayan Biswase.

FN = Upto Serial No. 9 (Gradation list Serial No. 35)
are Senior to sri subhash ¢h. Paul).

SELECTION OFFICER (S)

SleNO. |
1. 24 Ritul changmai.
20 25 _ Bikash Rne Dass

Kanak ¢che. Das
Mrinal Kumar.
Hembahadur Darjee.

Promoted in
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staff transferred from Guwshati/shillong/Tripura etc. to Kohima.

Office and transferred back to original station.
sl. Name of Officer(s) Office from Date of i1ssue Office - Date of there posted tionth of
No. S/shri. where of transfer vhere posting back. retension.

. transferred. oxrder. posted. . back.

1. U. Rahman, S.0Q. Guwahati. 23. 6.2000 Kohima. ‘9e5402. Guawahati. 22+
2. Saradindu Pauk, S.0. A : .. " 4,3.02 ‘do 20
3. Samiran Chakraborty, S.0. “ , 4.1.02 " 13.8.03. do 20
4. Manasij chakma, S.0. 2Agartala. 5.,11.01. " 8:s1.04 Agartala '
5. sudipta pas Gupta, S.0.  Guwahati. do _ n 26.5.03  quwahati 18+
6. Swapan Bose, S.0. do . 9,5.02 " 8.01.04 © do 20+
7. KamalakhYa Dags Lo §1illongo 26 6002 " L] S‘lillong. 18... -
8. S=bsgbrata Mazumdwe , SO. Guwahati. © 2241.03 . 28,9.04 Guwahati. 21
9. Jishu Bhattachgrjee. do 265,03 " 20.1.05 a0 T 20
lo. sabhash KXumar, S.O0. do 13.8.03 " 29.11.05 dao 28’
11, Sreekant Lal ¥ do : " u 29.11.05 do 28
l12. N.G.Paul, S.0. , do . " " oo do 28.
13. Phabudhsr Halol *® do " 8,1.04 " " do 23
14. Nirmal Deori, S.:Qe. do 8.1.04 " , do do . t. 23
1s. Dilip Dhar, SO. ' do do do do do 23
16. Jitesh Das, * do do do do do 23
17. pranjit saiklia, * do do do do do 23
18. sabrsta satradhar * 4o do do do do 23
19. Padma Kre. Das. " do do 4o do do 23

S | , - | "2



CENTRAL A K‘I‘N ISTRATIVE TRIBUN Alss QUWAILAT X BEENCH -

Othinal"‘-pplicnl.ﬁ 1 No. B6 of 1996.

Thin the 2lset Day o£'Mgunt. 1996.

Datc of Order

tlon*ble shri Gr.L.Sanglyino. Mminit;trative Menbel -
. 1

sey Triaib Ranjon DOY.

eon OF later grini Moran DeVYs

udalbakhrn, yahiliparas :

Guwahatl - 34 . ’ . e Applicant

py Mvocate s/enrd J.L.Sdrkur &

M.Chanda.
- \mru\un . -

1. union of 'India _
through the comptrollex
wew Pelhl.
2. Accohntnnt General (AKE)
AnGam, snhillong.

& Auditor Generals

W ,uii:"g?.}‘;,\ 3. accountant uperal (AMGE) o ]

f:&, Al N Nagnlond, ol lana : Ee

T AA> e s R v : ,
",w.‘ "t-"(. : N4 . The Dopmty aecountant ceneral,

)\dminim_rntiorz,

i s
¥ K office of the I\,G.()\.acf:).,mwah:.xti., :
\\\' .!. chrintian Bastys ouwahatdi-5 o s pespondentc .
] B.. . <
h- "‘?.,-;‘“ s py Advoeat” snri .Sariesd. MAL . GaSLe
Ry, _ .
ORDEE R :

— -

INE, ANAINISTRATIVE MEMBER »

G.1..SANG WY
O edrr T S

rach of khe 7 sStates of the rorth EasteIn Region

"hag Lxu et Nrcountant Genoarals tach of the individual

Accountnnta Genaral 1s & cadre controlling authority in

renspoct OF ptaff wpto the level of &.xpei“visoru. coction
offleers AP well @8 aseistant arccounts CEficery hava '

COMTGH resprotive caires for all 7 Stated and the

rccountant Gonrral (AXE) Aandite shtllony s the cadre

j\n,( st
Aa"l contro]lj.nq authority of these o cadlasd.e




S it 4 S0 NN NP

Anwn
el
o et .
B

1
i‘,..a,.&m-iv‘,:ﬂ;r , i
‘ 'rl
[

.
2. The npp Vicant wad {nitially appointq.d as 8
" stenogr aphe tn rtho office of the rccountant Genaral "(ASE)
’ qualand. xkchiima . He Was promoted ro Section ofEicer o0
e oep it »
23.5.90 and he Was posted {n the pame office. nomelys
Accountant C\;:xmral(mé) kohimas It, is undcrstopd"sduring
LR
i the ©OULSBE of hearing that the post of scct.ion ijjl.cer
P i . 4
', § {g o non- qu:wu:-zc‘l poat . The 2pplsc ant was trar_mf{e::red (A o] '
) :A T, '.
ouwahuti fn vhT office of the Necount.ant General()\&!—:), i_,\“
o Apnaim ©On c ot co oo tss ground on A.1- 92 nn aection Officer- Ty
. "W .};- “i ) '_ . :"_;--:,‘
. ymile he gne ooTvine 1y that offlct in OJweh.at..tl.’ht': wask Jd i
- ' pro«notcd o LHE qa:'ot.‘.ed post ©f h:a::istagntr};pcoqptq‘ Q_Pf.fi_.ce!: !1
cral o TELE kit A '
' J ot o g i . .
. .;r {NNO 101 et p nn ..2 .94 . He contd. nued in,tpe-ipclfst _til.p;—-:--,.. » [
Rt . ' R L e
Yoo ‘l | ne WAS trmf(uwd v the oific‘c of the J‘\Lcox,\'ntiﬁmi Genera.l !
o .. A I :
.. '”' f ’ ) H {- ;S‘ f,
S 4,(,:,, ' U\&E) Nngm:nu.\ N }\thm's Vide thg .imlxlcmf‘d quenf“a(}a?‘ted LR H
) ‘{ei?‘-' ] ' sdng ! i ,iy;‘\‘v:' TN 4 /
‘i‘;,i . " la?'\ 31,596« WY (yrue of the interim order i t.!g%?‘ 0.h: he nas .
TN o ' . rdte !
¢ 'j p e /' e -‘ » V;\ e R ¢ ' 3 :'! : . M '
A ALY | yer psn MO T
iy IS :\,'.... b
j:"’ g e 4, soec wlAng 1O the respondc:t\t.,, since the applicant !
Y "' . 1 - .
.g._.«fh \ Lo ‘*‘/"l-'-'ha .1pesdy ._tnyed M. Guwahnti fo1 more thnn gour yeara ¥
¢ ; ) v | ' "~. i - i
LY . oo A A * . 1.
‘ e ‘\4%66\/’ he was trmwf:o.rred back to his ba e~ oﬁfice. in Naga 7n.d -
. ' " where 8 vuu*my was aVailable. Furt_her‘-accordinq f,‘,,'t.hem. 'i'
' SR Vel Y T—— Wb
“ - the appiiu\nr. was: due’ For such ltr\nsier as: he}'qq 111 \l
5 - _' . 1S " 'b '1 e er———
. 4« b l JL -
. ' a.eniormo” mnong :thc Sect‘i.onioifficera ‘an ;},Aoa r.ransferzod JI
e TR TR R TS
1"-‘ ; . . I L * { i \
v e .%o O.Nahati from Nagaland ofice reckoning ‘"’-’Fﬁ‘wfe gerence .
, T T e . . . pe N . i (el "_;;
T s T to thelr dates '%f joining at wahati-:mcordg\qg 'co! the ;o 1‘
o - At o fret. 4 ";it . 53‘? ' "
SR IR ax:plimmt the’ nduéhclature "base off.igeﬁ«":uaed by. t‘ne reagqn Zj
. o K o . s l|4 . N &‘Hr,n AJ:J . : & \\, oo , “,
T e dents‘!'i in the wtittonrstatem pt-is ™ ' din and it has’ "{_*,1
e N S } ""'7-.hJ [‘n-' i ’ !
g SR 0 1 " . L - 1k e )
e S . beent in\:ended only &0’ Erustratﬁe she £air policy of t.ransiieﬁ
t A . \._ m r*“'i,u‘_ . :I "_: -
. P e ' and vting He ‘contends t.hat ‘t'he polst. of AJ\O carriea an :E
' . L ' Vet e . -1
‘e 4 ' -‘_.. [ i L] ‘ 4 s f
\ v ull\‘ﬂor,th pasterm Reglon transfer liability ag cvident fro:
ot ' ‘;l' .'! , ' . .! o ::
B X \ l A li ‘ ' .; ’u I T . %
X r ' | t i« . ] . ' li . i
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pare 3 of his e tatment lotter dated 4.2.94 and, therefo;e.?h? joE \
- t* l‘ll X
YT AU S :
the question of “reling hin back to baso office an CIaimea -‘vg o T .
: ok |
by the respendeni= ‘lown neét. arise. Furthor, he claims that ’“i“' g
’ it ¢ g '
this concept of hLwies offica as far as it relatus to the n‘rf g“ te "
i w e i LS
ANQ was raised only fn order to discriminatce against himis ¢ ‘ ' .
: i
4 1 £ind that the cevtention of the reopondents regurcu.ng o 1 W
‘sase office’ o Lo-nd on th letter No.1080-N. 2/127-88 BT “: ‘f ) 'f" "
S . N
dar.ed 204-90 from the Comptroller and Auditor ‘General (OE 4 b e J l !
Indiu to the recountant General (AsE), Aogam, 'I'his letter” ' oa., : _1»;'
S . T
reads as. wlow - ‘ - o i ' :f ._
] ) . -1
’ "Sub joct Posting of Section, Officem/Ass.tstant‘.l ! st ] i
x Accounts Officer to the Office of I f.
- I the Accountant %neral(A&E) Triputrhy «.| - {
i v Nga"tala. . ' TR “““**—‘wq '
. air ’ Q ! " EP}: ‘";‘i. ‘i\m 1 - 1£: - B
< L] + 7 . 13 .-|. . - . i
R T N I am dlbated to refer Shri . .lcata{' A 5 gt ‘
[ it Chakraborty, Accountqnt Ceneral(l\&l:) “' . '
: r*a "‘u,-__\.:;,', : Tripura d«0,.- letter No.Estt/Restructt/ ' s d L,
, = HE: . 1~1/1983/Vo1.11/2665 dnted 26. 1241989 w, b ' b
. -,-..":ﬁ.'). ! .:r' : addressod to you on the subject, ‘mon=t4., FIERE %,
. L7 ALY/ , tioned above and to request that as;| \.\ S &
'-‘-.—_-ﬁ/{_/' v far as possible the - Section Officer. iy TR . 4
PG Grade Examination- pasged stuff of < g__.‘{f,f-..,?ha L 4
SRR 2 . Accounteiand Entitlement . Offices. 1nf kel 3
ot L ' . . North-Eastern region on tlisir promo- n}'.“ 3“5"-"" e ),
- o 'v tion asiSection Officers - ‘may be posted S
in the offices from which they passed i ‘9)
T PRy the abover qxanltinat.ton. b '?A;'#j',"i'tfi‘?\‘.., [ -‘1
[ , ! S 'y “y Ly
1 . : { ) ' £, ".;' vE ‘i : 1
At the time of isouc of t:.he impugned transfer order the ol A% {7 -
| ) " ' s | K .
i ﬂpplicant 19 an Ar0. 11 thoreforexfind that this! inm‘.mctlon‘*’l")‘.'_-- p f‘ }
. ) ) ..._‘_N______‘_________—____.__\ -4,’ HA ¢! : 0
. conta.incd in thn otterFquotcd al?ovc cannot. apply“to him'u i P i ”
—— e ——— -_._...__. Tt i e ;o‘ : i . ;
’ Appamntly. 1nj tially refcrence was rade with regand t.o th' "‘ . E;
' TR e e ———— ...,..._-..,-........ e . ———q e T"“-‘ -‘T .. ) »
b poal..lng of Secticn Officera and MOs to t_he office of ‘the “. e e N b i
Rl ' AN I - i P E
! Accountnnt Gonere, HN«L). Tripure,{ Agartala. But.' the effective ‘ I . ‘,jis} i{
' v !
oF L} - -y *
decision of‘: the Cocmptroller and Audiior Ocaneral of India 1.1' "‘ 1 e l\ }'
, N ' oo } ' ]
; Ionly in respect. of Section Officers of North Eastern Region ' \ ¥
' : 1 : B
‘ ' : , R
SO F“zmd t.heae instmctiona relate parucularly to the posting . . L't
D SR C ) | |
-y . contd., 4... - . i
i ey f\ ! " ¢ / t
ot ! ' Z‘)
. “ L] '|‘
ﬁl‘!. * i
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.1 '

: . . - '
of the acaff ON chedr first promct.j.on to the post of Scctil)n l
officer - ™e con&vntion of baae oﬁficc rulncd by thc ‘

; rcapomlents gn respast of poutind nnd tranr‘-fc.r of. ARO i
g iﬁiifggrifnfounded No otbcr transicr pOlle hago bcen ] ‘ ,.
;? shown by the regpondent® "Pa“ fro‘“ the apove:, “rurtner 98 .
NN P E N /

o4 ‘Aa:z'npbfnufeﬁ{mlgt;ter of the applicant also doeE not GhOW_ tp?t|;;“ A h

. t.he- MOS are compvlsorily li’z‘x_b"_}:é‘l'-c be tIBNSfeﬂed to ’AKM;,%E:’J.; 5

% theif"'bdce 9fficc ."65 the other. h&nd.‘they have 311 ﬁ°¥§£5%§h;$

Ly l"”'.n'm", ""'?-Pfﬂ'ywp k

b
i ri‘s’%,u,.l :

r

<1

s East.er
:’.' T T
{ PULEE .00 The applicant is of the view that- galy policy !
. ' ()
P : ' ' ) NIRRT , a_,tfj'.; hvﬂ.h;. A S
PR ‘of transfer nnd Postinq of mos had not been IadOpted by i&'ﬂ.,‘ Lap ok
Vot L P b b pde
{ tho erpOnd(:ntr’.\. vhon the MOB huve all North Eagtexrn® t St REIE
- I‘f};‘-; Cry ! '\1 Bhe o -'I.Eu;.ih ‘.5.'-'»_3-,
i ¢ 'Reglon transier: 1iabilit.y fairneé,s demand$ that t.lw 1ongetlt ', '11
R LS “5}\- . PR U]
’ kvl Yo, M
. 2 -;:ﬁ;}; stayes offjcer shoulu be trandfe.arcé Lo hard stations 1ike " ‘w ‘
T S = SRR
R Kohima but- in actual facts, at thc choic of the uealing - 1
’ i iy
l,-‘officera conce:nu\. peveral oﬁLiceru nave the pr.’wilege of .
;v i:izmainlng at the §ame utt\tionﬂ nuch as Shillong and Guwaha.tL *
ERRI .
. and theYy have nevat been pOBted out. He has cited examples\c.ﬁ"i\x '
. '_= officers both junlor and senior t'ro him who wexe after o -u.z...q;' ur 2
) T Y. - promotion rcLu'Ln"d in the same shationr and have never been!
E::) «;7'7* - transtcrred or posted to hard, stat.lonr guch as Kohimae.
9 _; o Thc re.,por_\dent.., <o futed 1>y st’ating ¢hat. there. vwoere vacancj.oé $
.,_" , |. ) " . ‘ i bt e
ﬁ . + ' 4n the coupentive PORC nificcs of thos# officers t,o "acgo-
. :- Coe oy e bt "
oo . modate them and rhereiore the queation of ¢ransfering them
"r)“-&-vlm.
IR e ot e 1 i
e tal o ro other atatione donrn Not, arise« They also submit.tcd list
G , :
a ,”" e T of: officorn b HUX Anneaure=9 ro the wri\:ten ot.at.ement.___ .
- - T V] g ! ot
. oo ..-Ddrinc_; the © oulne *uf lmérlng‘-thc. dppljcant pointed out.
L
Ja A LA } I .,,..
gD Teo thi rcmur!” po':ntcd in hiB. bose of Eicc' ma‘.}c by the ..
Ce : S !
, . 3 ceapendents in tc]}.ur\n 7" of the List '\gainst serial Ho.z.
T T ' } il ’
E "y K ! ' I He e r‘ "
] ot 1 . | ! . ~,_1__" 1
I L L | 1 ! ! ! T‘:T:
' ' ’
! _contde. Gaas
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shrdi Dibakar Choudhury and Neo.3, shri Kall Sadhak Bhatta- -y & .
o i
e

charjee and submittced that wrong statemen: has been made
by the respondents ag these officers have not yet been

postod out of Guwahatl though they have stayed longer thnn o
! ) " :
* » him in Guwahati cffice. Learned counsel for the reapondents

[OOSRy (I

Could not” furnish supporting transfex orders of the twg -y
R T ..\ \m{h‘s\

s e e it 04

- - I
AAOB. The lpplicgnt claims that this is a clear cise of

(ln

! R IK

g discriminntion 4Jﬂ1NGt!hiT-lIt io also hia CDntent%oq Fhﬁt”L:

kf. AAOs in the cadre bhouid be poatedlby r?tatioquéﬁ thesljf”gid
_f- 1ongeat stayea basnig. %I?m;not convince? bylthe Fonteétio?aif

.. yl-n of thenapplicant thut hc‘hL% been discriminated agains?;,fgﬁ?
‘fVT?j rvh%}; ;e was tldnnfffled‘tO YOhima by the impugnéé.érde;:fy%?
f?ﬂhd;' y,The reSQOndéﬁés had ;s?u?d u‘Cx}cular'No DAG(A’{;’3/94'95/31§
1y . v e v

T ek Jted 2.9.94 calling for Optrions v be exercised by varous .
ey NS e ‘ f KR
{H‘ ,ifiagegoriea of ofiicoro- The applicant exgr01aed his oggigg ﬁ

't AH? o * *kcd 17.9. 1994 in respect thereto and his cholce is i

. Lt e e el Aem A 1

.countunt Gun(Lal(AQL) htigsam a8 £irut preference and t
. A - -y - ——— — ———— ‘

;ﬁA - Accountant Gnnvrnl(A&F) Nagaland, kohima as "econd prefedl'}
. e e ; . ——e ' e —— .

‘% Lo rencc. “In oLh:x words it Js a clcar indtcution"thaL he . ;.
' ;11 \ - . e— — - Oy R e S ‘\

R wanha to remain in GuwahaLi failing whtch he has no objecti;ms
e, e TRTITETT "---~
L% Y to bg tranuferred to Kohima. He has thnrefore no case to 'w?

4 - q ! ” ! r i 1rpeta KL tple 0 ’\. "
[ r .
Goa resict’ hio tranuan to.thimaa(ETe next quention 13 when;; j
P .f;‘ s Sy | R v,'?{.t
\ P cuwahati 'ss hic Ltrnt choice why’ the appliLapt could not.f“{
q ] N . R SN NI
.. be rot&ined in Guwahati) Goinqrby the ‘contentions of thg MN$'|
~ - o ’ { ; l' »
R reapOndunts in this o.lh“ﬁt appears that thla wae'not due o

"_(x;- e mbia—e . ——.,Hi
Yoo to diac Lminaticn but 1t 1s|a reault'oi misconception of L
- T = Lo T P LI I c b e ! ' EARTTET R R N
o r‘$hc afo:asaid"hntn orfgco'[trannief policY whichcio not

[ e e e ‘ S O L P N
“} Dt . i R fl " :f'-};
J‘T~, i applicable to‘tho transfere and postings of ANOB. b J‘@
[\»,’}} f ’ ———-——-.._.‘ ,.,,,,_._ - i | ".; | ] \‘ 11 i . . IR IJ
o | N : .i I | JRRTTEE |
c b Bl it .. ’ 5ok
= ‘ . v o ' , i
" o ! [] ‘ I
]
. ' contd. O6..a !

=}
o
. [l
v
.
o N



w }"-—' - - T T T seeen | e . T TR TR e e e S is T A T mmaima
»

, 7 .vi‘ . Tl . !
A #ot ,| - T
N Y i
EAT I e i
et -
STl S e 1
ey
R -6 - ’ \
o | !
RPN S y T
--? (7 ‘. T 7
‘.:u i / T' ‘E "]A
L . "‘!’_:,: :
i 5. Mother contention of the respondents is that ' i%' ’
R
i Ry
tha application {8 liable to be dismissed as the applicant"""" )
) ) ) i
P had approached this Tribunal withcut submitting any % e i
e ' ! {
,‘;§ x{;F:‘; - representation to the competent auvthority against the® -~ "fi ' L
gl 0 ‘ A
o A impugned order and thercfore he had not exhausted the fo !j'_[
o L official remecdims., The contontion of t.he applicant {8 that‘ F
st : .:\ AR B
he "had no time for filing rapreecentation or opportunit.y; .Mi‘,’f’""’ :
T TR T o l Y
v R LB
| to approsch thz competent authority as he had receivedf‘i,ﬂé?ﬁlg , i
: O B )

! R "
lthe impugned order on 6.5.96 directing his releaue hitﬁ%?:rLQ RL -?; SR
| bl t L -
ef;fect from the nfternoo:m-of T «6a 96. Thus it is :Jeen ?.hat A

Com e P . \ GEL il

3 RO B 4
XA itzt is true that rhe applicant had nhot given any oppo:tuniﬁy" 4
:?! ijﬁ"l ¥ 3 ~‘-\_ﬂ!.|f1f‘b ! i it L L“fb';d‘ - |
BL)

- - unf“vl ot
’u . I } ’ h ! s;r". E“!"%é ‘:hl}‘? r
other conccnt.i.ons of the a]\plicant relate to h_i

'

SEEIRda] .
g et it the re5pondvnts to ra»consider tha case of his" transféé. ¥y .ax,,,r--"‘
A S . -

A

)
i 3 Ur - o sifh H": %
" A h vluﬂwﬂwﬁ" l-"ﬁ’ﬁu ﬂb‘ 14 If A I
pereonal pumjrm sut.hI as conat_rnctio-1 of h_ts house.andm}u Honf bl S
! L R [ AT I '1;;‘.} 2
illneau of Bin mothor . Theoe: are ‘best left to be conc{.dsm.d HE
: ERURES o A R RS L
by 'the respondentus : ) . ' o g
e TR R P
¥ -.-‘hl'i.{
Tha Ie‘-x;pon':l'..ntu have :ubmit_fr-d that the czpt.i.onsl:_'{)L L I
fror - o BN T AR Y
,M‘ E,ﬂf‘,. received in responge Lo the Cirmi.llar dated 2, 9.94 r'zarg ot -:f.,_',! ‘
‘}“'Df Tt ot at .- }" ’l.l ’ 'p-l,-‘-lu :{, ! Larq
“"u.;...li‘.""_ ¢ !yet been acted upon. I have held as above _L.hat thc' ‘base“- § .
1' Ratop K > \-‘--—~.~L PR S K 1 LR R e
[ AN L v -—-""""" ;..’ won |
; . officu' t.rmmfm- Dolicy .ia not appllcab}\e to the;AAOs bu i Y
i ‘#” M i s "“" N L | T - 11 R ‘,.E'.‘ '
L ‘e E t ‘
it f, it per taina to Lhe posLing of t.he newly promoted]sectiong sl ;i
\ . . " &J . v} | o mrm—t—— f‘ N C e e — v ——— —— e 'l k B b 4 ti‘
.“' (M “'l [EI"R) T
iul Officprs. ln thr 1.tqht. oE the ubove I consider: that 1ty w1111, " =
A | el “___,___._. ............ —— Pl t
‘ . e "'l" LI ‘*—-..... rin
- be £a1r andllemc\uable for. the respond nta to’ re-conuidor ““!’, ‘
g :'o ; . e R l e e R e e e HEF
ity ’ l ‘[
W':‘* '; .‘on merlt the case oE tr‘f“_?ffffff_fh'“ appl:!:c::_a-fl_t._jnd theyr-.a i%
= pafune i TS| LT ]
; Frpr :,,;’ Aro uceordinqu dirc_cted thergby . I%’Ol‘ this - purpoao the m.mj,
‘p‘ rl’ﬁl'l Q4 ... * o i ” —‘._’_"ﬁ-_‘—. . ’)7| 'f\"i
b ¥="-§~f-~ vt 'vapplicant rnay submit a xepreec.ntation to the c‘Ompeteqt (_.}.,'.- ._1 318
: o '.". S ; i N UL i : e .i- ,._,’1_.. 5 ke "i-'“‘""fu'!,;‘_ e
% §§ ‘h'ﬁf .»a{’ué.hkolrit'y of the re'apo!ndenta 1wit.hin auve.n daya from toduyu e NS
M L | BT AT AEARS ik
: “i‘_}hf’gf ?!h?rther\the reapondeqta -are’ directed to dispoae of t}"xﬁeu
(A B A R A TN
T R A ; | it || S ] SR
b PR g
R T I '] IR AR B
1 !' AT PR , . H 1 ' I
R ‘;‘54} gr,w(‘-."'.“] e . t \ P‘ | ' contd. Teek
‘--‘ ’ 1'1“. t . ’ o e M NAEN s
Al e x ‘!{ $ ’
de ) AR
‘P,- 3 .



- 7 -
...-."'l - .
. " biv . ‘;\- , ““.ﬁ-_s._.,_‘r_‘"*
Ao } LT T R
: 5’ "“ rupresentation of the app) lant, 1f any, uithln th)_:ee e X T
[ :47.' n ." '&. I-..i » .
R . wooks from the datoe of ftg receipt. The operation o£ t_.hmgI : :
Foaatt
impugned order ls stayeq till dimposal of the repreaent
tion and wy1) stand avtomatically- vacated after the
dlsposal or the rcpr«:smnt‘ntic.\n- Further, .{t 1a made Clear
that A€ whn aplicant falls. to sulxnit the representation
within the stipulated time mentionc-ﬂ above, the reapondenta !
are at liberty tg enforce the eperation of the impuqned‘ L
ol 1 pr L ‘i /:‘
b ordar. , ’ . "II . ,,';‘; '
b
- g E v ' - ~E“"l|'i' .
Y The application 15 -dinposed of with the direc;tions — * !
. ) . ‘ !“ . 3 ’
: . . mentionea abo . Mo cu‘ler ag to co'zt';. P -." | ,-'} ’I i ' 4 i
' . , '} N [‘L rl“ ‘; - lxr ,i .
| K A RIS 1 § AT
[ i ! i A Wl b -
i ¥ b ’ |l . bd/- ncms :
] ' | () - *
. ' ] f i K ! j ' [ Y] ?‘ e
|" IT L"; ’ Vot ll Iilw| ’M :' i *
Vel P e b
' o . H ; ,.“ H (! ) E i i
‘ - |'l : I ‘.' ¥ ~1'
‘ i Con N AR 4N AR AR |
B ST EALR TR S ¥ AN
.r 7|_I .} el 'Ei_'i‘ P ‘ ‘ .,;-
| o Phas 'u[h;n--‘_"::,,: oy Rt
| : N ¥ ,j' ol b ik ¥
' | ! |,:.:- Wk “‘T“I' bin -= {| R
i AT N e o f .t‘.{.,‘ il
. ¥ :'['“3”1;‘gi.wg" iy
.- : ‘ o . l 4
i wnmz K L )
. P / ' 1
' ! &sction officer (Jud.'aml v Aaing }j
g i Central Agmintetrative fribunp 1 RTRH :';l‘
' , { ’ m.h.ﬂ Reand, Ouwﬂcﬂ. . i L},‘E’}
: P . , I Jeo
4 : [ (f § (I
] ' 4 ‘\‘ . I ).' 'O‘/I 1‘- 1
t & ' ! . — 4 LA sy " ' ‘u
i [ - ' b v NS ot ‘c
' o ; o )'/': ' | il et
- K i / | .
' : ' i I ‘‘‘‘‘ R II:‘, -
. ] v 3 ! | ‘1:\\
" i i RIR TR L
I wr ! { 1§ ! v;‘ i}
! e ! T NS
; ) | R
: | 5
p! i 1 '
R
1 ! !."-, "
] ¢ "
) Yt
IKERE '
: | e )
el H o
L i " |‘ I’j‘ N
v o




o ¥ | |
=g P2 A
. L’/b A “
L 4 - | NNEXVRE - XTI
To :
The Principal Accountant General (Audit),

Meghalaya, Mizoram and Arunachal Pradesh,
Shiliong-793 001.

(Through the Principal Acconntant General (A udit), Assam, Guwahati)

\
Ref:  Letter No. Estt-L/Audit/12-3/2005-06/3182 dated 23 Deceniber 2005.

. ) Sub: CCA's 0.0. No. Estt-l/Aadivlls dated 29 November 2005—-clarification
_regarding promotion/transfer of Section Officers/Assistant Audit Officers.

Sir,

Most respectfully, I would submit the following few facts for your kind and sympathetic

consideration:

Sir, the transfer from ong station to another is made as per policy and practice and for
this, I had submitted my representation on 9 December 2005 seeking clarification for (i)

basis/policy guiding my transfer and (ii) the tenure of posting.

Sir, In the case of my transfer, policy and practice of transfer for 18 months on seniority
basis has not been followed, consequently, I have been made a victim of pick and choose
policy, and have becn put to immense financial hardship and tremendous mental agony

upon me and my family, which may even cause serious damage to my family.

Moreover, I fail to understand the reasons for such transfer neglecting established norms

of transfer followed till recent past.

Sir, T had already served at Kohima office for eight years (which is considered a 'difficult

station') and in consideration of this long period of service at that station, [ was brought
back to Guwahati.

Sir, in your letter dated 23 December 2005 summarily rejecting my represeniation
without indicating any ground/reasons has immensely  pained  me, while my
juniors/seniors inl the grade of Section Ofﬁccrs/!\séismnt Audit Officers, who arc yet to
serve their tenure in difficult station and have been staying for a long period at Guwahatt

have been retained, my casc has not accorded reasonable and due® “nsideration.

L
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In addition, I, most humbly place before you that my daughter (a candidate of HSSLC

H . N
X ! !

11 ycar/SEBA coursc) and son (Class-VI—CBSE coursc) are studying in Guwahati and
their final examination is cxpected to be held in the month of March 2006. During this
crucial time of their examination, they expect me with them for coaching/guidance for
better result/bright futurc and 1 being father, cannot deny my responsibility and deprive
them of their legitimate demands. Further, my widowed mother aged 85 years staying'
\
with me is suffering from multiple ailments and my presence in the station is very much
essential to take care of her day-to-day treatmcm and well being,.
\
§~ ( In wew of the facts stated above, I humbly request you kindly to recon51dcr my case-and
3‘ issuc necessary orders for my rctention at Guwahati office for which act of kmdncss 1
shall remain grateful lo you. .
4
' 1
Yours faithfully,
: i
? >
Kkl\/m C L s \)
E (SUBHASH CHANDRA PAUL),
1 o ¢ Assmtax{zAudlt Officer, -,
i i ’l"' t O/o the Principal Accountant General (Audit),
:’!l. s L e i | ~ Assam, Beltola, Guwahan 781 029
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VAKALATNAMA o
q.wm IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
Guwahatl BENCH h

| ANO.. o D of 99 200R
WY ok Appetint
Petitioner
Versus ' . \

.. Respondent

UY"T""’“ df%"u"‘ + Opposite party

Know all men by these: Presents that the above named

do hereby

nominate, constitute and appomt Shn 9{ L W 4 -g Ao

Advocate and such of the undermentmned Advocates

~ as shall accept this Vakalatnama to be my/our true and lawful Advocates to appear and act
for me/us in the matter noted above and in connection there with and for the purpose to do
&t acts what soever in that connection including depositing or drawing m_oney, filing in Qr
taking out papers, deeds of composition etc. For me/us and on my/our behalf and/we agree ‘

o ratify and confirm all acts so done by the said Advocates as mine/011fs to all intents and
_ purposes. In case of non payment of the stlpulated fee in full no Advocate will be bound .

¥

to appear or act on my/our behalf,

In witness where of I/we here un /Q set my/our hand this

][OU‘\ , . dayo_f‘l ’ 9‘7‘-’»‘09‘-9 , 199 W

wr " t

Adwocates:

N.M.Lahiri .+ \ALSarkar
. Prasanta Kumar Barua - : Ashis Dasgupta
Bijoy Kumar Das ' ’ B.M.Buzar Baruah
B.C.Das . o " . Nisitendu Choudhury
‘B. Banerjee A . Manik Chanda '
' ' - Asit Sarkar
Stuti Deka
S. Sarmah .
N. D. Goswam1
DAY \Wie

Reéceived from the executant and accepted

/

- . Advocate -
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, f%

. GUWAHATI BENCH, GUWAHATI é\ &

X
0.A. NO. 13 OF 2006 3 é’?
(_Z_ ;

Sri S.C. Paul
- ..Applicant
-Vs-
Union of India & Ors ..Respondents

" The written statement on behalf of the Respondents above named —

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENTS

MOST RESPECTFULLY SHEWETH :

1. That with regard to the statements made in paragraph 1 of the application

the answering respondents have no comment.

2. That with regard to the statements made in paragraph 2 of the application
the respondents beg to state that the Hon’ble Tribunal has no jurisdiction
in the matter of transfer as it is a well settled proposition of law that
transfer of a Government Servant who is in a transferable post is an
incidence of service and the employer is the best judge of utilising his
sefvices. Transfer is not a punmishment as it is not included as one of the
penalties in the C.CS. (CCA) Rules, 1965. The scope of interference is
limited in as much as the courts should not interfere in the judgement
exercised by the administrative authorities unless the impugned transfer
order has been passed in violation of the statutory rules/instruction or
having been paésed such an order or it has been passed or extraneous or
collateral grounds or suffered from the vide of malafide on the part of the
authority who has passed or approved the order. In the case of Union of
India —vs- H.N. Kirtania the Hon’ble Supreme Court held “Transfer of a
public servant made on administration grounds or in public interest should
not be interfered with unless there are strong and pressing grounds
rendering the transfer order illegal on the ground of violation of statutory

rules or on grounds of malafides”.

3. That with regard to the statements made in Paragraph 3 of the application

- the answering respondents have no comment.




That with regard to the statements made in paragraph 4.1 of the

application the answering respondents have no comment.

That with regard to the statements made in Paragraph 4.2 and 4.3. of the
instant application the respondents beg to state that the applicant Shr1 S.C.
Paul joined as Auditor in the O/O the A.G., Nagaland, Kohima on
1.11.1976. He was promoted as Senior Auditor, Section Officer and
Assistant Audit Officer on 1.3.1984, 8.7.1991 and 29.7.1994 respectively.
On 26.4.1993 the applicant submitted a representation to the A.G.(Audit),
Assam, Meghalaya etc., Shillong. The aforesaid representation was
considered and A.G.(Audit), Nagaland, Kohima was informed that the
same has been noted and will be considered in due course, subject to
administrative convenience. Pursuant to above, the applicant was
transferred to the O/O the A.G.(Audit), Assam, Guwahati vide office order
No. Estt-1/Audit/248 dated 4.2.99. Thus the question of posting has no

relevance to his transfer order.

Copies of the representation dated 26.4.1993 and letter to the
A.G.(Audit), Nagaland, Kohima dated 8.6.1993 are annexed

herewith and marked as Annexure-I and II.

That with regard to the statements made i‘n paragraph 4.4. of the instant
application the respondents beg to state that the policy formulated by the
respondents as stated by the applicant and annexed as Annexure-III to the
OA No.13 of 2006 relates to the Office of the A.G.(A&E), Assam,
Guwahati and other offices of the North Eastern Region of ‘Accounts
stream. This has nothing to do with the Audit Stream, which has a
different entity all together.

That with regard to the statements made in paragraph 4.5 of the instant
application the respondents beg to state that the intention of the
department is to rotate the Nagaland based officers out of Nagaland for a
brief period of time. Such officers are then to be repatriated back to
Nagaland to facilitate the similar transfer of other Nagaland based Officers
or to facilitate the repatriation of officers of other' offices. The exercising
of option and separation of cadre is under process. Exercising of option

has nothing to do with the present transfer order.

S
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That with regard to the statements made in paragraph 4.6 of the instant
application the respondents beg to state that the interpretation of the
applicant regarding rotation policy has got no basis and hence the

averment made in this paragraph are denied by the Respondents.

That with regard to the statements made in paragraph 4.6-A and 4.7 of the
instant application the respondents beg to state that the averment made in
these paragraphs are not correct and hence the same are denied. The
Respondents further beg to state that the representation submitted by the
applicant was duly considered by the Pr. A.G.(Audit), Meghalaya,
Arunachal Pradesh - and Mizoram. The same was rejected and
communicated to the Pr. A.G.(Audit), Assam, Guwahati. Thus it is denied

that a predetermined reply was given with closed mind.

That with regard to the statements made in paragraph 4.8 of the instant
application the respondents beg to state that it would be evident from
Annexure-VIIL annexed with the application that thc; same is a report on
the State of Accounts and Entitlement function in the North East. The
applicant being an Asstt. Audit Officer of the Audit Office which is a
distinctly separate entity from Accounts and Entitlement functions has

nothing to do with the applicant’s transfer order.

That with regard to the statements made in paragraph 4.9 of the instant
application, the respondents beg to state that the same are untrue, and
incorrect and hence the same are denied. The Respondents are not bound
to transfer back Nagaland based officials from Kohima after a period of
about 18/24 months. A list is given herewith showing the names of Asstt.

Audit Officers who were never transferred from Nagaland.

A copy of the list showing the names of Asstt. Audit Officers who
were never transferred outside there base office, Nagaland is

annexed herewith as Annexure-IiI.

That with regard to the statements made in paragraph 4.10 of the instant
application the respondents beg to state that the Hon’ble C.A.T., Guwahati
in the case of Shri Tridip Rn. Dey in OA No.86 of 1996 who is a member
of the Accounts Stream has no bearing in this case. The Respondents
further beg to state that in OA No.536 of 1990 CA 240/1990 and QA No.
537 of 1990 CA 241/1990 the Hon’ble C.A.T., Calcutta has opined that

transfer is an incident of service and since the applicants are admittedly
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holding transferable jobs, dismissed the prayer for quashing the order of

transfer.

Copy of the OA No0.536 of 1990 CA 240/1990 OA No.537 of 1990
CA 241/1990 is annexed herewith as Annexure-IV.

13.  That with regard to the statements made in paragraph 4.11 of the instant
application the respondents beg to state that those are personal knowledge
of the applicant and hence the answering respondents can not admit or

deny the same.

14.  That with regard to the statements made in paragraph 4.12 of the instant
application the respondents beg to state that there was no breach of any

system and Rules of transfer.

15.  That with regard to the statements made in paragraph 4.13 of the instant
‘ application the respondents beg to state that to facilitate smooth
repatriation of the officers who are-working outside their base offices, the
cadre controlling IAuthority transfers from various station from time to
time. The applicant was transferred on bonafide grounds and in public
interest to the office of the Accountant General (Audit), Nagaland,

Kohima.

16. - That with regard to the statements made in paragraph 4.14 of the instant
application the respondents beg to state that the applicant was transferred
to Guwahati on the basis of a representation submitted by him. It was
expected that in all these years in Guwahati he would have sorted out his

domestic problems.

It 1s further submitted that in Gujarat Electricity Board Vrs. V. Atmaram

Sangomal Poshani, the Hon’ble Supreme Court observed as under :

“Transfer of a Government Servant appointed to a particular
cadre of transferable posts from one place to other would
generally be a condition of service and the employee has no
choice in the matter. Transfer from one place to another is
necessary in public interest and efficiency of public
administration. Wherever a public servant is transferred, he
must comply with the order, but if there is any genuine
difficulty in proceeding on transfer, it is open to him to make

representation to the competent authority for stay, modification
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or cancellation of the transfer order. If the order of transfer is
not stayed modified or cancelled, the concerned public servant
must carry out the order of transfer. In the absence of any stay
of the transfer order, a public servant has no justification to
avoid or evade the transfer order merely on the ground of
having made a representation or on the ground of his difficulty
in moving from one place to the other. If he fails to proceed on
transfer in compliance with the transfer order, he would expose
himself to disciplinary action under the relevant rules™ as has
happened in the instant case. The respondent lost his service as
he refused to comply with the order of his transfer from one

place to other.

The above decision was followed by the Hon’ble C.A.T., Jodhpur Bench

in the case of Shri Mahendra Kishore Sharma Vrs. Union of India and others.

17.

That with regard to the statements made in paragraph 4.15 and 4.16 of the
instant application the respondents beg to state that in view of what has
been submitted in the foregoing paragraphs the present transfer order of
the applicant has neither violated provisions of Article 14, 16(1) and 21 of
the Constitution nor flouted any rules. In this connection deponent beg to
submit further that the Hon’ble Lordship of Apex Court at Para 4 of the
Judgement in the case of Mrs. Shilpi Bose Vrs. State of Bihar have been

pleased to observe as follows :

“In our opinion the courts should not interfere with a transfer
order which are made in public interest and for administrative
reasons unless the transfer orders are made in violation of any
mandatory statutory rules or on the grounds of malafide. A
Government servant holding a transferable post has no vested
right to remain posted at one placé or the other, he is liable to
be transferred from one place to the other. The transfer order
issued by the competent authority do not violate any of his
legal rights. Even if a transfer order is passed in violation of
executive instructions or orders, the courts ordinarily should
not interfere with the order, instead the affected party should
approach the higher authorities in the Department. If the courts
continue to interfere with day to day transfer orders issued by

the Government and its subordinate authorities, there will be
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18.

19.

20.

21.

22.

6
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complete chaos in the Administration, which would not be
conducive to public interests.” The above decision was
followed by the Hon’ble C.A.T. Cuttack Bench in N. Redden

Vrs. Union of India.

That with regard to the statements made in paragraph 4.17 of the instant
application the respondents beg to submit that there is no cause for the
Hon’ble Tribunal to interfere in the transfer order of the applicant and the

application is liable to be dismissed.

That with regard to the statements made in paragraph 4.18 of the instant
application the respondents beg to submit that the applicant has filed the
application only to delay his transfer without any bonafide reasons and as

such the Original Application is liable to be dismissed.

That with regard to the statements made in paragraph 5 of the instant
application the respondents beg to state that in the context of all that has
been stated in reply to various paras, there is no ground to sought for and
the applicant is not entitled to any reliefs prayed for. The Respondents
further beg to state that the grounds set forth in the instant application are
not good grounds for filing this application and hence the original

application is liable to be dismissed.

That with regard to the statements made in paragraph 6 and 7 of the instant
application the respondents beg to state that the matter are within the
personal knowledge of the applicant hence the respondents do not admit or

deny the same.

That with regard to the statements made in paragraph 8 and 9 of the
application the respondents beg to state that in view of the facts and
circumstances of the case and as per the law laid down by the Apex Court
and the Hon’ble CAT, Principal Bench, the applicant is not entitled to any
relief or interim relief as prayed for and the application is liable to be |

rejected at the admission stage itself.
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VERIFICATION

I, Shri F. Syiemliech aged about 36 years at present working as
Deputy Accountant General (Admn), O/o the Pr. Accountant General
(Audit), Meghalaya etc., Shillong who is taking steps in this case, being
duly authorized and competent to sign this verification, do hereby solemnly
affirm and state that | the statement made in paragraph

ﬁ#,_\’&,_.m’i%«-—gp, are true to my

knowledge and belief. Those made in paragraph _§, Ul iz,

being matter of records, are true to my information derived therefrom and
the rest are my humble submission before this Humble Tribunal. I have

not suppressed any material fact.

And T sign this verification this _ < the day of _Apve]

2006 at Sha lexﬁ

cl.' q ‘ ‘ :
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The Accountant General (Audit),
Assam, Meghalaya etic.

Shillong

Turough the Accountant General{Audit), Negalsnd, Eohima

Subi= Transfer to the Office of the Accountant General(Audit),
Asgan, Meghalaya etec. Guwahati

Sir,
1 have the honour to lay before you the following few lines
for favour of your kind consideration and sympathetic action.

That 8ir, I had joined in the combined office of the
Accountant General, Nagaland, Kohima as Auditor on 1.11.76 and
consequent upon passing Section Officers Grade Examination (Civil-
Audit) held in November 1990 and was prometed to officiate as
Section Officer (Audit) in the Office of the Accountant General
(Audit) on &,7.91 and rendered service for & period mere than 22
{twentytwo) months.

That Sir, I have been serving 2t Kohima where there is no
Bengali wmwedium school. I intend to get my daughter (aged & years
5 months) educated in Bengsli medium school. Since there is 7o
Bengali medium schcol here at Kohima, it has thus been a great
bar in my efforis. Finding no other alternative, I have already
got her admitted into a Bengali medium school at my Hometown
(Kankrishna Nagar, Karimganj). Now iy daughter is staying with
her motiner a4t my hometown and there is no male member at my home
to look after the education, welfare and security of them, Since
I am staying at Kohima leaving behind my daughter on my wife, I
find great difficulty in imparting proper guidance/education ‘o
my daughler and take care of other aspects of her life, All these
problems wnat I have been facing now can be tode over if I am
posted in & place like Guwahati where syllabus and curriculum are
same with that of her existing one {with whichk she is aLre&dyJF
acguintted). v

That Sir, apart Irom my daughter's education, I would like
to menticn here that my old aged parents {Fathaer aged &0 years
and Mother aged 73 years) are staylng alone at @y humetown. They
are regularly saffering from various aillments and it 1s very mur

phrerded:

!

S~. ismpuiy. Accountant Geneesl (Adms),

&)@ @ Principsl . rosntant General m

Moghsiaya, Arunachal Pradesh anfl
Hhmun.ﬂn&ntt
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(SUBHAS -CHANDRA PAULg
Section Officer(Audit
office of the Accountant General(Audit)
Nagaland, Kohima
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Annexure — I

Name of the Assistant Audit Officers who have never served outside Nagaland office:-

Shri Diptendu Chakraborty, AAO
Shri Parakesh Seal, AAO
Shri Atul Ch. Dutta, AAO
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A ¢ : CALLOLTA BPNCu

Nos 0/A 536 of 1990
C.A. 240/1990

O/A 537 of 1990
2u1/1990 :

Present: Hon'ble Mr. A, P Bhattacharyya Jud1c1a1 Member.
o Hon'ble Mr. P K Malllck Admlnlstratlve Member

SAMIR SENGUETA

Vs.
U\ION OF INLIA & ORS

ASISh KUMAR MUKPOPADPYAY
Vs, :
UNION OF INLDIA & ORS.
For ADpllcants : Mr. B.P. Saha, Counsel.

For ReSpondents. Ms. Uma Bhattacharyya, Addl. Stendiﬁg Counsel .

Heard On: 26.2.1991 © Judgement pgSsed'on.26.3,1991

JUDBGEMENT

P.K. Mallick A.M.

O/A 536 of 1990 and O/A 537 of 1990 were f*led by
Samlr-Sengupta and - A51sh Kumar Mukhopadhyay respectively
*ohallenglng thelr transfer from Calcutta to Dhanbad and
Slndrl, after they were transferred from Shlllong to the

O;fleeeof tbe Prlnc1pal DlPLCtOF of Commer01a1 Audlt II,
Calcutta. Slnce the 15 ues 1nvolved in both the appll—

catlons are tne same and the facts are v1rtua11y 1dentlca1,

\Néijjf;/*he two matters were’ heard analogously and are covered by
.,)€%~ th common Judgement.-:' :. o _A I

) e ©
lw.'—oumm\ Gr.cem\ " m‘m
- ?;mw WW'”; Ua& BOth the appllcants are worklng as Audlt OfflCErs
- mc . A ot ufa
Mﬂm{xﬁmn e (Comner01al) ln the Indlan Audit & Accounts Department.



the applicant had been promoted as Audit Officer (Commercial)
v 1% and posted in the Office of the A.C.(A), Orissa. Due %o

various family problems including the illness of his wife,

he had prayed for accommocdation in the promotional post at

A

Calcutta, but his representation was not entertained and he
had to forego his promotion for one year from 10.11.1987.
He was promoted after the expiry of this period and posted
at Shillong. He joined at Shillong on 30.12.1988, after
submitting a representation on 22,12,1988 that he may be
brought to Calcutta in view of his continued family trouble
, He submitted another representation on 3,7.1989. Ultimatel:
an office order was passed by the Office of C.A.G., New
Delhi, with the approval of L.G.(Commercial) on 27.3.1991
transferring 18 Audit Officers, including both Samir
Sengupta and Ashish Kumar Mukhopadhyay, to the Office of
the Principal Director of Sommercial Audit-II, Calcutta.
3. It is the grievance of Samir Sengupta that instead of
accommodating him at Calcutta, the Principal Director,
Commercial Audit-II, Calcutta issued an office order on
6.4.1990 directing him to join at Durgapur to replace
one Shri R.G. Basak, who was posted at Calcutta,Subsequaentl
by another office order dated 9.4,1990, he was posted to
Dhanbad vice J; Mitra, who was posted at Calcutta. He
submitted a representation on 17.4,1990 for his retention
at Calcutta but did not get any reply. He filed 0/A 536 of
1990 on 17.5.1990. After the filing of the application,
&Jg- his representation was disposed of under instructions of
this Tribunal and he??ﬁformed vide a memo dated 27.6.1990
that his case had been duly considered and that in accordar

\L%ijfi//with the scheme and posting and transfer of Audit Offices

’)gb‘ (Commercial), it had not been found possible to accommodats

Genazs! (ACHED .
ﬁJl!m;mmW{angmudmmﬂﬁm the Calcutta Head Office at present but his request

[ ?d!cipa‘ ACS
pitoas-- had been noted for future consideration at appropriate tim

- in accordance with the same Scheme subject to administrat’

B
[

convenience,
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4. He filed MP 120/1990 on 18.6.1990 praying for 2 direction oa.ay\
the respondents to allow hidm to join at Calcutta woe.f. 11.6.1590,
t(? Gate on which he had submitted his joining report in the Czlcutta
Cffice. Wwhile dizposing of tnis miscellaneous application on
25.7.1990, this Tribunal had rejected his prayer for issulag direction
on the respondents to allow him to join at Calcutta but had directed |
the respondents to release his salary from May to July, 1990. The
order was passaed without any prejudice %o the rights and contertions
of either side.

5. Samir Sengupta filed C.A. 220/1990 on 28.8,.1990 praying for
keeping the impugned order of transfer in abeyance till the disposal
of O/4 536 of 1990. The Civil application was disposed of on 4,9.90
keeping tne impugned order of transfer in abeyance £i11 10.12.1990.
The respondents were further directed to release the salary of the
applicant for August, 1990 and also for the subseguent months till
November, 1990. The order was passed without prejudice to the rights
and contentions of either side. It was stipulated that the payments
so made, shall be adjusted after the applicant’s period of absence
during the intervening period 1is dealt with by the respondents, as
per rules.

6. C.A. No. 24L0/1990 was filed by Samir Sengupta on 19.9.199¢C
oraying for clarification of the order dated 4.9.1990 and for
paszsing an interim order directing the respondents tO tpeat the
intervening period from 11.6.1990 to 10.12.1990 or till the final
disposal of O/A 536 of 1990 as 'duty’. This.civil apblication has
peen heard alongwith the main application.

7. ¢ A, 272/1990 was filed by Samir ¢eéngupta on 12.711.1990 praying
for issuance of direction on the respondents SO that they may treat ;
the intervening period as on duty and also to promote him to jein

his new place of posting and to kzep one post of aAudit Cfficer (Com

(}}ﬁ(}Zrcial) i{f the Calcutta Office vacant, till the disposal of the ori

e

bn 'i'wmh“r

ginal ﬁgplication. This civil application was disposed of on 4,11

aanare” aat G2 Gaperl 1A “
u\wpermlttfﬁb %he applicant to 301n nis new place of posting without

g bt u..bl

tk@m o
e WPFEJualce to his rights and ooptentlons to he decided in the
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"\ opiginal application. The other prayers were rejected.

8-~ The facts in O/A 537/1990 are identical except that Ashish
Kumar Mukhopadhyay was transferred to Sindri. He had joined the
office of A.G.(Audit) Assam etc. on 18.4.1988 and had represented
for his transfer to Calcutta on 2.5.1911 due to various personal
problens including wife's illness. He too was transferred to tke

Office of Principal Director, Commercial audit-11, Calcutta by

the same order datad 27.3.1990. His grievance iz that the Principal

Director Commercial Audit-II, Calcutta posted him to Zindri to

replaze one Tarapada Mukherjee, who was posted at Calcutta. He had

filed M.P.125/1990C, C.A.219/1990, C.A. 241/1990 and C.A,273/1990.
Same orders as in M.P. 12471999, C.4. 220/1990 and C.A.272/1990

were passed in M.F. 125/1990, C.4.219/1990 and 27%/1990 respectively.

C.A. 241/1990 has been heard alongwith O/A 537 of 1990.

g. We have heard Mr. n.pP. Saha, Counsel, for the applicants and

Ms. Uma Bha ttacharyya, Addl. Standing Counsel, for the respondents.

10. Me. Saha has challenged the impugned transfer orders mainly

on four grounds.

His first point is that the CAG's instructions o post the
two applicants at Calcutta vide hiz office order dated 27.3.1990.
were violated by the Principal Lirector, Cosmercial Audit-I1,
Cailcutta though the CAG is the higﬁest authority in the depart-
ment.
11. His second point is that there are 2 number of officers,
who have never served in any outstation audit office. Pour such
officers are 6.D. Saha, S.K. Pal Choudhury, T.%$. Chakraborty and

G.L. Mukherjee. Mr. Saha has submitted that it has been stated

e e

T

-

at para 4(M)/1 that these four officers have never served outside

Calcutta, since joining the Calcutta Office in 1963, 1964,
18.9.1980 and 8.7.1981 respectively, He has argued that their
retention at Calcutta is discriminatory and violative of the
Principles of natural justice.

12. His third contention is that there ha; been violation of

. . . ' ;
CAG's letter dated 16.4.1980 regarding transfer and posting of

— N
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4246 1990 rejecting the representatlou of the appllcante. He has
drawn our attention to the fo&lew1ng portion of’ the letter
16.1.1980: -

" It may happen that when an Audit Officer (Commercial) is
repatriated or posted to your office/station, no Vacant
post may be available at your headquarters. It is not

the intention that because he is senior to some of the
others who may be working at your headgquarters, a vacancy
should be created for him, But at the same time, even if
he is posted outside by you, he should be brought at the
earliest to your headquarters if he requestis for it and a
vacancy becomes avdllable"

He has argued that sinqe clear Vacancies were available, as would
be evident from the fact that J. Mitra, T. P, Mukherjee and R.G.
Basak were brought from outstatlons to the Calcutta Office , the
two applicants should have been accommodated in Calcutta itself
1notead of postlna officers frpm other outstatlons agalnst tbese
vacanc1es and that by not doing so, the respondents have v1olated
the 1notruct10ns glven in thelr 1etter dated 16 1. 1980 '

13. 'His last polnt is that Mlnlstry of Flnance 0. M dated

14,11, 198) regardlng te nure af postlng 1n the North Eastern Reglon
(annexed at page 14 of O/A 537 of 1990), has been v101ated He
has" referred to the follow1ng portlon of that 0. M..—

"Tenure of postlng/denutatlon

' There w111 be a flxed tenure of posting of 3 years
at a tlme for officers with service of 90 years or less
and of 2 yea;s at a tlme for offlcers w1th more than 10
z_grs of serv1cg Perlod of leave, tralnlng, etc in exceos
of 15 days per year ‘will bb excluded in countlng the tenure
service mentloned abave - may be cone;dered for postlng to_a

station of thelr_cho}ee as Laf”QF posstble . Tffﬁiii“““'

He has urged that sipqe'the.auplicauts‘had'givenVCalcutta &s their

. 00-0,6_/.—
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chd;ce and vacancies were available, they should have been posted
at Calcutta. ' '

14. He has finally submitted that the applicants ultimately ‘
joined at Dhanbad and Sindri respectively on 19.11.1990 ahd that
the intervening period between 11;6,1990 and 19,11.1990 be directed |

to be treated as'on duty, as prayed for in C.A, 240/1990 and

C.A, 241/1990 or as extended joining time,

15. He has cited the following Jjudgements of this Tribunal in A ;
support of his aforesaid contentions:- . ' : r

(1) Sumerilal Vs Union of India SLJ 1950 (3) CAT - 129

(ii) M.S, Kutty ®s Lirector General, Telecom ~ SLJ 1990 (3)

CAT - 111,
16. In Sumerllal's case, the applicant had challenged his transfer

from Jabalpur to Bhopal. After hearing both the parties and
referring to various judgement including fhat of the Sdbreme Court
in Gujarat State Electricity Board Vs Atmaram Sungomal Poshani
(A;R 1989 SC - 1443), the Jabalpur Bench ‘had dismissed the
application but had directed that the intervening periqd, which
was subject to status quo, be permitted as extended joining time.

i

17. In M.S, thty (Supra), the applicant was transferred v1de an
order dated 31,5, 19v& and forclbly relieved from duty on 6.4.1985

.The transfer order was set a¢1de._ He was not allowed o JOln duty

ti11 16. 8. 1935 . He was again transferred on 27.6.1986 and relleved
on 1.7. 1986, This transfer order wa s also set aside but he was

‘notléllowed tQ,JQLQ £ill. 31, 1°.1986. He prayed that the two perlods

of absence i.e. 7._4‘,1985 to-16.4.1985 and 1.7. 1986 to 2.1. 1987
be trééted as. on duty. The.hrnakulam ench held ‘that as the two
orders of transfer had been quashed and the two perlods of absence \
yere not duevtq any faulf on.tbe part of - the appllcant ne cannot be

pade to $uffen dwe  to .non-compliiance 6f'the'tpad3fer'9nders.' It
direéfed the fespbndénﬁs 1o treét ihe applicant as on duty for the

two pe riods of absence and to give him all consequentlal benefits
such’ 15 pay, 1e3ve,ﬂsen10r1+y,'etc. -

. 't.':.’,'. e lf— ]

1n accordance with the same Scheme subject to admlﬂlthPtJ ) ﬁ_
! = Al
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Sv. Beetd. Ascountast Gevami (ASr),
€ B¢ Priacipal Accountant General (AndNy,
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==
. However, it is obvlous that the facts of this case are clearly
J/ff, Li t*"~uishable from thcse of the two 1nstant applicatlons. ' . M

4 18 Both -the orlglnal appllcatlons have been oppOQed by . *
i “Una Bhattacharyya. As regards the flrst obaectlon ralsed ’
by Mr.. Saha, she has drawn our attention to para 5 of the reply ' l~
of the reSpondents in O/A 536 of 1999 in which - they have refaerred L

; to GAG's letter dated. 16 1.1980 in which it has been clearly stipu- .
! lated that only orders of postlng of Audlt Offlcers (Commerc1al) ‘
' to: various offices are issued by the’ Otflce ‘of the CAG and’ further
postlng in the Offlces under the, jurisdlctlon of the concerned
offices, is: left to them, She’ has asgerted. that 51noe “the order
da ted 27 3. 1990 issued by the Qffice of the e, A G., New Delhl,
had transferned both the appllcants to the Offloe of the Prlnc1pa1
Dlrector of. Commer01al Aud;t—II Calcutta the 1atter was fully
entltled to post them to Unlts under his Jurlsdlctlon ‘s ConSldered
'necessary by him. : -

19. As regards the saoond obJectlon of. the appllcants that - o
G.D. Saha S, Ky Pal Choudhury, T.5.- Chakraborty and G.L. Mukhergee |
have never Sepved outside Calcdtta and thelr rutentlon at Oalcutta k
by - denying a Calcutta posthg to the two applicants ;§ discrimlna— l )
tory and Violatlve 6f the pr1n¢1p1es of- natural justice,’ MA . Bhatta- h
charyya has assertﬁd that all the$e offlcers except T. S Chakrabortv'

have ‘in fact served ' outa;de Calcutta,' As regards T.8, Chakraborty . i
it has - been po;nted out that 51dc he ;s a- thon;c patlent of_,_»Af—”"" e

bronchlal aSthma, he hﬁﬁ not been posted out. L T o i\

EQ. She hag. showq us a chart lndicatlng the present Status o
and vaplous post;ngs of Audlt'Ofx;cers of the Off}ce of the . ‘ _*U;
al Audit~II, Caloutts, It appears. o

Prln01pa1 Dlreetqp, Oomme

et b

that b D Saha had done an putstation postlng from. May, 1979 to . ﬂ
June,-198Q and that he was releasedffdr deputatlon to CMDA w @, f.‘ : i
25,2,1991,9.K, Pal- Ghoudhury Had “rémained posted at Durgapup _ ' ‘
from Aprll 1969 tQ Septembcr, 19- T,S Chakraborty had served :
~in- DPL from July;*1971 to June, 19?2 while G L Mukheraee had served : '
in BVC Chgndpapur ﬁpom 1968 to 1970 ,;1uhe has argued that the . j

: r;&ayrQ/" L ¥
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allegations of discrimination anq>§iolation of the Principles of
NAtural justice are, therefore, unteneble,

21, Regarding the third point raised by Mr, Saha that by
accommodating J.Mitra, T.pP, Mukhefjee and R.G. Basak from oyt~
Stations to Calcutta the respondents haqd violateq the instructiong
Biven in Cag' g letter dateq 16.1, 1980, Mrs, Bhattacharyya pas submi-
tted that the:réconds'will clearly shoy that these officeprs were
brought to-the Calcutta foice in accordance with CAG'sg letter dated
16.1.1980. She has shown us the departmentay file'from which it
Appears that.J. Mitra, 7,p, Mukherjee ang R,G. Basak had been working
at Outstations from July, 1987 Septembe;, 1987 ang September, 1987,
respeotively. Ms, Bhattacharyya had Submi tted that since théy had
worked at the outstétions longer thap the two applicants, they had
thé_first priobity for Posting at Calcutta and that the cases of the
applicénts for Posting at Calcutta'wquld be qdnsidered in due course,
as indi¢ated in fhé memo dateqd 27.6.1990 diSposing of their'represent-
ations_ v - . ‘ . L " ) -

22,' As regards the last point regarding Ministry'or Finance o.M, -
dated'14§11}1983‘hega:ding tenure of posting in the NobthrEastenn -
Region, she nag subﬁ;tﬁéd'that'the said O{M. is by way of guidelines

and is pot mandatopy - She_has_further pbiﬁted out the oM makes it
Cleap-that on coﬁ?ietipm of the fixed ténure-of»serﬁiée, requests fop
Posting to a station of choice is to,bé'cqnsideneq A8 far as possiple

and that‘sihce‘the Cases of the épplicants have been duly conside red

And they Haye-béen igfp:medfthét the;b réqqegts-céuld be consideped

in due’course, they capn have no'gr;eyan¢§;, .

23, After giyinglqub careful qénsiqefation to tue materiéls on

merit ig'the'yapiéus_coﬁtentions orathe.tW6‘applicahts.' It is quite.

oby;ods;fpomvC;Aﬁgy!sAletter'dated-16m1.1980'that‘dnly‘brdeps of '
posting or Audit Offiqﬁts (CQmmencial) to various Offices are issued
by the Officeg op the CAG"and furthér.posﬁihg'at p;acgs‘uqden the

Jurisdiction of the ooncerned officepy is left to them. Thus, artep

(thé applicants were tgﬁgsféﬁbed to the Qffice of the Princjipal

Directé#'pf“coémercigiAuqiﬁr Calcutta, the latter Was fully entileq
.tQ“pO?f'them~tq Uﬁits under hi$ jurisdiction; és per,qu'pQQUirements,

lfcv.cqug/_

e ject to administratf~.’ﬂl#%’,

in acco}dance with the same Scheme sub
¢

convenience, ' Co \A%§£i::ff;/
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e Hﬁministrative exigencies and his oun g&dgement. Thus, the firs#

objection raised by the applicants has to. be rejected,

24, The second objection that fgur employess had never

able as the facts are otherwise, All these officers had infact
Served outside Calcutta, Besides, we want to make it clear that

even if that yasg 80, it would not amount to discrimination as it

be fAecessary for them tg retain someone at the same station in

the larqger interest of Govt. work or Even on compassiopate grounds,
25, The third objection regarding the posting of 3. Mitra,
T.P, Mukherjee and R.G.Basak from outstations to the Calcutta
office and sending the applicants tg outstations tg accommmdate

had served at the outstations from July and September,1987, &, .
;longer than the tyo applicants. The action of the Tesponddnts in
giving them preference for posting at Calcutta cannot be questioned,
;It is alss to be noted that the applicants haye been given an
éssurance that their Bases for posting at Calgutta would be
Eonsidered in due Course,

26, The last point tegerding the viplation of the Ministry
bf Finance g.m, dated 14,11, 1983 regerding tenure of posting in—
iic.he North-Eastern Region is not Sustainable either, The'follouing
bbservatlons of a Full Bench of this Tribghal in Kamlesh Trivedi
&s. ICAR reporteqd in 1988(7) ATC at page 253 regarding transfer

"it would thus be seen that any transfer made in violation
of transfer policy by itself would not be a ground for-
quashing the arder of transfer for, as observed by the
Supreme Court ip €. Vardha Rag VS. State of Karnataka
L1986 SSC (L & S) 750), instructions embodying the
transfer policy arg more in the natyre of guidelines tp
: the officers who are vested with the power to order
‘ transfers in the exigencies af administratign than
vesting any immunity from transfer in government servants
*JP Or a right ip the publiec servant, - In fact, transfer
e
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bolicy enunciated by the Government or other
authorities often alleus a large amgunt of

discretion in the officer in whom the authsrity
to transfer is yested"

27. We also hold that the applicants have not been able to
establish any malafide or arbitrariness on the bart of the
official respondents in issuing the impugned trensfer orders.
Besides, transfer is an incident of service and the applicants

are admittedly holding transferable igbs.

—

28. As regards the question of regularisation of te period
from 11.6,199p tp 10.12.1990, on the facts of the instant

applications, we are not inclined to treat this period as extended

- Joining time. We direct the respondents to treat this period as

the kind of leave admissible to the tuwo 3pplicants, as per rules,

without ‘any break in service.

29, In view of what has been steted above, we diémiss

0fA 536 and 537 af 1990 without any order as to costs. C.A.240
and 247 of 1990 are treated as dispoed of on tha lines indicated
in the Preceding .paragraph.

_ Sd/- Sd/-
Administrative Member Judicial Member
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S (EX3ER. Amontant Genam) (Adsor)
@S2 e Pinalpal Accountant Genersl (Andlg,
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Guwahzti Bench

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH : GUWAHATI
OANO. 13OF 200§

SHRI SUBHASH CHANDRA PAUL ...  Applicant
Vs. ‘
UNION OF INDIA & OTHERS ... Respondents

A reply to the written statement of the Respondent

The applicant has gone through the written statement of the
respondent and understood the contents thereof.

That in reply fo the statement in Pofo - 2 it is stated that the
order of transfer is arbitrary which has been passed ignoting
laid down nomms.

That in reply to the statementsin Para-5 the applicant begs
to state that after passing Section Officers Grade Examination
(SOGE) he was promoted to the post of Section officer bome
in Common Cadre Controlled by the Cadre Confroliing
Authority (CCA), Shillong { Annexure -8} . As per noms
followed, every officer of Common Cadre ore,lio_ble to serve
hard stations viz. Kohima or Imphal for a tenure of 18 months.
On completion of 22 months, the applicant submitted
representation { dated 26.4.93} to the CCA, Shillong citing
reasons for fransfer to Guwahati office. Meanwhile, the
applicant was promoted to the post of Asstt. Audit Officer on
29.7.94 ( Annexure — B). Thus, altogether the applicant had
served for eight years (approx)  in Kohima in the

capacity of Section Officer/ Assit. Audit Officer. As per

Filed ‘o\& Mha opply ok

%hwouqf?\ anNn T




4;

appointment / promotion order for SO/AAO, the applicant has

fransfer liability in N.E. Region. But the respondent {CCA.Shillong )
vide impugned ftransfer order transfemed the applicant to
Kohima again by pick and choose policy leaving Officers Seniors
/ Juniors to him in Common gradation list untouched who had
never served hard station viz. Kohima / Imphal. Thus, the
respondem's‘con’renﬁon that the posting has no relevance to
applicant’s tfransfer order is not tenable.

That in reply to statement in Para - 6 it is stated that the
contention of the respondent is not correct. The bifurcation of
combined Audit and Accounts office ook place in March 1984.
Pror to that the posting of common cadre officers
( SOs/AAOs/AOs/SI;.AOs) was regulotedvon 18 months tenure
basis to the hard stafions at Kohima and Imphal as per
agreement made on 10.4.74 between the Association and the
Cadre Controlling Authority. After bifurcation, no transfer policy
was formed either for Audit or Accounts Ofﬁée fill Fe'bruory 2000.
The process of transfer / posting has been done as per the said
agreement dated 10.4.74 in both stream. However, only on
22.3.2000, the Cadre Controlling Authority of Accounts offices
has adopted a policy for transfer/ posting of their common
cadre officers in the same spirit of the ogreemenj dated
10.04.74, but Cadre Controfling Authority of audit 6fﬁces in N.E.
Region continued to follow the nomms of the said agreement
( 10.4.74) and sfill continuing on 18 months tenure basis. Thus,
there found no subsfcnficl differénce between the policy

adopted by Accounts offices and that of the Audit offices.

(T

B



Para -5.

That in reply to statement in para - 7‘it is stated that there
were 13 common cadre officers  {SOs/AAOs) ( Annexure —C:,,)
stationed at Kohima office who had rendered their services
ranging 1o 13 years ( upto 1999). Despite their repeated
representation to transfer out them from Kohima, the CCA did
not pay heed to Afheir grievances. However, this issue was
placed before the Hon'ble C&AG of India during his visit to
Kohima in November, 1999. The matter was heard by the
Hon'ble C&AG and expressed his views that the CCA at Shillong
should maintain a roster of those officers serving in the hard
station Kohima ( Nagaland ) and fransfer the willing SOs/AAOs
at least two of them to their office of choice every year. The
CCA had acted upon in right perspective and transferred 16
nos of AAQs/AQs/Sr. AOs { Annexure - I\)};) from Nagaland offices
and substituted by common cadre officers from other offices viz.
Guwahati, Shillong and Agartala etc. [ Annexure -EJ) fill

October 2005.

These substitute officers were also transfemed back by placing .

next Junior officers of the common cadre. Now in November,
2005 the applicant was suddenly picked and choose to transfer
back to Kohima office on the plea of “"Nagaland based officer"
leaving his seniors/ juniors AAQ’s in common -cadre list
untouched. The applicant beg to state that the C.C.A. had
broken his own set nofms/system at the instance of a resolution
No. CAA/GB/30 dft. 13.9.2005 ( copy enclosed )  Annexure )
signed by General Secretary of the staff Association of Guwahati
office (which proved detimentat to the interest of the large

section of staff members) and the same was for-warded by the
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respondent no. 3 to the CCA Shillong vide letter dt. 22.9.2005.
Thus the contention of the respondent expressed in para 7 is not
based on fact but malafide. Further, the respondent has stated
that exercising of option has nothing to do with the present case
is not cormrect.

The applicant with due submission like to point oﬁf that
the cadre controlling Authority at Shiliong issued a Circular vide
No - Estt-1/Audit/1-51/2005-06/ 22 dated 20.4.2006 asking option
frommh ‘Group-B'officers of common cadre {Sr.
AOs/AOs/AAo){@s/SOs ) in connection with separation of
common cadre in NE Region offices, which will take effect from
1.6.2006. Accordingly the applicant had exercised his option for
Guwahati office and the same was accepted by the Cadre
Controlling Authority at Shillong. Copy of circular and option
paper enclosed as (Annexure-Tg) |

As such, exercising option has much relevance as the
applicant is quite Senior in AAOs Cadre in the combind
gradation list for common cadre officers.

That in reply to sfotemenf in para - 8 it is stated that the
contention of the respondent is not comect. As per norms,
Nagaland office was manned by SOs/AAOs/AOs]SrAOs of
Common cadre on rotational basis for a tenure of 18 months
from Junior/sehinor common cadre officers who has never
served in hard places viz. Kohima/ Imphal. A list of officers who
has already served at Kohima on rotational bqsis is annexed
which would well supplement the noms being followed by
respondents. The list enclosed is illustrative and not exhaustive

( Annexure —&E’@



Para .
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That-in reply fo statement in para -9 the applicant begs to
state that his representation dt. ?.12.2005 had sought
clarification from the respondent No. 2 in regard to the basis of
transfer of the applicant leaving his seniors / Juniors untouched
in the common cadre list who have never served in any hard
station like Kohima or Imphal and also the tenure of posﬁng in
Kohima.The applicant has olrecdy served eight years (approx.)
at Kohima in the capacity of SO/AAOQ. The respondent remained
siient on the same rather ordered for his release immediately. As
such, it may be construed that applicant's request was

summarily rejected by the CCA without application of mind.

Poro-gzl That in reply to statement in para - 10 it is stated that the

C

contention of the respondent is not correcj. The applicant begs
to state that “Accounts” and “Audit" are the two streams under
the administrative control of IA & AD headed by the Hon'ble ¢
& AG of Indig. Moreover, the norms of promotion /transfer/
posting of common cadre officers of both "Accounts” and
“Audit" stream in NE Région is same.

That in reply to statement in para - 11 it is stated that as per
set norms adopted by the CCA, all constituents of common
cadre officers { SOs/AAQs/AQs/ Sr. AOs) are to serve the hard
;;osfing place of Kohima or Imphal once for a tenure of 18
months and be transferred after compleﬁbn of the tenure. The
applicant submitted d list of officers posted to Kohima office on
18 months tenure to depict the norms followed by the CCA and
then another list to show the officers of common cadre who has
never served the hprd posting places. The respondent's

contention that the respondents are not bound to transfer



Para 0.

“Nagaland based officers “ from Nagaland after a period of
18/24 mon’rﬁs is not comect and viable. A list of so called
“Nagaland based officer” who were posted to Kohima / Imphal
office and transfered back to Guwahati / Shillong office after
completion of fixed tenure of 18 months is annexed ( Annexure -;I)
'\J[}) . It is evident from the list that the tenure of 18 months
applicable to all officers of the common cadre imespective of
base offices and the concept of “Nagaiand based ofﬁc'ers"' is
vague, unrealistic and bias. |

That in reply to statement in para — 12 it is stated that the
respondent contended that the decision of the Hon’ble C.AT.
Guwahati in the case of Shri Tridip Ranjan Dey, in OA No. 86 of
1996, who is a merﬁber of the Accounts Stream has no bearing
in this case. In this context, the applicant humbly submit that
"Accounts” and “Audit” are the two streams under the
administrative control of IA & AD heoded by the Hon'ble
C & AG of India. Moreover, the norms of promotion /transfer/
posting of common cadre officers of both “Accounts"” and
“Audit” stream in NE Region is scmé.

Further more, 'rhe.__appiicom‘ also like to cite the decision
of the Hon'ble CAT Guwchﬁ at para 3 of the aoforesaid OA
which read as below:-

“ The contention of base office raised by the
respondent in respect of posting and fronsfef of AAOs is
un‘founded. No other frcmsfer policy has been shown by the
respondent apart from the above. Further, the appointment

letter of the opplicant also does not show that AAQs are



| compuisorily liable to be transferred to their base office, on the
other hand, they have all North Eastern Region transfer liability."

“It is a result of misconception of the aforesaid “Base office”
transfer policy which is hof applicable to the fransfer and posting
of AAOs" ( Para 4 of OA 86 of 1996).

Since the case of Shri Tridip Ranjan Dey, AAO of Accounts
stream and of Shri §.C. Paul, AAO( applicant) of Audit stream are
alien, the above decision of the Hon'ble CAT, Guwahati has very
much relevonc;e to the case of the applicant and thus has
statutory binding on the respondents of the audit stream also.

Further, the applicant begs to cite an example of class- 1
officers ( 1A & AS cadre) serving in 1A &.AD. in respect of the
Class-1 officers, their initial appointment as Asstt. Accountant
General to any offices are done by the C &AG of Ihdic who
bears the All India transfer liabilities and serves Audit or Accounts
offices on a tenure basis. The C & AG's office maintains a
Common gradation lisf for the purpose of promotion to higher
post / grade. Full administrative Control over transfer / posting /
depQ'rcﬁon / ACRs etc. in respect of class -1 officers lies with the
C & AG's office at Delhi. It is evidently, the C& AG’s office at
Delhi is regarded as their base office because of the full
administrative control lies with C &AG of India and Kolkata/
Delhi /Mumbai / Shillong / Kohima etc. offices be regarded as .
their field offices. Similarly, in N.E. Region Shillong is the ﬁcﬁonolly
the base office of SO, AAQ, etc.
~That in reply to statement in para - 13 the applicant beés to -
state that the acute domestic problem cropped up due to

impugned transfer order was put forth before the respondent for
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consideration. But the same has not given any cognizance by
not admitting or denying by the respondent. This shows bias of
the respondents. |

That in reply to statement in para - 14 the applicant humbly
states that the respondent had no set transfer policy in respect
of transfer posting of common cadre officers since 1971 while
independent combined Audit and Accounts office created in

N.E. Region and also after the bifurcation of Audit and Accounts

( A & E ) office in March 1984 except an agreement dt. 10.4.74

made between staff Association and CCA at Shillong. The
respondent should be put to stict proof by submitting any set
transfer posting policy approved by the appropriate higher
authority of the Department. |

That in reply to statement in para - 15  the applicant begs to
state that the concept of “Base ofﬁée(s) is unfounded (Ref-
Para 1@ above ). The applicant also begs to state that the
respondent has picked and choose the applicant leaving his
junior /Seniors common cadre officers who have never served in
Kohima or Imphal office .os required under norms set by the
CCA, Shillong.

That in reply to statement in para - 16 the applicant begs to
state that as per e‘xiéﬁng norms each and every officers of
common cadre are liable to be transfered to any Audit offices
located in N.E. Region. Further, transfer/posting to tw§ stations
viz. Kohima and Imphal will be made on 18 months tenure on
rotational basis from the offices of common cadre. In the
instant case, the respondent has picked and choose the

applicant leaving other seniors / Juniors common cadre officers

2
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16

untouched who hdve never been served in Kohima or Imphal
office. Thus, the respondent has violated the existing nomrms. This is
arbitrary.

The applicant begs to state that scope of interference is
limi'rec.i in as much as the courts should not interfere in judgment
exercised by the Administrative authorities unless the impugned
transfer order has been passed in violation of the statutory rule /
instruction or having béen passed by an authority which was not
competent to pass such an order or it has beeﬁ passed by an
authority which was not competent to pass such an order or it
has been passed an order or it has been passed on extraneolus
or collo}ercl grounds or suffer from the vice of maladies on the
pérf of the authority who has passed or approved the order. It is
the well settled law that the tfransfer of a public servant made on
administrative ground or in public interest should not be
interfered with unless there are strong and pressing grounds
rendering the transfer order illegal on the ground of statutory
rules or on the grounds of malafides. |

In the present case, the faimess of administrative justice

was not observed and as stated above the respondent’s own

set of rules were violo’red.
That in reply to statement para - 17 it is stated that the
respondents have passed the transfer o;der arbitrarily without
following norms laid down by them.

That in reply to statement in para - 18 the applicant begs to

state that as per existing norms each and every officers of

common cadre are liable to be transferred to any Audit offices

located in N.E. Region. Further, transfer/posting to two stations
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viz. Kohima and Imphal will be made on 18 months tenure on
rotational basis from the offices of common cadre. In  the
instant case, the lrespondent has picked and choose the
applicant Ieovihg other seniors / Juniors common cadre officers
untouched who have never been served in Kohima or Imphal
office.

In the present éose, the fairness of administrative jusﬁce
was not observed and as stated above the respondent’s own
set of rules were violated.

That in reply to statement in para - 19 it is stated that the

contention of the respondent that the applicant has filed the

application only to delay his transfer withbuf any bonoﬁde»
reasons is not comrect on the following grounds :-
The impugned order was issued by the respondent

{i) in vioioﬁdn of fhe principle of natural justice.

(i) The respondent has acted arbitrarily without considering
the services rendered by the applicant for longest period
in hard station at Kohima.

(iii) The respondent has violated their own prevailing system
and neglecfed the existing rules and guidelines of
rotational transfer of common cadre officers which was
formulated by the respondents themselves.

(iv) The transfer would affect the education of school/
college going children and advertently effect the heatth
and life of applicant's widowed 85 years old mother.

Thus, the impugned transfer order was unreasonable and

without application of mind.
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That in reply to the statement made in para 20, 21 and 22
it is stated that the order of transfer is not in public interest
and deserves to be set aside.

The applicant further begs to state it is understood
that in reply to O.A. No. 115 of 2006 between Shri Sirqj
Uddin Ahmed & Others and the Union of India and Others
the Accounts office has stated that once a person is
promoted to the Post of $.0. and become Part of common
cadre of Gr.B officers in the A & E office of N.E. Region, the
office to which he belongs prior to such promofion is not
relevant. { Anmexure-\Jty)

That under the facts and circumstances mentioned
above, the agpplicant most humbly and fervently prays
that your Lordship may be pleased to look inﬁ) the matter
sympathetically and be also pleased to set aside and
quash the impugned transfer order and for this act of
onr kindness, thus humble applicant shall remain grateful

and be highly obliged.
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VERIFICATION
| Shri Subhash Chandra Paul, son of late Sudhir Chandra
Paul, aged about 56 yaars, verify that this statements in para 1 fo 22
are true o my knowledge.
\DMWWN Chv PaM] ,
Signature
Date: 26-05-2004
Place: Guwakals

TN
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Pk OFFICE OF THE Ol 1541 ACCOURTAMTY Shonai : _
. . (AUDIT),AE;:_-;AM., sEGHATAY R Bpe, ‘

oy . ,

& d “ L SHILLOMG =793 001
: ,:#‘ “" o '.‘\ ! i N ) ’ .
. o i(ﬁ.\fo. ._a ut-I/Audit/11j. Dated :—8"'"["(31

, The following Leniorp A dtors are promoted to of.icl. .o
. 23 Section Off*cer(Audit), UNtil 1 prther orders iw the scale ot pay
‘ of “S.'”J’FO-*60‘-J(JOO-EI-J—75*2900/-—&).In. wiith ofiect Irom the daté(s'). of
their taking-over charge in *he OZfice(s) shown alainst their nomes:.-

TR m i \ e caaee . e cm—

S1.Ho, " Mame | Office in which Ofiiice w  ic .
Working at present posted o (0
t)(/dh] 4

1. Subhzsh Chandra Paul 0/0 the Prodce. (Audit) o/o 4 L. hu

Naguland,ﬁohjma : Wo-ale nilﬁ:
2, Mridul Kanti Hore ~clo~ i -
2. Diptendu Chakraborty ~do~- EORE
4

. Bhaben Ch, Kalitg 0/0 the iryhaa. (Au), 0/0 the Proh LT, A
Assam ete, ,Cuwehaty Assam ebr, Uuw o at
5. Joy Prakash Kumar ~do- w1
‘ They are liable o be_transferrgd to the Office: . 4w

Pr.h.G.(Audit),hssam,Meghalaya ete., Shillony:; sccountont Gen - Torudgit)
hanipar, Imphal; Tripura,ﬂgartcl;; Nagaland,lKohima sndg 2150 o Boan
/2onal Gffices of these offices alrcady in existence or to Lo loriad in
future and anywhere wWithin the 5taies of hSunw,Neghal&yG,Nuﬁu]?ﬂd;
Manipur, Tripura,_Arunachal Pradesh ani Mizgram,

_ - On their promotion asg S0(Audit),they ore placed aa poo-
- bation for a period of

TWO years with effoct frem the date(s) of

LU
toking over charge in the respective offices, They are also reod e
W LAeccise option, if any, within onc month in turms of FR=22-4¢2)( o,

a /-
LN : DY ,ACCOUNTENT GHNERAL(ADNN).
", Memo Né%Estt:I/Audit/10-43/90~91/1850.

dated ;- _
E Lopy farwarded to the Conpirollor & Maditor Uanoralbr In

Post Bay Ho-?,Indraprastha Head Post\orricc,ﬁuw Dolhi-110ﬂ02.
{ ’ { P
] I - 'I- - "\ . H b
\_ T o \ A T ‘,'["' -
_ . _ Lo DY.&CCOUNTLNT,GHNMRAL(ﬁDMNO
= Memo No.Est‘t.I/Audit/-'10-/43/90—9'1/‘1851-67
2-Copy forvarded to:- ‘
S, ihe Pr.Director of Audit, N.FF.Railway Mali aon,Cuwahati.1,
A Lt . . Sy . Ty ? . ‘v, ! o .
y 2 <he 4.G. (Audxt),Nagolmm,‘.‘\onl;m. The date of toking sep churge
? as 3.0.(Audit), by S/she Subhash Chendra Paul, Meidul Hait i,
v ‘Hore and Diptendu Chakraborty may please be intinated to thi.s
: office telegraphically.

ENCL: ~THRER

a. The DY.A.G.(I_C), 0/0 the Priaceounion i
. © hgsam cte., Bhangagarh, Suvnhnti=%, The dnte of Jolnire o
Shri Bhabe Ch, Folits Avg Shei Joy Deskasi Kumar wm:
pPlease be intimateq to this orfice,
ENCL: 40

datud‘:~

General (7fudit),

b, 7 ‘The Secretary Lo the Pr.oa. i (Auait ., \
. “be fndit Officer(Clajmu).
Con a,n/2




- =

. 90,

LY
{ -
P

€y

menggere.

e AL T

-~ 8

. >

L . . .
.Memo No. Estt.I/Audit/1-3/93~?h/2613 Dated :-

.- Office, New Delhi - 110 002,

f};:#ﬁﬁ;zbdtﬂjlgii. ‘ -<§§5\ "!!%“‘~ {1;;%-

OFFICE OF ItE ACCOUN TALT CLEERAL (AUDIT), -
AS9AM, MIGISLAYL ETC, SHELLUMG .

Ll R LR T WA

-

Office Crder No. istt,I/143 : Dated 1= 20.07.04

S The followin: Section UlficersiAudit} are promo-
ted to officiate as Lssistant Audit Officers until further

corders in the scale oI pay of“ﬁT?@bO~605§3UU—£Bn75-3200f-

run, with ¢ffect from the dateis) of their taking over
caarge iy the respective Oifices shown against their names:
5/Shri -« Offico/Flace of Fosting

T T T e e e e e e . o —

-
»

USuﬁhas,Chandra Caul O/ thé.ﬁﬂC(Audit},Nagaland,
- LT Kohima. L '

-2, Mrinal -Kanti Horc - =do-

3. Diptendu Chakralorty ~do~

4. Bnaben Chandra Kolita O/0 the A.G(Audit),Assamch‘
' Guwabati, .

5. Joy Prakash Kunor © ~do-~

‘They are liable to Le transforred Lo the Offices
of the Accountant General{Audit), Assan, Meghslaya, Mizoran
and Arunachal Pradesh, Shillong, Trisura, sgartola; Maniour,
Imphal and Nagaland, Xohima and tlso to the Zranch/Zonel
Ofiices already in cexistence or to be formed in future any
anywhere within the States ol ~ssanm, Meghalaya, Mizoras,
arunachal Pradesh, lianipur, Nagaland, and Tripura;,

‘On their promotion, they sre requested to
exercise option, if any, within one month in terms of
drovisions under F.R. 22 1 ajiis, \ .
8-Autnority,:4 A.G(hudit''s Orders dated 15,07,94 at“P/53N‘
- : of File Ho . DAGA ) /Con~C/ri0/1-4, : g
=M
Deputy i denuntant General (Admn). B

- Copy forwarded to the Conptroller aud_Auditor  ~
General of India, Post bog Ko - 7, Indreprastha iiead fost

Deputy Accountant General (Adnn?, .
. }J"\
. ’;;Nww)\l'

Memo Ho. Estt,X/Audit/1-3/93-94/2514-2632 Detcd e
Cony forwarded for inforsation and hecessary action to :

1. The Principal Dircctor of Lartit, H.F.Rnilway,ﬁaligaon,
Guwahati - 11,

2. P.A.0, (Local). ‘ :
3. To the fccountant deneralisudit,, Nagaland with the
‘Tequest to hand over personal copy of the order to
S/Shri (i) Subhash Chandra Paul., Suction Officer

{4i)iMrinal Kanti dore, Section Officer

(iii)Diptendu Citakraborty, Scction Officer.
The date of their king ovir charge as Asstt.iudit
Officer on promction @iy Rindly be Intimoted to
this Office,

Contd ,., 2/~
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Commeon cadre officers posted at Nagaland QQQ}VEC“M v 3)
S5 SIS
o /l Ranjit Paul. AAO

i 2. Kiran Sashi Bas. AAQ

3. Dhiren Ch. Paul. AAO
4. Alok Achaijee. AAO

5. Swapan Déy. AAO

TORIERERL L -

6. Bijoy Bhusan Dey. AAO
7. Diptendu C Iidk:‘alv(")rl)f. AAQ

8. Atul Ch. Duuta. AAO_

. 9. Sumit Kr. Paul. AAO

| 10. Mridul Kanti Hore. AAO
NKM. Kabur |
1 0. Seal - S0,

Yoy R fequ ARO.




¢,

AAOs/Sos/Aos/Sr.Aos transferred out from Nagaland

(Refer paraﬁ)—.
S/Sri

1. Sadhan Sarkar
2. B.Doley

3. B. Basumatary
4. P.C.Das

5. Subhash Ch.Chakraborty
6.Gopen Ch.Sarkar
7. D.Mitra

8. A.K.Saha

9. T.K. Haldar

10. Ranjit Kr.Paul
11. K.S.Das

12. D.C.Paul

13. A.Acharjee
14. S.K.Dey

15. B.B.Deb

16. M.K.Hore

Sr.AO
Sr.AO
Sr.AO
Sr.AO
AO
AO
AO
AO
Sr.AO
AAQO
AAO
AAO
AAO
AAO
AAO
AAOQO

ANNEXURE-D
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Statement showing the common cadre officer's transfer and posting in hard places and {
their repartriation.
SI.No. | Name of the Officers Vice | Name of the Officers Order No & Date 1
transferred repartriated -
S/Shri S/Shi '
| U.Rahaman Swaparn Kr. Dey Esstt-1/Audit/47
SO/Au/Assam AAO/Auw/Nagaland dated 23/ /2000
2 Saradindu Paul Ranjit Kr:Paul - Do i
SO/Au/Assam __ | AAO/Au/Nagaland L
3 Jayanta Ghosh Ranaaadhir Singha Esst-1/Audit/39 :
SO/Au/Assam AAO/Au/Nagaland dated 26/06/2001 4
4 T.Gopal Singh Kiranshasi Das Do 1'
SO/Au/Meghalava AAO/AuMNagaland !
-5 Jayanta Baran Roy Manidra Chakraborty | Esstt-1/Audiv 128 5
| SO/AvAganala AAO/AWShillong | dated 5/11/2001 !
6 Saradindu Paul Bmo; Kr Das Lsstt- I/AUdi/206 :
AAQ/AuMNagaland SO/AW/Assam dated 4.3.2002 5
7 A Bijoy Singh ' Shyamal Kn.Kar Esstt-1/Audil/60 ;
SO/Au/Manipur AAQ/Au/Assam dated 26.6.2002 B
8 Kamalakhya Das Alok Acharjee do !
SO/Au/Meghalaya AAO/Au/Nagaland o ‘
9 Om Prakash Upadhyay Babul Ch. Das Esstt-1/Audit/39 !
SO/Au/Manipur SO/AU/Assam dated 26.5.2003 |
10 Sudipta Das Gupta lishu Bhattacharjee do ‘
SO/Au/Nagaland SO/AU/Assam 5
I Samiran Chakraborty Subhash Kumar Esstt-1/Audivg0 .
SO/Au/Nagaland SO/Au/Assam “dated 13.8.2003 4
12 P.C.Barmah Sreekant Lal Do ]
AAOQ/Au/Nagaland SO/Au/Assam |
13 B.K.Chanda Nani Gopal Paul Do i
' AAQ/Au/Nagaland SO/Au/Assam
t4 Biswadeep Chakraborty fayanta Ghosh Esstt-VAudit/162 Wd
SO/Au/Assam SO/AuMNagaland dated 31.12.2002 C
I
15 Swapan Bose ‘U.Ruha’l;{"‘m | Esstt-1/Audivdl
SO/Au/Assam AAQ/Au/Assam dated 9.5.2002 |
16 Subrata Mazumdar . Jayanta Ghosh Esstt-1/Audit/ 190
SOQ/AW/Assam SO/Au/MNagaland dated 22.01.2003
17 I..Birendra Singh Sarit Kr Choudhury Esstt-1/Audiv4?
SO/Au/Manipur SO/Au/Manipur dated 23.01.2000
18 Phasidhar Haloi Binoy Kr Das Esstt-1/Audit/1 72
SO/Au/Assam SO/Au/Nagaland dated 8.01.2004
i9 Nirmal Deori Manasij Chakma Do
SO/AU/Assam SOQ/Au/Nagaland ]
20 Dilip Kr. Dhar Swapan Kr. Bose Do |
SO/Au/Assam SO/Au/Nagaland
21 T.Rozi Kr. Singh Rupen Kr. Kakoti Do
SO/Au/Manipur SO/Au/Manipur

R Y ap—
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22 Pranjit Saikia Kamalakhya Das Do
SO/Au/Assam SO/Au/Nagaland o Rt

23 Suresh Babu Nani Gopal Paul Esst-t/Audiv/115
SO/Au/Nagaland SO/AufNagaland dated29.]11.2005

24 H. Ajeto Wasta Subhash Kumar " Do

_ SO/Au/Nagaland SO/Au/Nagaland

25 B. Aeir ‘ Nirmal Deori Do
SO/Au/Nagaland SO/Au/Nagaland o

26 K. Angami Pranjit Saikia Do
SO/Au/MNagaland SO/Au/Nagaland

27 Samaresh Rn. Das Kutub Uddin Esstt-1/Audit/38
AQ/Au/Assam Borbhuyan dated 6.5.2002

AO/Au/Assam
28 Dhiman Mitra

AO/Au/Assam

Subhash Chakraborty
AO/Au/Nagaland

Do

§ g e e ey
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D g CIVILAUDIT ASSOCIATION, AAO'S /SO (CIVIL) N
Y Q’I (Recognised us per C.CN (BSA) Rudes, $99.8) \Q

FICE OF THE ACCOUNTANT GENERATL (AUDBIT), ASSAM
BELTOLA, GUWATIATIE - 781 029,

No. CAA/GR/3 Dated;-13-09-2005

To
The I’rinciﬁu! Accountant General (Audit) Assam
Maidamgaon, Beltola, Guwahati -29
Sub : Transfer and posting of AAQs/SOs belonging to the Glo. the
| _ Pr. Accountant General (Audit) Assam, Guwahati.
| Sir,

)

I am directed to bring to your kind notice the matter relating. to-transfer and
! posting policy being pursued by the Principal Accountant General: (Audlt) Meghalaya, etc.
Shillong being the cadre Controtling Authonty of the common: cadré of:Section Ollicers,
Asstt. Audit Officers, Audit Officers and Senior Audlt Officer of dnf’ferent offices of the
Accountant General in the N.E Region. As you are aware, Guwahati based AAOs/SOs were
subjected to this age old problem of transfer to deficit offices like Nagaland, Manipur since a

long time. Up to a certain period of time posting in those deficit offices used to be done from
\ the newly SOGE passed personnel.

I N . ‘ .. -
N A time came, when newly passed candidates were not suflicient to man the

entire vacancies arising il those offices and the existing SOs/AAOs, borne in this office
) i I . %
were required t\o be forcefully transferred to man those offices as the liability of transter

multiplied due to unilateral transfer of /AAQs/SOs of those deficit offices, to Guwahati

.h
. office, on their own request.

Almost the entire additional burden of manning the vacancies arising out of
such unilateral transfer from those deficit offices as well as maintaining the cyclic chain of
- repatriation of previous transfers, on completion of their tenure of 18 months, required to be

borne by cadre from Guwahati office.

\ It may not be out of context to mention that those deficit-offices would have

been self-sufficient in with regard to the requirement of Section Officer and Asstt.Audit

Oﬁiccr to run their respective offices independendently with their own cadre but for the
admlmslratwe decisions to transfer SOs /AAOs of those deficit offices, unilaterally and

) - pcrmancntly mainly to Guwahati office and the full brunt of the consequences of such
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;mg CIVIL AUDY ¥ ASSOCIAT TON, AAOQ’S / SO’S (CIVIL) c/
. # (Recognised ax per C.C.8 (RSA) Rules, 1993) | N -
OFFICE OF THE ACCOUNTANT GENERAL (AUDIT), ASSAM “ ‘_

BELTOLA, GUWAIIATI - 781 029.
decisions had to be suffered by the borne cadre of Guwahati office. The resultant vacuum

created in the deficit offices were filled in by the borne cadre of Guwahati office and the

cyclic chain of transfer and repatriation assumed greater proportion.

The problem was compounded to such an extent that the repatnation from
deficit offices ,mainly from Nagatand office of the borne cadre of Guwahati office, delayed

by many months from the mandatory period of 18 months adding to the sufferings of the

transferees. |

Apart from the financial burden of maintaining Lwo establishments, these
ransler involved, dislocation of families, failure to look afler ailing and infym parents,

failure in the parental responsibility of looking after and upbringing of children and host of

other problems. ;

The Headquarter office has decided to separate Lhe existing common cadie
for group- B post of the department located in N.E Region. In response to the circular issued:
to that effect, options were excercise by the stafl of this office in November 2003 and again-in:

July 2004..Although a very long period has since been elapsed this Association is yet to

know the status of cadre separation.

. In the circumstances stated above 1 have no other alternative but to request

you kindly to take up the matter with appropriate authority on the following two issues which

are paramount in the minds of our members.

L Immediate repatriation of AAOs/SOs of Guwahati office who have already.

completed their mandatory tenure of 18.months from Nagaland and Manipur office to their
base office at Guwahati. .

2. To ensure that no transfer of any stafl borne in this office is takes place in
order to repatnate those who completed their tenure of 18 months.on transfer out side their

base office at Guwahati.
Yours faithfully, .

.-‘:H.-Cf —_—

General Secretary
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FORM QOF OF ULON : ’

In the cevent of separation ol existing common eadie for Group ‘3’
(SEAOIAOIAADISO)Y of the civil Audit oflices

posts ol
of the Indian Audit & Accounts
Department located in the North nst, § Hh‘li/.‘jﬁﬂ./r\«}’fi.' SllbhO\Sh C’h‘(l?’ldﬂ_&

Pal’d‘ ....... P . working in the Otlice of the, P’Hh(iPQJACCOU atant General
@ud@,ﬂssqm,(’“”"f\f}‘AS&H/\MMO%M (designution). -luu,nving flly that the
oplion 50 exercised shatl be final and no further change in the option shall be allowed in

any case. do hereby opt to be Linaliy sllocated o the fullowing office(s) in order of
preference:-

2. Officy/olthe oo /o O
/ , N |
................................. el fcdnd soon, :

Datc 25'042006 Ty
Station: C'Nlﬂ(\\’\ﬂi& . ‘ Designation AssH Audik Offean,

Ofo the .PT'. . ﬂ(’n \/‘A UC‘MC); ﬂS SW.G“M

...........................

— samwwn

\EME2ANTe ]
. 2 - .
3 R L L R I R Lt e e e PP DRI . .
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OFFICE OF THE PRINCIPAL ACCOUNTANT GENERAL (AUDIT), ASSAM, -
___MAIDAMGAON, BELTOLA, GUWAHATI-29.

" Cireular No. Estt.l/Audit/1-51/2005-06/ 2. * - o bated: 20406 -

_"]‘.; PR

N CCIRCULAR

b Subjecl.‘ . Separation of Common Cadre of G.roup ‘B’ officers in the Civil Audit
S Offices in Nortl East Region,

1

o In partial modification of (h; T No. Y1-51/2005-
ad 060394 duted-31-03-2006 and in view of Headquarter’s clarification and Revised “Option

Y5 Form” forwardcd.by the Principal Accountant General (Audit) Meghalaya, clc.
g under . letter NotEslt-l/Audil/12~3]/2005-06/504,

- ' exercising options on the subject cited: above in the

7
'

s Office Circular No. Estt.l/Audit/1-51/2005-

revised “Option Forni® is extended -

“" FORM" to Esti-

The- previous o

, C ption. exérciséd in co:ﬁpliancc of this offj
c Estt-1/Audiv/1-51/2005-06/39
4 - N \ ) '

Ice Circular Nol e
4 dated 31-03-2006 may be treated as can

In this connection, the followin
for information and hecessary aclion, |

g documents on {he subject are enclosed _

';'ll"' 1\ " C&AG's letter No, I91-NGE(APP)/I 7-2004 dated 13.04.2006.
‘ 2> Revised “FORM OF OPTION ‘

This issucs with the approvai of Principal Accountant General,

L . M--af\ bt
B L . o Deputy Accountaht Gcnl?:ra[‘(A&W)

717! Memo No, Estt.UAudit/1-51/2005.06/ 2 5. RAL Dated: 55.4.0¢,
: Copy forwardeq for informatiop and necessary action to :- :

N "l:hcy are requcstc_d to bring the contents of ‘lhc
B Fhe D.A.Q. (A&W) circular o the Notice of af| Group ‘B Officers
: N : cployed in fielg duty with the instruction (o collec( .
2. The D.A.G, q/C &.C.A) the “Option Foppy™ petsonally and submit {he same
’ . Within the slipulated date 1o Esti.l Seetion,
3. The Secretary to (e Pr Accountant General (Audit), Assam
4, All Branch Officers R
‘» All Group *13° Officers.(S.0s 1o St.A Oy except Com. Officer)
0. All Section . :
T All Notice Board
S ' e, Audit Officér (Admn.)
oL A
. ...‘“"’ /
- .l : ; l..! ‘, .‘,I_“
SR T T X
o
T '

, Shillong - .
d.19-04-2006, the last: date for .. .-.

celled. -+ F. '
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T \"/fho Auoountant .Cmoml {A&E),
Assnm,
Guwabati - 781 029.

Subject: ©  Scpamtion of Group ‘13" c.L(‘u: inARE nfﬁm.s of N.E. Region.
d . ipF |

1 L SNy o
T I amito refer o your D, 0 letter No. AG/er/Gmup ‘B /?005102 damd,;‘:v:
SRR R 07 Oa ZOGb vo the suchu mcmnoncd nbovc nud 1o furnisl bOl\’)W the clam:muon uuught

L iorﬂu:tetn - ‘ e
R "- B UJ g *"Tbc m.tual shncuoncd Mrongﬂ» af Group D‘ of[tcz,rs fo: lho ncwly chntud i
SR S offices of Mizorarn and Atunschal Prsdesh i is being inmated by BRS wmg
Lo of this office repirately.” No udditional postis being eresred for the present..
A, - St.ALO, AO!AAD mnd 5.0, will be ueated fons sepiate cadres and ratio of

o B0:20 in or/\O/AO :md AAQISO will he rnnintmmd whxha acmmung :
7 these cadics, . S '

A copy of revised optu:m fonn is euc.lcmcd

An ollicer who has given preferepce for mnce than p
‘ . ullocation will be comsidered fof.perma
' " 0 Tand gplion exerciged by biny 1 he ¢ '
Sl mentoped at- 81 Mot of the opticn forin he will bé considerad’ for
. permanent allotation 10 the office mentioned ot S1. No. 2 and so omdi-Af
- bowever be cannot be accornnodated o any of the nbmve oﬂicq:ma por his
- ;5. .7+ seniority he will be posted on deputation o the deficit office(s) t!ll he i&
o ST fioally alloented wo sty of \he officesnenuoned in the optiom; "oz it ‘
V) 1 It has glready been made clear jo the policy for sepatation of ca(ers tbal
: final allocation of Group ‘B’ officcs beloogiog 10 comiuon cedrs aball be

L K | ! made siictly ou The Lasls of theix seoicaity-avi-aption excmxﬂ—l_)y—ml":

x}!\mﬂcc for pcmmnem L
vent allocation as per bis seniority 1"
onnot be accamynodaied o the- ulfice

inespective of their base il

- Yours fuithfully, »

o " v

(I .-'\uthla vinm)
- Assit Comiptroller &

: o . : Auduur Grucru! (N) D
, N 0
) \’“Ji N
No l9l-NGE(App M17-2004 SR :

“W}me.i 13 oa-zons ‘.-f

- Copy alongwith a cOp/ of the AG(A&B)quu Guwnb G D o. lcucr dumd ,
07-04~2006 is Iorweudcd to thn P]\G(Au(hf) Meghalaya etc., am”ong lor mi'oxmnnou o ..

‘ o _ o Asstt. Compuoller &
' : ’ Auditor Genern) (N)
-' . I““ﬁft. :
@ N
. PO T
v '
, Y '; .
A f
. : i o Q:'I.L TE R T T ST s
o _-'yw' i‘ﬂl‘i ‘W A't?“ B
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OFFICE OF TH:E PRINCIPAL ACCOUNTANT GINERAL (AUDIT), ASSAM
. ' MAIDAMGAON BELTOGLA, GUWAH.;TI 29. )

Circular No. Estt.I/Auditll smoos 06/394 ' Dated 31.03. zeus
. 9 Vo
3 CIRCULAR

Sﬁbjeét . 'S'e;p'am-tionv of Common Cadre of Grauiv; ‘B’ officers in the Civil Audit
: Oﬂ‘ices in Norrh East Regian. .

N Conscqumt upon Hcadquartcr s Ofﬁcc decisioa to scparatc the common

L cadre 6f Group ‘B officérs in the Civil Audit offices in Noiti: East Region, the Principal
" Aécountant General (Audit), Meghalaya etc., Shillong being the Cadre Controlling . *
: Authority has invited fresh option in the prcscnbed “Form of Opno'i” from all the Group -

. /

‘B’ oﬂicers of n‘ns office (except Commerual Oﬁice*s) ‘

In view of above all the mcumbcn.s in Grovp ‘B’ iiosté (from Section

Officer to Sr. Audit Officer except Cor :—ial thccm) of this office bom on common

cadre arc horcby requested to exercise L‘;;': . wnier and submit to Estt-1, Section on or
before 17.04:2006 positively for onve: ¢/ .. 1 L. -+ to Cadre Controlling Authority ‘

In this ¢onnectior., the Sl ng ‘dzcuments on the subject aré- enclosed
for informatun and necessary guidance of L& cceern officers: -

Enclo:

). - Letter No. Estt.l/Audit/12-31/2005-.6/05-08 dated 27.03.2006 afPr Accaamam-

General (Audit), Meghaiaya, etc., Shillong.

2 < C&AG's letter No. 144- NGE(APP)/I 7-2004 dated . 03 2006.

3. - FORM OF OPTION. . "

4. Policy for Separation of Common Cadre of Group B’ oﬂiaers in the ARE and
. Civil Audit Officers in N.E. Region. :

. Copy of Sanctzon Strength of Gr.’B’ Oﬁzcers of different Audtt Offices in N. E

Region.
Authority: © Pr. Accountant Ger.eral’s orders dated $1.03-2006 ‘.
o Sd
. Dy Accounlant General (A&W)
Memo No. Estt. UAudit/1-51/2005-06/4161-67 = Dated 31 03 2006

Cupy forwarded for information and necessary action t¢ .- - . ¢

They are requested to. bring the contents of the
ciret' © to the Notice of all ‘Group ‘B’ Officers
eruyed ‘o he’d duty with the instruction to" ~collect

N - The D A G (A&W)

..a‘

'me D. AG wc & C. A the “Op n %o v perscaally and submit the same
) stk the 84 Jmated date to Estt.] Section. :
3. The Sccrehny to the Pr. s\ccow. L.u teneral (Audit), Asgam S
4. Ali "ranch Officers i !
5. All Group ‘B’ O‘ﬁccm (S Os to 5r. .5 cxeept Com. Officer) '
. 6. - All Section o t
7. . All Notice Board R - , ' N\)\"

G S Sr. Audit Ofﬂ&:(ﬁmmﬂ.)

LN :
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OFFICE OF THE PR.ACCOUNTANT GENERAL (AUDIT) MEGHALAYA,
ARUNACHAL PRADESH AND MIZORAM, SHILLONG-793 001.

No: Estt. I/AudiUIZ-B 1/2005-06/05-08  Dated: 27-{)3-2()06
To
1. ’lhe Pr. Accountant Geneml (Audxt),

Assam, Maidamgaon,
Beltola, Guwmmu-29

;;The'Accoﬁntzmt General (Audlt),
_'Iripura Agartalu. '

, ‘.’;The Accountant Gencral (Audlt),
Nagalnnd Kohima. :’- '

4, .f “The Accountant Generaj (Audlt),
Manipur Imphal S

- 'Subject

‘:SeparAntrion of Commeon cadre of Group ‘B’ Officers.

B

\.]";‘ rRTETL e

S - ..:,‘As .dlrcctcd, ‘a_copy’ ot Hcddquartcrs lctlcr No.144- NGE(App)/17-2004
r‘ . }dz}tcd 24?'Mamh 2006 rcgardmg scparanon of common cadic of Group ‘B’

w4 ilgw"d;'\ N .

*NE chlons with nll cm.lomrcs 1 foxwmdcd for your infonn

As du‘ectcd by He

Officers in

ation and necessary acuon

adquaﬂcrs office fresh options in the enclosed format from all the

Group ‘B’ Officcin of your office may please be obtained and forwarded to this Office on

or before the 20® April 2006.1“01 further necessary action,

H

Yours faithfully,
~.Enclo: As above,
o Sd/- -
Sr.Deputy Accountant General(Admn.)

N :/I'/.

./,

X

C RS
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-para 3 of the policy.

basis 1o the deficit offices ny per instructions contained i pata 4 of the

- Not 144-NGIEApp)Y17-2004 Pated: 24032006

.

1[\‘] . 'Y

The Pr.Accountant General (Audit),
Meghalaya, etc.,

Shitlong,
Sab:-  Separation of comumen cadre of Group ‘B’ Officers in the A& and

Civil Audit Offices in North Toaet Region,

Iam o fonv:ﬁ'tl herewith the policy {or sepacation of common cadio of

Group ‘I3* officers in the A&L aud Civil Audit offices in Nowi T Region .”.I(-)H[",\"\'iﬂ-l a

format of oplion form. 1t ig requested that fresh options may Le oblained from all (he

existing Group ‘B’ oflicers belonging 1o conunon cadse wder your cadie control {or
£

permanent transfer to the Civil Audit offices i) Nerth East Region mbiating them the

may be allocated (o the concerned offices on the
- — Rt
a3 per mstruction contained iy

—

cadre strength of each office and they

basis of their SCIUOLIY-CUM-Oplions cxerciced by them
——— N -

2, -~ The junior oflicers in cach caure who arg nof kkeiy 10 be accommodated

i the concerned offices as pet oplions cexcreised by them iy be posted on deputation

policy.

3. The action taken report shoufd be nopt 10 15 by 15-05:2006. We intend (o

have the scparated cadres in place as on 01-06-200¢,.
. Caveat in the appropriate couris of judicature nay be filed in consultation”

with your standing counsels.

Yours Githiulty,

Enclo: As above.
i
(Manish Kuar)
Araiztant Comntrallor and
. 3
- Auditor Gepern! ()
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/ J Policy for separation of common cadre of Group fB officers
in the A&E and Civil Audit Offices in N.I., Region.

I One time option for allecation {0 & patticnlar office may be called for from the
existing Group ‘B’ officers belonging to common gadre by ﬂn_c present caslee
controlling authorities ic. PAG (Audit) Meghalaya ctc., Shﬂlqng_ and A(}
(A&E). Assam, Guwahati. The opices shall be required io indicate their
preferdbee. ' :

. i Vacancics in combined cadre may be proportionately distributed among ali the

B concerned offices and the existing staff’ may be allocated to various officcs
) : against the rcquired strength  i.c. sanctioncd strength minus vacancics
proportionatety distributed in cach cadre.

S , Permanent posting of Group ‘1 officers of common cadre against the 'rcquh:cd
© strength of various Civil AudiVA&E offices shall be made by the respective

cadre controlling authoritics stricity on the basis of the seniority of the officers,
who have cxercised their option for allocation to such offices, irrespective of
their basc officc. T
—_—_—'—_"_——-‘.’_— -

V. If the number of optecs for a particular office is more than the required: strength
of that office, the excess persons in each cadre (SAO/AQ/AAO/SQO), wio can
not be accommodated in the office of their preference against the: required
strength of that office as per their scniority, shall be posted on deputation basis
to the office viz, deficit offices. If sufficient volunteers are nof available for

I such posting on deputaticn basis, the junior most persons in excess of required
R _ strength in_cach cadre shall be sent to deficit officc on deputation basis. No

—~ o e ~ willingness shall be neccssary for this purposc but deputation allowance shall be
" ¢ 7o f Y payable. However, they may be asked to give their preference for such posting

mentioning the nancs of deficit offices and as far as possible they may be
posted to such deficit offices on the basis of their scujority ardl preference given
by them for this purpose. These persons shall be posted to the office of their
- choice on the basis of their seniority on availability of subsequent vacancics
; o against the required strength in such offices. The surplus optees shall alse form
‘ o part of the cadre of their office for which option was cxercised by them.

'If the number of optees for a particular office is Iess than the sanctioned strength
of that office all the optees shall be allocated to that office. The remaining
vacancics shall be filled up by deputation of surplus opteces as per guidelines
laid down at IV above. The vacancics aiising due to repatriation of the
deputationists to the office of their choice will be filled up by the concerned

, . ) offices as per provisions centained in the Recruitiment Rules for the concerned
: PR ‘posts

~The promotions to Group ‘B’ posts after the separasion of cadre shall be made
' by the concemed offices from amongst the cligilde officers of their office.
4 g However, in surplus oflices no further prometion will be made il alt the
! C surplus optees posted to deficit offices on doputation basis are accommodated in
S these offices. X

VI Dircet recruitment will be done in the deficit offices only against the requusition
’ . alrcady placed/to be placed o staff Sclection Commigsion.
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Sanctioned Strength of SR A.Os/A.Os and AAOs/Sos in N.E.Region.
(other than Commercial Qfficers)

Name of the OfTice Sanctioned Strength Sanctioned Strength .
SR.AG/AO AAQs/Sos
Shillong : 20+8 37+13

Guwshsti 4249 T113+17
Agartala ' 12+4 o 30+8
Imphal 1343 15+4
Kohma 643 18+5

Total 93427 213+47
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%@Eﬂ trensformad from mm&&/mﬁnm@nmm Qe Mferss
_@Efﬁmaﬂﬁtg gforred beck Lo oziginal Stetiom, - ,-l,.!l(-( im.-;e

“there posgted gionth of Ve:

: 35550 @f oﬁgi@eﬂe) offige Srom. pate of Losue ofiae -
Noo &/ehgid vhers of transfor hezs. back, ,
. Omxo -pomdo ) mtamion. \
%@ 23 6,2000 ¥ehdma. Civehat 1. oo
¢ . . : L

3. | §03¢03 - a 3: . 20

Qo Fa&aﬁf &&mo 3000 ‘&gmél&a 50110 01.@ o ] ,\gmaa 20

8¢ sedipta Dos mﬁ&@; BeOo cewehatie do o a mm&l 194,

8. Swyapan Bosa, 800« do 965602 - o o )

7. Kamglakhys Das. 8D . #ndllong. 26 8,02 o it1o 204

8. Sebgbreta Vasumde , SO. Qvehatio 2201403 e s 1 ies

9, Jizhu PBhatbashagfjee. . do 26,58,03 © a iy 21

10  subhash Ramaz, 8.0. do 13.8.03 BLE do L gg

1i. & -] . g 28.

15: s ) . do 28.

13. do 8,1.04 o ol 28

14, éo Eel.04 o ol 23

13, an 6o &o 8o 23

7 s - do do 23

17 ' : do éao dao; a0 23
.18 mbm& mﬁreﬁhwz’ﬁ ® 4o do &o: %0 .

19, Pafng KXo Dage a éo do do a0 P

7 L
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N

So c&lled “Nagaland Based” officer posted outside Nagaland

S/ Shri

—

. Tapan Roy. AAO

J

Biplab Dhar*AAQ
3. Bikash Roy, AAO

4. Bimal Kr. Bhowmick. AAO
5. Tapan Haldhar, AAO

| 6. Sahadev Ghosh. AAO
7. Kutubdin Borbhuiyan. AAO
8. Dwijesh Ranjaﬁ Saha. AAO
9. Bipul Ch. Nath, AAO
10. Gopen Sarkar. AAQ
1. Subhash Ch. Chakraborty. AAO
12. Amalendu Chakraborty. AAO
13. Subrata Dey. AAO
14. Dharanidhar Kakoti, AAO

HDehasish-Chukanhorty-AAQ
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"IN I‘llL CLNmAL ADMINISTRATIVE rRu;UNAL L
- GAVHATLBENCH, (,UWAuAu e
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S R t‘ N fe. [ . . 1 I’Ai.“. "*_'1'_”"'1‘
) \\:' é’ Mt ‘O/\ Nn IISUIZU()G o ii‘ e
ot LYot .
S’J e e e Bl e Shu Sn‘wUddm Ahmul & othus A
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\ i " “.l“. e . . . o
- v i w'The Union of India & othiers - .
A LT N ISR ‘
| I Eae tife 0 -.....Rcsponclcnts
UKL I VR TSN SR IPTRPITI IS BN I YRR E .
" S st ‘-'3 1oy e el

lhc wrlllux slalcmcqis on bcimlf oflhc
1t

igpn nd O B eflin e, ,nbovcnnmcd Rcspondcnlq b
. AGE AL ST ANTH B \
e fn,!w: SRS

S R ”m B R PN v my up \"h A RETET ‘5i b .'4.‘\;‘13."“' (;,,}”{l ’
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CTHE: WRI l"iLN Al S'lAll'MLNIS ON Bl' l!ALl' 0[‘ ““' ABOVI N/\Ml‘ 9N
Rl'Sl ONDENTS, t. i o5

musl T bm,cu ULLY s:‘mwn‘rn .

lv; ) . , R e . ot L
. e gt L ' b .
J1 Ihul wllh rq-uuls o the 'il-llL‘!llLHl‘\ mmlu in pmumuphx Ut 8 i the instunt
llpp!l\'lllh!l\. the nswvering zcutmmlunm huve 1o comments to offe.
i/ oa ’I'!mt w‘im' regnnds (o the statetent

almmlu in pmug_,:uph -0.1 ol llu_ ins(anl e
application, the nn: ’wumb chpundcnt

: bt.;, to stale that on uppnmlmcm lo lhcfy-’"-‘
- Cudre

of o fAuditor up (o pmnmimn nl '\x Accountung;-
' undler (.hunp ‘C' Cudre which have

ditferent: Acuounlnnt General uflices

~these, nlhumls fnll

l)t.ui sepurated on different dotes in

of the North Last Region und finally -
en Ofo (e /\ G. (A&L) Assi am & Olo th

al lmduh Ml/mum w.e. 1,12, ?( JOS ¢on the

separation hus taken place betweg
FAGL (ALY Meghalayn, /\run'u.h
busis of seniurity - cuni-

wo,
Lot

oplion, llcnu uplu codre of
lprOlldLllt has no comments.

¢

NS /\ccuunlz__mls the .

2

From the past of Section Officers 1 llm post nf Assistang Accounty
Officers, . Accounty Officers,” Senjor Accounts Ortigers Gr. 1y

Cadre gy
/_;" combined for all Account; mls CGeners

.II offices in the NI, Repiv: oy which
4"/_" Agcuuniunl Geuneral (A&L) Assum, Guwahud g the Cuadie controiling
: A uuthu:il P
; A yi
* i

-'.-x hve ot

S ._ - 'the Seetion Oftjeer’ 8 Grade Exumin
LRI
A&L omu.s n N.E. Region wre’ consicde

alion passed u[‘ﬁcigﬂa of dilferent

ved for promotion to the post of
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" gection Officer, which s entry point of Group ‘B’ combincd cndrc. 'l'hc'
" promotion o the post of 50 ls mude with o (.undll\on that the puson
-concemned is linbi 1o he tunsferred to any of the A&t offices nf NLE, Rq,mn.
“I'he above condition is Tuid down in the promotion order l\‘»u\f I the wbove

condition is not ncceptable to any person he may not take the promolion Om.c

'y pcrson ‘{3 promotcd lo the post of SO and become part of common cudu, of

Group “B” ofﬁcus in the A&L olfices o[N L. Rq,mn the olﬁc; to which he

T

bclongcd _prior {c lo such_promolion is not rclcvunt Al the Group B’ officers .

——

" pelonging o conumon cadre have been piven cqual oppomunly 10 opt for
pcrmnncnt allocntion to any of the NI offices in NI Region fnr the purpose

~of separntion of commuon cadre so that these offices hnve llu.n own sepurnle
cadies of Group ‘B officers. As lhc permuanent ul{oumon {0 lhusu officery is
tohbo mndt. us per scmonly of the Group ‘B’ ofhccrs bclon;_.,nu: to conunon
(:ud;.ci und option cxcrcnscd by them for, t\us pu:posc the upplxcnnls huvc 1no
é "'t“ cluhu for thelr ntlocation:to Guwuhati ofﬁt.c in prc[cu_nu, lo lhur scmors who

0
:

o e bs..\onbcd to vther oflices of N. £ Region prior to their promohon s S 0.

. ' Sy .".f'.
,‘“.‘-! Ve <, i ) R . Vet
) . PR Y

\' & l“lu the ms\uul cuse ull the six applicants neeepted lhc pmmoh(m to the post

ffv* ofAsslslnnl Au.o\mls Officers, -

el A [T N Thc copics ol the promotion orders vf alt the
o b ! six officers are annexed  herewith and
G L oo o omarked as ANNEXURE-A & B, '
f ) ) o
! : ot i .‘ Do
, |"l.3-:“.,: ) e e . . [
LA ';
ROV AR -
R 'llml wuh ruburds (o the stalements mude in paragraph -6.2 ol 1. Instant

npphcahon "the answcrmg, Rcspoudcnls beg to state that since the Gr.'B’
cudrcs is o Lumbmcd cadre, the condition in e promotion order lq,mdlng

lmblllly to be transferred lo any ol the A.G. offices of NI Region was laid

L ‘  “down and al! (i:'ci‘ngwlilicx\|\ls have nccepted the promotion with this conditions,
‘_ / “ - ilt.m.c itis not an unknuwu phenomenon, |
/'-, : hy f*i e

s volen .
:i ' The bifureation of the Gr.'C' Cudre was donc on different dates In
i' ! - _ different oftices on the basls of senlorlty and options and finatly It was done
;' between Ofo the AGAA&E) Assam & Olo the AG(A&E) Meghalaya,
‘ :4} " Mizgram, Avimachal Pradesh cte.
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I lhc. prescnt process ulso if some one I ot nllo(.nul o, ll\c olmc ol his . SRR

pu,lcu.m\. e b 1o be humluzul lo llu. ih.”L“ ollices wy pu bly |)lL§LILHLL‘i\.. .

l L - et
cle. _on temporary &msna w:tll da.putuhou nl!owum.c., tifl he js uczommodulcd oe i ’

Huc nlhu. ul his Lhmu., i per policy.

- Fhis present bitweation process is nlso a long pending demand of the Gr.Jy

xmocmnon l{ 15 slated by the .tpplu.ml that the option s mandatory but the

. ﬁu.l is llmt lhu uplmn is not nmml.nmv lhc .mmmv x.llmn has called, for the g&»&"‘
O

, opliun lu pusl the coneerned ulhu.u (u the ulltu.s ol lhul puluunu. us fur us®

pusalbk. und udnmmun!ivcly Lunvcn!ml In case somebody does ot exercise
Gt .

his oplxon ln. is hkx.ly lo bc poslcd in nny oflhc deficit vfice,
pee

. 1t
[N 1"\\|\\ 5 I S ‘. Lot .

4o That with rcuuuh lo llu. slulumcntq mude i pacagraph -6

npphcalsuu, the unswcnng, l{cspondunls beg to staie (h
GeB3 8T from ane AQ

oflice to nhother lq d()llu l)) llu. Cidie ~onipl ling
~ ——
uuthonty on lhc L the basis of of the _requiire

cment in the respective
o ! (ransfcr ne dcpuhuon ullow

[RER ]

Aol e instant

at the transfep of the

oflicey Lor sucli :

ance is adwmissible present beeause this transfor . !

RS M

’ Q\\\ liubihty is un cslubhshcd cundlllun l

aid down in the promotion oulcx which is

o tluly uc‘.t.pls.d by (!u. oﬂlccre Wh have bgcn punnolul 08°8.0,'s unw‘u'ds. Gooemt T
1 EEERIPR ARG L P . ) C

T A
e, "* {&- "‘L"\l I, ({‘p;,_, r‘] “ . v

" \, Lot .‘.\;.: it \‘"E.’ :'y_, IS IS [T ’l WL g -._..-;_.‘-:_;39
S, Ilml wn(h rey ud.\ 0] IlIL Q!.nluucu(\ Mide i M paregeaply -6,3
.,. Vi R RS

upplaunmn the mwering Re

2 ol the mtht

rondenty I:\L' to state thit the pointy rised hy S .

the |)cuuonc the posting and (11 msfur (1[ (xr 13

' r's du ot Imw. any merit

. nlhw " In Ilm ('I“L‘Itlll ullnu:w o' N. I l(u,-,mn it done in necordanee w:lh tiu,

puhcy unpllcublu ul [ucscu( Ilu, (“:mlntnon

S0 /AAO/AO/?I /\O s m

bung, the cndxu LUI]l!U“lllg

It{ ol .common . cadics of . .
aintained by the A, G. (/\&l ) Asss:

authority. However,

am, Guwahat
separale scnim'ily for cach "
is given in e Gradation List,
Ll)lliltlllultb uppmntmull of promotion {

uuhc. us mcnlwncd ubovc The dale Uf'

o respeetive above mentioned

LR s

deILS is mdu, uul in the u.h.v‘mt colunns against the concerned officers. .

. Ilunu., the cu!u. of

/ 7 List nller wnnnl, to the Comnniun Cilye

tuc wnu.mul

br /\(.umnl.un" cles s no relevinee in the Gradation

so far transters of group 13 officery

A capy of

Hp
. AR
the gradation Jist is annexed | ‘r
herewit Lrarked uy ANNEXURE-C ‘
i
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llmt wilh regards (o the statements m.ul(. in patageaph -6.3.3 of tl:c instant

1

nppllu\llun. the answering l{t.\pumlum hcg lo stute lhul the L[uulmn u(

pxoblcms as mentioned Ly lhu puhhoncns docs nol arisc as lhc umy into lhc

cadre afler taking promotion to the posl ofSLclxon Officer is donc 85 pu their
“own will and afler ncceplance of the condmom of the transfler hnbmtncs o any

*of the omccs of the N.E. Region, As rcg.uds seniority to the Gr.C cadic the
rcspundcnl bcg, to state that it is donc us per lhc cxnstmb rules .\nd ICEUL\\IOI\

of tho cadee,” "~ ‘ '

]

.-~'|!

1. 'llmt ‘with rcg,mds to the slatements made in paragraph —G 3.4 of lhc msmm

I

npplncunon the unswumb Rcspondcnls bq, o state llml 1hc appomtm&nl /

CE Tty e
v pxcscnt sc;mrallon of ‘common Group g4 combu)cd cﬂdrc
A o R B T LTI

rcspondcnls have no comment to offer, -

-, o . __"_-_o-c--—-
| . e T

: “CIIC;C, the

i
. . L om0 e
{ . . res EORNEN et

' . . ! y Al AN )
8. 'Ihnt w:lh rcb.ards 10 lhu slulcmcnls m.ldc in pmuuuph -6.3.5 of the instant

apphication, the .umvum;, l(cspundcnls lw;_., (o :ldlC that lh(. translers ol the

Ge.3 officinls e done on the basis of the condition Imd dmvn in the

promotion order ng stuted nbove in parn 6,3.3

“That withe n.},mds tu tlu. :,lnlununl- made | in p.xra;’r-lph -G 3 6 u{ lhu msl it

AL SR ‘.»

uppllcmlon lhc nnswumg Rcspondcnls bcg lo slulc (Imt lhc acuon was ldkcn

R AL A u !
us pcr Hon blc C!\ I's ordcr llcnu: rcspondcnlq haw no comments to offer,

' »":. . N

I Tt O R T R L e ey

10, "That with '}égurds to the stalements made in‘purugmp!‘m 6.3 7 of the instant

P
' .

application, the answering Respondents beg to state thal since the facts arc not -

: - telated to the present pulicy of ﬁL[hlrlllmn of bxoup B’ Cadre, the |cspondull
T huve no comments,

' I'l ) . : . e ) ':. ) . ) F. :
‘ 1. Fhat with regards to the statements made in paragraph -6.3.8 of the instant
application, the answering Respondents bey Lo state that since it is not rel

HJated
o the policy & principle of the Ofo the Compuoller & Auditor Generai of

‘; , Indin applicable in the AL offices in the Noith Last, the respondents have
} - ~ . No comments o offer. | |
- 12, Fhat with regmds to the statements made in paragraph -6.4 of the instant
upplu.ul'lun. (he answering Respondents bep to state that the (','(-mum.nl" have
E ) nlready veen stated in the loregoing p:u'ugmpﬁs.
! - , ;
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pmmo{mu o llu. pust uf Accountant u.luh.s lo ar.C Lmhu und not to the
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15.

16.

‘That wilh r;:gards to the statements made in paragraph -6.5 of the instant
application, the answering Respondents beg to state that the point raised by
the petitioners with regard to the comparative strength is not correct.
However, a correct comparative statement strength of the (A&E) offices of

N.E. Region for the purpose of separation of common Gr'B’ cadre.

A copy of the statement of separation of
common Gr ‘B’ Cadre is annexed herewith

and marked as ANNEXURE-D.

That with regards to the statements made in paragraph -6.6 of the instant
application, the answering Respondents beg to state that the comments have

already been stated against the foregoing paragraphs.

That with regards to the statements made in paragraph -6.7 of the instant
application, the ahswering Respondents beg to state that the points raised by
the pelitioners have no merit. However, the views of the Director (Legal) have
been misinterpreted by the petitioner. The contention of the Director is that
alter coming to the common cadre consequent upon promotion as Section
Oflicer, Base office concept is not applicable. Hence, common cadre of Gr.B
officers of all the offices in the North East offices is applicable. As such,
everything is to be decided with reference to the seniority of the respective
cadre irrespective of the base office. Hence seniority-cum-preference and base
office concept cannot work together. The actual wording used by the Director

(Legal) is as under:-

“The cadres of Group B officers in all the Civil Audit Offices in N.E.
Region being common, the allocation of officers to the ‘Base Office’ i.c.
the Office from which such officer passed the SOGE, ignoring the option
already exercised may not be l'cgally sustainable, as the concept of
‘Common cadre’ and ‘Base Office’ do not go together, _Ofﬁ.ccrs‘c-an bc
allocated only as per their option. In case it is not possible to aliocate g»é

per his option, allocation can be made as per othelj'zigl_fccd_ critcrlen.‘f .

}

That with regards to the statements made in paragraph -6.8 of the instant
application, the answering Respondents beg to state that the six AAOs sought

for reversion to lower post which is under process.

r

e el
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6 | | v

. o (

it with regaeds o the statementy made in purngruphs <7.1 L0 7.7, 7.9 and

' © 740 of the instant appiication, the prenwering Renpundents beg, o sinté thet in
view of the dpusition expluined in preceding  paragy aphs, the prounds

mentioned i these parps have no merit and may pleased o dismissed with

N : Ln‘v‘
1y, \huk wﬂh l\.[,dld. o lhs., \l‘uunu\l\ Taade i paragraph =78 of the instamt
R S

'\pphcnhon (he answering Ruspond(.nls beg to state that nw H\L,lllb lluwc,vu

A smu ¢ it iz a combined cudre frum SO onwards © scparate Lombmtd it radation

hsl 18 m.unlmm.d by the cadre controlling uulhulllv in lu.pf.u ol Ciroup Bt
| ullu.u*& U[ /\«\.\- oftices of NI Repion, The Grounds 7. b to 7w sl forth in

oo the ms\un\ npphu\\mn are nul lum\ h, bt by, an m.l ay ull fudty umi those fre :

not good grounds at all and samc are liable to be lCJC.( ted.
!

P L

A

19, Thm wxlh rcynds iu thc sl.\lcmmts made in paragraph -8 of the instant
. N

npp!u..\lmn the un\wumb Rupnm\u\ w beg (o state that it hoy niready been

made clenr 1o the respeetive Associntions vide letter dated. 3032006 and

L Parn:S of headguarier letter dated 13.04.00 Mhat the cadre separation has to be

LY done ‘on thy basis ‘'of the seniority-cum-prelerence irrespective ol the base

officers 1o

office sinee afler coming o the common cadee of GrB}
C T SOIAAOIADISE.AO, thiere is no concept of the base n!'l'u;c and the ofTieers ure
\

Jiable to be posted inany office in the North Bast. This is always mentioned in

their pummhnn orders, No sepaate freatment can be given o lhc petitioners

which will be against the xpml ol the poticy of the Cadre scpamlnon 0

A copy of the said Policy is unnexed

‘ herewith and marked as /\NNL“U!U b

e d

20, That with repards to the statements made in puragraph-9 in the instant
application the answering rey;

1 ondents have no coninents Lo offer,

21,

Fhat with repards (o the statements made in paragraphs 10 and 11 of the
instant application, the annwering Respondents beg to state that it became
necessary o sepavate the existing connnon cadre of Gr)’

13 officers of A&L
offices in the Morth iast

2epion functioning under the C&AG for the
prrposes of conducting, A&L Tunctions of each of the states ol NUE Repion iy
fair s tenegenent nud ke in to considerntion the lorger common interest

ol the combined endre | Transter & postivg is nlfeeted with the wim of creating

—
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